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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, July 17, 1978/Asadha 26, 1900 (Saka) 

No. 145 

1. Obituuy·BefereDcu· 

The Speaker made referen~es to the passing away of Rt. Rev. 
John Richardson who was a Member of the First Lok Sabha; Shri-
mati Ammu Swrminadhan who was a Member of the Central Legis-
lative Assembly, Constituent Assembly, Provisional Parliament and 
the First Lok Sabhaj Shri Shivaji Rao S. Deshmukh who was a Mem-
~er of .the. Third, Fourth and Fifth Lok Sabha; and Shri Ram Harakh 
Yadav who was a Member of the Third Lok Sabha. 

There~ter, Members stood in silence for a short while as a mark 
of respect. • 

2. StM-l'ed QIIestioas· 

Starred Questions Nos. 1-5 were orally answered. Replies to 
remaining questions were laid on the Table. 

3. U.starred QUestiOBS 

Replies to Unstarred Questions Nos. 1-23, 25-57, 59-156 and 
158-200 were laid on the Table. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

t. Papel'S ·1 .. , en .the Table 

The following papers were laid on the Table:-

(1) A copy of the Urban Land (Ceiling and Regulation) Fifth 
Amendment Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 840 in Gazette of 
India dated the 24th June, 1978, under sub-section (3) of 
section 46 of the Urban Land (Ceiling and Regulation) 
Act, 1976, together with an explanatory memorandum. 
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(2) A copy of Notification No. S.O. 1808 (Hindi and English 
versions) published in Gazette of India dated the 24th 
June, 1978, issued under section 2 of the Urban Land 
(Ceiling and Regulation) Act, 1976, together with an ex-
planatory memorandum. 

(3) A copy of the Audit Report (Hindi @ version) on the 
accounts of the National Council of Educational Research 
and Training, New Delhi, for the year 1976-77. 

(4) A statement (Hindi and English versions) correcting cer-
tain informg,tion regarding purchase of shares by Life 
Insurance Corp:>ration which was given by him on the 
8th May, 1978 in response to Calling Attention regarding 
large-scale purchases of shares of some leading business 
houses, including the Birlas, by the Life Insurance Cor-
poration, General Insurance Corporation and Unit Trust 
of India. 

(5) A copy of the Delhi Police Ordinance, 1978 (No.2 of 1978) 
(Hindi and English versions) promulgated by the Presi-
dent on the 1st July, 1978, under article 123(2) (a) of the 
Constitution. 

(6) (a) A copy each of the following Reports (Hindi and 
English versions) under sub-section (4) of section 7 of the 
Industries (Development and Regulation) Act, 1951:-

(i) Annual Report of the Development Council for Sugar 
Industry for the year 1975-76. 

(ii) Annual Report of the Development Council for Sugar 
Industry for the year 1976-77. 

(b) A statement (Hindi and English vel'sions) showing reasons 
for delay in laying the above Reports. 

(7) A copy of Notification No. S.O. 1586 (Hindi and English 
versions) published in Gazette of India dated the 3rd June, 
1978 making certain amendments to Notification No. s.o; 
771 (E) da.ted the 29th December, 1972" under sub-section 
(3) of section 39 of the General Insurance Business (Na-

. / tionalisation) Act, 1972. 
V (8) (i) A copy of the Report of the Study Group on Wages, 

Incomes and Prices. 
------------_._----_._._-._._-------.-----_.--_._---- ----_. 

@English version of the Audit Report was laid on the Table on 
the 8th May, 1978. 
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(ll) A statement (Hindi and English versions) explaining rea-
sons for not laying simultaneously the Hindi version of 
the Report. 

(9) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 275(E) to 281 (E) published in Gazette of India 
dated the 12th May, 1978 together with an explanatory 
memorandum. 

(ii) The Baggage Rules, 1978, published in Notification No. 
G.S.R. 290(E) in Gazette of India dated the 16th May, 
i978. . 

(iii) The Tourist Baggage Rules, 1978, published in Notifica-
tion No. G·S.R. 291 (E) in Gazette of India dated the 16th 
May, 1978. 

(iv) The Transfer of· Residence Rules, 1978, published in Noti-
fication No. G.S.R. 292(E) in Gazette of India dated the 
16th May, 1978. 

(vJ G.S.R. 293(E) published in Gazette of India dated the 
16th May, 1978. 

(vi)· G.S.R. 294(E) published in Gazette of India dated the 
16th May, 1978. 

(vii) G.S.R. 295(E) published in Gazette of India dated the 
16th May, 1978. 

(viii) G.S.R. 297 (E) published in Gazette of India dated the 
19th May, 1978 together with an explanatoI'y memoran-
dum. 

(ix) G.S.R. 301 (E) published In Gazette of India dated the 
24th May, 1978 together with an explanatory memoran-
dum. 

(x) G.S.H. 302(E) published in Gazette of India dated the 
25th May, 1978 together with an explanatory memoran-
dum. 

(xi) G.S.R. 764 and 765 published in Gazette of India dated 
the 17th June, 1978 together with an explanatory memo-
randum. 
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(xii)· G.S.R 330(E) and 331(E) published in·,c.-ette ,of India 
dated the 21st June, 1978 tGgether with· an explanatory 
memorandum. '. - . . ' 

(xiii) G.S.R. 338(E) and 339 (E) published in Gazette of India 
dated the 28th June, 19'18 together with .an explanatory 

. memorandum. 
(xiv) G.S.R. 856 published in Gazette of· India dated the 1st 

July, 1978 together with an explanatory memorandum. 

(10) An explanatory memorandum (Hindi and -English ver-
sions) regarding Notifications mentioned at(ii) to (vii) of 
item- (9)· above. 

(11) A copy of the Medicinal and Toilet Pre}1arations (Excise 
Duties) (Amendment) Rules, 1978 (Hindi and English 
versions) published in Notification No. G.S.R. 604 in 
Gazette of India dated the 13th May, ~978, UDder sub-sec-
tion (4) of section 19 of the Medicinal1lDd Toilet Prepara-
tions (Excise Duties) Act, 1955. 

(12) A copy of the Customs and Central -Excise ·Duties DraM"-
back (Second Amendment) Rules, 19~8 (Hin4i and English 
versions) published in Notification No. G.S.R._ 287(E) in 
Gazette of India dated the 15th May, 1978, imcier section 
38 of the Central Excises and saIt Act, 1944 together with 
an explanatory memorandum. fit 

(13) A copy of the Gold Control (Grant af Certificates) Second 
Amendment .Rules, Ig78 (Hindi and English versions) 
published in Notification No. S.O. 288(E) in Gazette of 
India dated the 29th April, 1978, under .ub-se::tion (3) of 
section J H of the Gold (Cont~'ol) Act, 1968. 

(14) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 2"2(E) to 285(E) published in Gazette of India 
d?ted the 12th May. 1978 together wit.h an explanatory 
memorandum. 

(ii) G.s.R. 314(E) p'Ublished in Gazettfo of India dated ~e 
1st June, 1978 to~ether with an f'!xpJanatory memo-
randum. 

5. '~rt of I.int Committee-,-Laid on the 'Tattle 

~ri Jagannath Rao laid em the Tel.ble a copy of the Report of 
the Joint Committp.e of the Hou~ on the Press Council Bill, 1977. 
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6. Calli. Attention 

Dr. Vasant Kumar Pandit called the attention of·tbe Minister of 
Energy to the reported shortage of coal in the country affecting 
~dversely many industries, power houses and steel "l'l1ants and leading 
to cancellation of trains alld tbe steps taken by the Government to 
overcome the shortage. 

The Minister of Energy made a litatement. in regard thereto .. 

7. Resip.aa... :by 'IIe.atben 

(1) The Deputy Speaker informed the HOllsethat Shri D. B. 
Cham::lra Gowd:, an 'elected Member fromChilanagalurcmt&tituency 
of Kamataka, had resignf'dhis seat in -Lok "Sabha:andhis resigna-
tionhad been accepted by the Speaker -with effect from 29 June, 
1978-

(2) The Deputy Spe·'ker also infoI'med the House that ShriM. ·M .. 
Hashim and Shri G. Venkatswamy, ele:ted Members from Secundera-
bad -and Siddipetconstituencies -respectively of AndhraPradesh, 
bad resigned .their saatain Lok Sabha·and their TUSignatiollS had been 
aonpted by~the.-5peaker· with effect from 13.July, 1978. 

8. Motion regarding report of Joint Committee---'-ExtensioD of Time 

Dr. Sushila' Nayar moved the foUowingmotion:-
"That this House do extend upto the last day of the first week 

of the next Session., the time for presenhtion of the Report 
of the Joint Committee on the Bill.to consolidate and 
amend the law relating to the treatment and care of 
mentally ill persons, to make ~tter provision with respect 
to their property and -affairs and for matters connected 
therewith or incident:-l thereto". 

The motion was adopted. 

9. Matter under Rule 377 

Shri Ram Sewak Hazari ra' a matter regaI'dingreported 
closure of Muktapul' Jute M' ,Samastipl1r, BihaT. 

It. Government BiU- ndment for refenaee ·to J'oiDtCemmittee-
Adopted 

The Kh?di and Village Industries Commission (Amendment) 
Bill, 1978 

Discussion on the motion for consideration of. the Bill moved on 
the 9th May, 1978 and the amendments thereto moved on the 9th 
and 12th May, 1978, continued· 

[p.T.O. 
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The following Members took part in the debate:~ 

(1) -Shri Narendra- P; Nathwani 

(2) Shri K. A. Rajan 

ShI'lGeorge Fernandes replied to the deb~.te. 

The amendment for circulation of the Bill ,for the purPose of 
elicitilig opiniorl' thereon moved by'Shd HukmdeJ Narain'Yadav on 
the 9th May. 1978, was withdrawn by leave of ·the House..· 

The amendmenlsfor circuI..tion, of the -Bill for the purpose of 
eliciting -opinion' .thereon moved by Sarvashri B. P. MandaI and A. K. 
Boy on ~e 9th May, 1978, were negatived. 

The amE!Ddme~i for reference of the Bill tt> a JciintCgmmittee 
moved by Shrl ~orge Fernandes on the 12th May, 1978 was adop.ted 
as follows:-

"Thllt the Bill further to amend the Khadi and Village .Indus-
tries Commission -Ac~ 1956. -be referred to a Joint Com-
mittee of, the Houses ,consisting of 30 members, 20 from 
this House, namely:-

(1) Dr. H. Austin 
(2) Shl'imati Kamala Bahuguna 
(3) Shri Dinen Bhatt.achary<.\ 
(4) Shri, V. Dhandayuth'1pani 
(5) Shri K. T. Kosalram 
(6) Shri Hari Shankar Mahll1p. 
(7) Kumari Abh~. Maiti 
(8) Shri Rama Chandra M;dJick 
(9) Shri F. H. Mohsin 

(10) Sbri M. N .. Govindan'Nair 
(11) Rhri Natendra P. Nathwani 
(12) Dr. Sushila Nayaf 
(13) Dr. P. V. Periasamy 
(14) Dr. Ramji Singh 
(15) Shri K. S. Rgmaswamy 
(US) Sbri SidramE'$hw8l' Swami 
(17) Shri Brij Bhushan Tiwari 
(18) Shri V. Tulsiram 
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(19) Shl'i Sharad Yadav 
(20) Shri George Fernandes 

and 10 from Rajya Sabha; 

That ill order to constitute a sitting of the Joint Committee 
the quorum shall be one-third of the total number of 
members of the Joint Committee; 

That the Committee shall make a report to this House by the 
first day of the next session; 

That in other respects the Rules of Pl'ocedure of this House 
relating to Parliamentary Committees shall a.pply with 
such variations and modifications as the Speaker may 
make; and 

That this House do recommend to R:J.jya Sabha that Rajya 
Sabha do join the laid Joint Committee and communicate 
to thiN °House 1he names of 10 membp.rs to be appointed 
by Rajya Sabha to the Joint Committee." 

11. Government Bill-Under Consideration 

·Trye Tobacco Board (Amendment) Bill, 1978 
The motion for consider.;..tion of the Bill was moved by Shri 

Mohan Dhatia. 

The following Members took part in th~ debate:-

(1) Shri Ajitsinh Dabhi 

(2) Shri Hukmdeo Narain Yadav 

(3) Shri P. Ankineedu Prasadarao 

(4) Dr. Ramji Singh (Speech unfinished). 

The discussion was not conduded. 

6. P.M. 

(Lok Sabha adjourned till 11 A.M. on Tu.esday, the 18th July, 1978). 

A VTAR SINGH RIKHY, 
Secretary. 
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11 All. 

LOK SABRA 

BULLETIN-PART I 

fBrief Record of Proceedings] 

Tuesday, July 18. 19781Asadh.:i 27, 1900 (Saka) 

No. 146 

1. Starred Questions 

Starred Questions Nos. 21-26 were orally ~ answered. Starred 
Question No. 23 was postponed for further consideration. Re-plies to 
Starred Questions Nos. 27 2nd 29-40 wer'e laid on the Table. 

Z. Unstarred Questions 

Replies to Unstatted Questions Nos. 201-253 and 255-400 were 
laid on the Table. 

3. Adjoun:ament Motion 

The Speaker withheld his consent to the moving of the following 
adjournment motion given notice of by Shri C· M. Stephen:-

--"Tha.t, in contravention of the understanding arrived at bet-
/ . ween the Government and the Leaders of Opposition to 

unseat any person defec~ng from his party and to legis-
late therefor forthwith Shri Sharad Pawar, on defecting 
from his party, has been invited to assume charge as the 
Chief Minister of Maharashtra whereby the Government 
of India: 

(a) has committed a breach of faith with the op'pOsition~ 

(b) has rendered anti-defe:tion Bill, slated for the current 
session of Parliament, infructuous; and 
(c) bas blessed and sanctified the act of defection thereby 

vitiating the democratic body politir 

1 
[P.T.a. 



.. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (a) A copy each of the foUowin.g papers (Hindi and Eng-
lish versions) under suirsection (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on the working of the In-
dian Drugs and Pharmaceuticals Limited, New Delhi, 
for the year 1976-77. 

(ii) Annual R~port of the Indian Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 1976-77 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. C 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(2) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 642 ef 
the Companies Act 1956:-

(i) The Companies (Acceptance of Deposits) Second Amend-
ment Rules, 1978, published in Notification No. G.S.R. 
252(E) in Gazette of India dated the 28th April, 1978. 

(ii) The Companies (Acceptance of Deposits) Third Amend-
ment Rules, 1978. published in Notification No. G.S.R. 
341 (E) in Gazette of India dated the 29th June. 1978. 

~) A copy of the Report (Hindi- versJon) on National Juridi· 
care, Equal Justice---Social Just1c~ (Bhagwati Committee 

/ Report). 
V (4) A copy of the Seventy-first Report (Hindi@ version) of 

the Law Commission on the Hindu Marriage Act, 1955-
Irretrievable Breakdown of Marriage asa ground of 

f"- ,- Divorce . 
./' 

'\ / (5) A copy of the Seventy-second Report (Hindi@ version) of 
it the L!1w Commission on Article 220 of the Constitution: 

Restriction on practice after being tllpermanent Judge. 

---- ------ -----_.-----------
-English version of the Report was laid on the Table on the 23rd 

December. 1977. 
@English versions of the Reports were laid· on the Table on the 

12th May, 1978. 
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(6) A copy of the Caltex Oil Refining (India) Limited and 
Hindustan Petroleum Corporation Limited Amalgamation 
Order, 1978 (Hindi and English versions) published in 
Notification No. S.O. 312(E) in Gazette of India· dated 
the 9th May, 1978, under sub-section (5) of section 396 
of the Companies Act, 1956. 

(7) A copy of the Open Lines (Railways in India) General 
(Amendment) Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 658 in Gazette of India 
dated the 20th May, 1978 issued under section 47 of the 
Indian Railways Act, 1890. 

(8) A copy each of the following Notifications (HIndi and 
English versions) under section 25 of the Additional 
Emoluments (Compulsory Deposit) Act, 1974:-

{i) The Additional Emoluments Compulsory 
(Local Authority Employees) (Amendment) 

1978, published in Notification No. G.S.R. 
Gazette of Inilia dated the 17th June, 197.ft 

Deposit 
Scheme, 
762 in 

(ii) The Additional Emoluments Compulsory Deposit (Em-
ployees other than employees of Government and 
Local Authorities) (Amendment) Scheme, 1978, pub-
lished in Notification No. G.S.R. 763 in Gazette of 
India dated the 17th June, 1978. 

(9) A statement (Hindi and English versions) indicating the 
result of the market loans floated by the Government of 
India in May and June, 1978. 

5. Asseut to Bills 

(i) Secretary laid on the Table the Finance Bill, 1978 passed by 
the Houses of Parliament during the last session and assented to. 

(ii) Secretary also laid on the Table copies, duly authenticated 
by the Secretary-General of Rajya Sabha, of the following seven 
Bills passed by the Houses of Parliament during the last session and 
assented to:-

(1) The Public Sector Iron and Steel Companies (Restructur-
ing) and Miscellaneous Provisions Bill, 1978. 

(2) The Port Laws (Amendment) Bill, 1978. 
(3) The Deposit Insurance Corporation (Amendment and 

Mis,::ellaneous Provisions) Bill, 1978. 
[P.T.O. 
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(4) The Coal Mines Nationalisation Laws (Amendment) Bill, 
1978. 

(5) The Electricity (Supply) Amendment Bill, 1978. 

(6) The Re~rve Bank of India (Amendment) Bill, 1978. 

(7) The Customs, Central Excises and Salt and Central Boards 
of Revenue (Amendment) Bill, 1978. 

(iii) Secretary also laid on the Table the Banking Service 
Commission (Repeal) Bill, 1978 passed by the Houses of Parliament 
at a joint sitting and rssented to. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.) 

&. Buliag by Speaker repnliag Privilege Matter 

The Deputy Speaker informed the House of the ruling recorded 
by the Speaker withholding his consent to the raising of a question 
of privilege by Saravashri K. P. Unnikrishnan and Vayalar Ravi 
against (i) the Minister of External Affairs (Shri Atal Bihari 
Va~payee) l'egarding alleged misleading statement made by him in 
the House on the 12th April, 1978 about payment of 11 million dollars 
through a Swiss Bank, and (ii) the Minister of Finance (Shri H. M. 
Patel) regarding alleged wrong and illegal appropriation of a sum 
of money from the Supplement?ry Demands for Grants (General) 
for 1976-77 of the Ministry of External Affairs. 

7. Matters lIDdw Rule 377 

(1) Shri Saugata Roy raised a matter regarding reported state-
ment of Minister of Works and Housing and Supply and Rehabilita.-
tion about the plan to phase out the Rehabilitation Department. 

(2) Dr. Laxminarayan Pandeya raised a matter regarding repor-
ted severe power crisis in Madhya Pradesh. 

(3) Shri M. N. Govindan Nair raised a matter regarding need for 
a judiCial inquiry into the firing at Agra. 

(4) Shri Ugrasen raised a matter regarding reported suspension 
of some workers by Messrs Metal Forging (private) Limited, Maya-
purl, New Delhi 

8. Govermaeat Bill-Passed 

The Tobacco Board (Amendment) Bill, 1978 

Discussion on the motion for consideration of the Bill moved on 
the 17th July. 1978, continued. 
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The following Members took part in the debate:-

(1) Dr. Ramji Singh 

(2) Shri Jyotirmoy Bosu 

(3) Shri P. Venkatasubbaiah 

(4) Shri Laxmi NaI'ain Nayak 

(5) Shri A. Bala Pajanor 

(6) Shri K. SuryanaI'ayana 

(7) Shri Ram Sewak Hazari 

(8) Shri P. K. Kodiyan 

(9) Shri P. Rajagopal Naidu 

Shri Mohan Dharia replied to the debate. 

The motion for consideration was I:'dp'oted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 7 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed wa.s moved by Shri Mohan 
Dharia. 

The following Members took part in the debate:-

(1) Shri M. Ram Gapal Reddy 

(2) Shri Jyotirmoy Bosu 

(3) Shri Kalyan Jain 

(4) Shri Mohan Dharia 

The motion was adopted and the Bill was passed . 

•. Government BUl-Under consideration 

The Maintenance of Internal Security (Rep1eal) Bill, 1978 

The motion for consideration of the Bill was moved by Shri 
Dhanik Lal MandaI. 

[P.T.O. 
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The following Members took part in the debate:-

(1) Shri Eduardo FClJeiro 

(2) Shri O. P. Tyagi 

(3) Shri F. H. Mohsin 

(4) Shri Kanwar Lal Gupta 

(5) Shri Somnath Chatterjee 

(6) Shri Saugata Roy (Speech ""'finished). 

The discussion was not concluded. 

6. P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesdr.y, the 19th July, 
1978). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABnA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, July 19, 1978iAsadha, 28, 1900 (Saka) 

No. 147 

1. O~ituary Reference 

The Speaker made a reference to the passing away Df Shri Mohan 
Swarup who was a Member of the Second, Third, Fourth and Fifth 
Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. -

2. Starred Questions 

Started Questions Nos. 41-45 were orally answered. Replies to 
remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 401, 403-412, 414-478, 480-
508 and 510-600 were laid on the Table. 

(Lok Sabha a.djourned at 1 P.M. a.nd re-assembled at 2.03 P.M.) 

~laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Naval Ceremonial Conditions of Service and 
Miscelleneous (Amendment) Regulations, 1978 (Hindi and 
English versions) published in Notification No. S.R.O. 183 
in Gazette of India dated the 17th June, 1978. under sec-
tion 185 of the Navy Act, 1957. 

(2) A copy of the Report (Hindi and English versions) of the ~ 
Committee for Drafting Legislation for Small Scale In-
dustries-August, 1972. 

[P.T.O. 
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~) A copy of the Agreement dated the 31 st March, 1978 V p, (Hindi and English versions) entered into between the 
Central Government and the Government of the State of 
Madhya Prade..~h in respect of the development and main-
tenance of road links of National Highways situated in 
the State of Madbya Pradesh, under section 10 of the 
National Highways Act, 1956. 

(4) A copy each of the following rapers (Hindi and English 
versions) under sub-section (I) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Dredg-
ing Corporation of India Limited, New Delhi, for the 
year 1976-77. 

(ii) Annual Report of the Dredging Corporation oL India 
Limited, New Delhi. for the year 1976-71 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(5) A copy each of the following Notifications (Hindi and 
English versions) under section 71 of the Delhi PoJice 
Ordinance. 1978:-

(i) S.O. 422 (E) published in Gazette of India dated the 
1st July. 1978 regarding certain powers of the Com-
missioner of Police in relation to Delhi. 

(ii) S.O. 423(E) published in Gazette of India dated the 
1 st July. ) 918 regarding certain powe~ of the Police 
Officers in relation to the areas in Delhi. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-~ection (3) of section 22 of 
the Central Industrial Security Forcc Act 1968:-

(i) The Central Industrial Security Force (Amendment) 
Rules. 1978. published in Notification No. G.S.R. 697 
in Gazette of India dated the 3rd June. 1978.· 

(ii) The Central Industrial Security Force (Second Amend-
ment) Rules. 197R. publisbed in Notification No. S.O. 
1648 in Gazette of India datcdthe 10th June, 1978. 

(7) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of the 
All India Services Act, 1951:-

(1) The Indian Forest Service (Appointment by Promotion) 
Amendment RegUlations. 1977. published in Notification 
No. G.S.R. 584 in Gazette of India dated the 6th May. 
1978. 
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(ii) The Indhn Forest Service (Pay) Third Amendment Rules 
1978, published in Notification No. G.S.R. 696 i~ 
Gazette of India dated the 3rd June, 1978. 

(iii) The Indian Administrative Service (Appointment by Pro_ 
motion) Amendment Regulations, 1978, published in 
Notification No. G.S.R. 730 in Gazette of India dated the 
10th June, 1978. 

(iv) The All India Services (Discipline and Appeal) Amend-
ment Rules, 1978, published in Notification No. G.S.R. 
753 in Gazette of India dated the 17th June, 1978. 

(v) The Indian Administrative Service (Appointment by Pro-
motion) Second Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 755 in Gazette of India 
dated the 17th June, 1978. 

(vi) The Indian Police S~rvice (Appointment by Promotion) 
Amendment Regulations, 1978, published in Notification 
No. G.S.R. 756 in Gazette of India dated the] 7th June, 
1978. 

(vii) The Indian Forest Ser'vke (ApPointment by Promotion) 
Second Amendment Regulations, 1978, published in 
Notification No. G.S.R. 757 in Gazette of India dated the 
17th June, 1978. 

(8) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 38 of the Central Excises and 
Salt Act, 1944:-

(i) The Central Excise (Tenth Amendment) Rules, 1978. 
published in Notification No. G.S.R. 332(E) in Gazette 
of India dated the 22nd June, 1978. 

(ii) The Cent·ral Excise (Eleventh Amendment) Rules, 1978, 
published in Notification No. O.S.R. 355(E) in Gazette 
of India dated the 4th July, 1978. 

(9) A copy of the Smugglers and Foreign Exchange Manipula-
tors (AllpeHate Tribunal for Forfeited Property) Rules, 
1977 (Hindi and English versions) published in Notifica-
tion No. S.O. 179(E) in Gazette 0: India dated the 18th 
February. 1977 together with a corrigendum ther~to pub-
lished in Notification No. S.O. 250(E) (English version) 
and S.O. 251 (E) (Hindi version) under sub-section (3) of 
section 26 of the Smugglers and Foreign Excbang:! Mani-
pulators (Forfeiture of Property) Act. 1976. 

[P.T.D. 
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" . 5. Calling AtteDtion 

Shri Mani Ram Bagri called the Y,lttention of the Minister of 
Agriculture and Irrigation to the reported invasion by locusts and 
damage caused to crops in the country. 

The Minister of Agriculture and Irrigation made a statement in 
regoJ.rd thereto, 

6. Report of Committee on Private Members' Bill 
and Resolutions 

Shri Ram Vi1es Paswan presented the Twentieth Report of the 
Committee on Private Members' Bills and Resolutions. 

7. Moti..,n for Election to Committee 
8hri Sher Sing"h moved the following motion:-

"That in pursuance of Section 12(1) of the National Cadet 
Corps Act, 1948. the members of this House do proceed to 
elect, in such a manner as the Speaker may direct, two 
members from among themselves to serve as members of 
the Central Advisory Committee for the National Cadet 
Corps for a term of one year from the date of election. 
subject to the other provisions of the said Act and the 
Rules made thereunder:' 

The motion was adopted. 

8. Matters under Bale 377 
(1) Shri Samar Mukherjee raised a matter regardi.ng reported 

distress sale of wheat by farmel's to wholesale traders. 

(2) Shri Ninnal Chandra Jain raised a matter regarding report-
ed L'tlport by State Trading Corporation in O:tober. 1977 of 17000 tons 
of groundnut oil which has since become unfit for human consump-
tion. 

(3) Shri A. K. Roy raised a matter regarding misbehaviour of 
the scooter drivers and the unhelpful attitude of the police in the 
matter in DeIhL 

(4) Shri O. P. Tyagi raised a matter regarding reported strike 
by the lawyers of the Tis Hazari Courts, Delhi. 

9. GoVerbJDeDt Bm-p ..... 
The Maintenance of Intemal Security 

(Repeal) Bill, 1978 

Discussion on the motion for consideration of the Bill moved 
on the 18th July, 1978, continued. 
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The following Members took part in the debate:-

(1) Dr. Ramji Singh 
(2) Shri K. Mayathevar 
(3) Shri Ram Kishan 
(4) Shri p. G. Mavalanktlr 
(5) Shri Pabitra Mohan Pradhan 
(6) Shri D. G. Gawai 
(7) Chowdhry, Balbir Singh 
(8) Shri Vasant Sathe 
(9) Shri Ram Jethmalllni 

(10) Shri Chitta Basu 
(11) Shri A. V. P. Asaithambi 
(12) Shri Balwant Singh Ramuwalia 

Shri Dhanik Lal Mandal replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration ·of the Bill was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Dhanik 
L.~l MandaI. 

The following Members took part in the debate:-

(1) Shri J yotirmoy Bosu 
(2) Shri K. A. Rajan 
(3) Shri Dhanik Lal MandaI 

The motion was adopted and the Bill was passed. 

6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on ThuTsday, the 20th July, 1978) 

AV'l'AR SINGH RlKHY, 
Secretary. 

S 
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11.01 A.M. 

LOK:SABIIA 

BULLETIN-PART .1 

[Brief Record of Proeeedittgs] 

Thursday, July 20, 1978/Asadha 29, 1900 (&ka) 

No.1" 

1. itarred· Questions 

Starred Questions Nos. 61,63-:65 were onilly answered. Replies 
to Starred Questions No. 62; 66-75 and 77-80 were laid on the 
Table. 

z. Unstarred -Q.uestions 

. Replies to Unstarred Questions Nos. 601-627, 629-657, 659-671, 
67a-;. 776 and -718-800 were laid on the Table. 

A statement by the Minister of State in the Ministry of Health 
and Family Welfare correcting the reply given on the 6th April, 

. 11}18 to UnstarredQuestion No. 5828 regarding 'Homoeo Contracep-
tives', was laid on the Ta.ble. 

A statement by the Mininer of ~te· in the Ministry of Health 
and Family Welfare correcting the reply.given on the 4th May, 19'18 
to Unstarred Question No. 9142 regarding 'Appointment of Siddha 

;'Research Officer', was laid on the Ta.ble. 

A statement.by the Minister of State. in the Ministry of Health 
and Family Welfare correcting the reply given on the 15th May, 

_.1978 to Unstarred Question No. 10089 regarding "Construction of 
Working Women's Hostels by I.RC.8.', was :1aid ,OIl the Table. 

A statement by the Minister of State in the Ministry of External 
-Aftairscorrecting'the reply given on:the 11th Mareh, 1978 to Un-
starred Question No. 3149 regarding 'Ntmlber of Employees in 
hUiianEmbassies', was also laid on the Table. 

[p.T.O. 
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3. Papers laid OIl the Table 

The following papers were laid on the Ta.ble:-
(1) A copy of Notification No. G.S.R. 321(E) (Hindi and Eng-

lish versions) published in Gazette of India dated the 12th 
June, 19'18 making certain amendments to the Second 
Schedule of the Mines and Minerals (Regulation and 
Development) Act, 1957, under sub-section (1) of section 
28 of the said Act. 

(2) A copy of the Employees' Provident Funds (Second 
Amen4ment) Scheme, 1978 (Hindi and English ver-
sions) published in Notification No. G.S.R. 871 in 
Gazette of India dated the 1st July, 1978, under sub-
section (2) of section 7 of the Employees' Provident 
Funds and Miscellaneous Provisions Act, 1952. 

(3) (i) A copy of the Certified Accounts together with the 
Audit Report thereon (Hindi and English versions) of the 
Employees' . Provident Fund Organisation for the year 
1973-74. 

(ti) A statement (Hindi and English versions) showing 
reasons for delay in layiJ!g the above papel;S. 

t. CaIliDg AtteDtion 

Shri Yadvendra Dutt called the attention of the Minister of 
Agriculture and Irrigation to the heavy floods in U.P., Assam and 
Bihar resulting in loss of life, property, crops and cattle. 

'nle Minister of Agriculture and Irrigation made a statement in 
regard thereto. 
(Lok Sabha adjourned at 1.02 P.M. and re-auembled Cit l.O3 P.M.) 

*5- Statemeat by Prime Minister 

The Prime Minister made a statement regarding his recent visit 
to Belgium, U.K., and U.S.A and laid on the Table a copy each 
of the follOwing papers (Hindi and English versions):-

../ (i) Address by the Prime Minister'to the Special Session of the 
United Nations General Assembly on Disarmament in 

. //0 New York on June 9, 1978. 

V· (ii) Joint Communique issued at the conclusion of the Prime 
Minister's visit to U.S.A. 

[P.T.O. 
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6. Report of Business Adviory Committee 
Shri Ravindra Varma presented the Nineteenth Report of the 

Business Advisory Committee. 

~
. Re of Joint Committee 

ri Shyamnandan Mishra presented the Report of the Joint 
mmittee on the Lokpal Bill 1977. 

8. Evidence before Joint Committee-Laid on the Table 
Shri Shyamnandan Mishra laid on the Table the record of evi-

dence given before the Joint Committee on the Lokpal Bill, 197J. 
9. Matters under Rule 377 

(1) Shri Vasant S.lthe raised a matter regarding alleged charges 
of corruption ag;;inst Shri Kantibhai Desai and Ministers rep'orted 
to have been made by the foI'Iner Home Minister. 

(2) Shri Hukmdeo Narain Yadav raised a matter regarding delay 
in announcing the National policy in regard to reservation of posts 
in services for backward classes. 

(3) S!d Dhirendl'anath Basu raised a matter regarding demili-
hrisation of Indian Ocean. 

(1) Shri Raj Krishna Dawn raised a matter regarding reported 
poor pe-::-brmance of Calcutta Station of All India Radio. 

(5) Dr. "Ramji Singh raised a matter regarding reported increase 
in accideQts because of negligen-:e of bus drivers in Delhi. 

10. Government BiU-Pa~ed 
The CtI.8t01ll8 Tariff (Amendment) Bill, 1977 

The motion for consideration of the Bill was moved by Shri Satish , 
Agarwal. . 

The following Members took part in the debate:-
(1) Shri Manoranjan Bhakta 
(2) Shri Kanwar Lal Gupta 
(3) Shri A C. George 
(4) Dr. Ramji Singh 
(5) Shri A. Bala Pajanor 
(6) Shri Dinesh Joarder 
(7) Shri Hukmdeo Narain Yadav 
(8) Shri Vayalar Ravi 
(9) Shri Dhirendranath Basu 

(10) Chowdhry Balbir Singh 
(11) Shri P. G, Mavalankar 

Shri Satish Agarwal repJ:ed to the debate. 

-"-;,. i .. 0_ 
3 

[p.T.O. 



The motion for consideration was 'adopted'arsdclau.e-by<lauae 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 

The Schedule was adopted, as amended. 

Clause 1 and the Enacting Fonnula were adopted, as ameBCled. 
The Long 'Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by 
8hri Salish Agarwal. 

The motion was adopted and the Bill, as amended, was passed. 

11. Government B~ll-under consideration 

The Air (Prevention and Control of Po-Uu.tion) Bill, 1978 

The motion for consideration of the Bill was moved by Shri 
Sikandar Bakhl 

An amendment for reference of the Bill to a Select Committee 
was moved by Shri Samar Guha. 

An amendment foOr circulation of the Bill for the purpose of 
eliciting opinion thereon was moved by Shri RamKishan: 

The fo11owing Members took par J in the debate:-
(1) Shri B. P. Kadam 
(2) Shri Durga Chand 
(3) Dr. Karan Singh (8peech uftjin:shed). 

The discussion was not concluded. , 
i 

6 P.M· 

(Lok Sabha ad;ourned till 11 A.M. on Friday, the 21st July, 1978) 

A VTAR SINGH RIKHY, 
Secretary. 

4 
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11.02 A.M. 

LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 21, 19781Asadha 30, 1900 (Saka) 

No. 149 

1. Obituary References 
The Speaker made references to the passing away of Shri Jayantrao 

Ganpat Natawadkar who was a Member of the First Lok Sabha; Shri 
J. S. Patil who was a Member of the Third Lok Sabha; Shri K. L. 
More who was a Member of the First and Third Lok Sabha; 
Shri Masuriya Din who was a Member of the Constituent Assem-
bly, Provisional Parliament, First, Second, Third and Fourth Lok 
Sabha; and Shrimati Dakshayani Velayudhan who was a Member of 
the Constituent Assembly and Provisional Parliament. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. -
2. Starred QDe!ltions , 

Starred Questions Nos. 83, 84, 87-90 and 99 were orally ans-
werC(1. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 801-816, 818-823, 825-
831, 833-870, 872 and 874-1000 were laid on the Table. 
4. Papers Laid OIl the Table 

The following papers were laid on the Table:-
"(I) A copy of the Report (Hindi and English versions) on 

the working of the Deposit Insurance Corporation, Bom-
bay, for the year ended the 31st December, 1977, along 
with the Audited Accounts, under sub-section (2) of sec-
tion 32 of the Deposit Insurance Corporation Act, 1961. 

--------
·The Report was previously laid on the Table on the 28th April, 

1978. 

[p.T.O. 
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(2) A copy of the Tobacco Board (Amendment) Rules, 1978 
(Hindi and English versions) published in Notification 
No. G.S.R. 858 in Gazette of India dated the lst luly, 
1978, under sub-section (3) of section 32 of the Tobacco 
Board Act, 1975. 

(3) (i) A copy of the Newsprint Control Amendment Order, 
1975 (Hindi and English versions) published in Notifica-
tion No. S.O. 622(E) in Gazette of India dated the 30th 
October, 1975, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(4) A copy each of the following Notifications (HiQd.i and 
English versions) under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) The Tea (Registration of Dealers and Declaration of 
Stocks) Second Order, 1978, published in Notification 
No. S.O. 345(E) in Gazette of India dated the. 20th 
May, 1978. 

(ii) The Pulses, Edible Oilseeds and Edible Oils (Storage 
Control) Second Amendment Order, 1978, published 
in Notification No. S.O. 409(£) in Gazette of India 
dated the 26th June, 1978. 

{5) A copy of the Rubber (Amendment) Rules. 1978 (Hindi 
and English versions) published in Notification No. 
G.S.R. 553 in Gazette of India dated the 29th April. 
1978, under sub-section (3) of section 25' of the Rubber 
Act, 1947. 

(6) A copy each of the following papers (Hindi and English 
version~) under sub-section (4) of section 3 of tIle-Com-v0 .missions of Inquiry Act, 1952:-

(
i) First Report of the Vimadalal Commission of . Inquiry set 

. up to inquire into the allegations against Shri 1. Vengal 
Rao, former Chief Minister 'and other Ministers·of·Andbra 

\ Pradesh. 
\ (ii) Memorandum of the action taken by the Central Govern-
L.. ment on the above Report. 
(7) A copy each of the following Notifications (Hindi and Eng-

lishversions) under section 17 of the .Oeneral Insurance 
Business (Nationalisation) Act, 1972:-

(i) The General Insurance (Rationalisation and Revision of 
Pay Scales and other Conditions of· Service of Supervisory, 
Clerical and Subordinate Staff) Thini A~ent 
Scheme, 1978, published in Notification No. S.O. 1410 
in Gazette of India dated the 20th May. 1978. 
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(ii) TIle General Insurance (Rationalisation of Pay Scales and 
Other Conditions of Service of Development Staff) Second 
Amendment Scheme, 1978, published in Notification No. 
S.O. 414(E) in Gazette of India dated the 28th June, 
1978. 

, 5. Calling AtteDtioo 

Shri Saugata Roy called the attention of the Minister of External 
Affairs to the reported construction of Karakoram Highway by Pakis-
t'ill and China in the Pakistan occupied territory of Jammu and 
Kashmir. 

The Minister of External Affairs made a statement in regard 
thereto. 
(Lok Sabha adjourned at 1.02 P.M. and re-assembled at 2.03 P.M.) 

6. Statement Regarding GOfehunent BusiDess 
The Minister of Parliamentary Affairs made a statement regarding 

Government 'business for the week commencing the 24th July, 1978. 

7. Statement 8y Minister 
The Minister of State for Home Affairs made a statement regaroing 

the setting up of the Scheduled Castes and Scheduled Tribes Com-
mission. 

8. Motion Regarding Report of JoiDt Committee-Extension of Time 
Chaudhury ",Brahm Prakash moved the following motion:-

"That this House do extend upto the last day of the next 
S:!ssion, the time for presentation of the Report of the 
Joint Committee on the Bill to consolidate and amend 
the law relating to co-operative societies with objects not 
confined to one State and serving the interests of mem-
bers in more than one State". 

The motion was adopted. 

9. Motion Regarding Nineteenth Report of Business Advisory 
Committee 

Shri Ravindra Varma moved the following motion:-

"That this House do agree with. the Nineteenth Report of the 
Business Advisory Committee presented to the House on 
the 20th July, 1978." 

Tbemotion was adopted. 
[p.T.a. 
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10. Matters Uader Rule 377 
(1) Shri Dharmasinhbhai Patel raised a matter regarding reported 

shortage of coal resulting in the likely closure of industries in Saurash-
tra and Gujarat. 

(2) Shri s. R. Damani raised a matter regarding critical stage of 
some Thermal Power Stations in Maharashtra due to inadequate coa1 
supplies from the Western Coal Fields of Coal India Limited. 

(3) Shri Jyotirmoy Bosu raised a matter regarding death of former 
Lt. Governor of Delhi. Shri Kishan Chand. 

(4) Shri Manoranjan Bhakta raised a matter f'egarding reported 
agitation by the All India Junior Engineers Association. 

(5) Sbri Jagdish Prasad Mathur raised a matter regarding' reported 
assault on Asian immigrants in London. 
11. Government Bill-Under Consideration .. 

The Air (PreventiQn and Control of Pollution) Bill, 1978 
Discussion on the motion for consideration of the Bill and the 

amendments thereto moved on the 20th July, 1978, was taken up. 
An amendment for reference of the Bill to a Joint Committee was 

moved by Shri Sikandar Bakht. 
The fonowing Members took part in the debate:-

(1) Dr. Karan Singh 
(2) Shri Jagannath Rao 
(3) Dr. Saradish Roy (Speech unfinished). ,. 

The discussion was not concluded. 
12. MoCioa Regardiq Tweatieth Report of Coauaittee oa PIt,. 

MeIaben' BillS ... ResoIatioBs 
Shri Ram Vilas Paswan moved the following motion:-

"That this House do agree with the Twentieth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 19th July, 1978." 

The motion was adopted. 
t3. Private Members' Bills-lDtrodueed 

1) The Constitution (Amendment) Bill, 1978 (Amendment 01 
Preamble and article 1 etc.) by Shri Chitta 8asu. 

(2) The Representation of the People (Amendment) Bill, 1978 
Insertion of new section 7A) by Shri O. P. Tyagi. 

(3) The Trade Unions (Amendment) Bill, 1978 (Amendment of 
section 2, 4, etc.) by Shri Prasannbhai Mehta. 
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(4) The Factories (Amendment) Bll, 1978 (Amendment of sec-
tions 8, 9 etc.) by Shr Prasannbhai Mehta. 

(5) The Compulsory Military Training Scheme Bill, 1978 by Shri 
Prasannbhai Mehta. 

(6) The Compulsory Voting Bin, 1978 by Shri Prasannbhai Mehta. 
(7) The Constitution (Amendment) Bill, 1978 (Amendment of 

article 171) by Shri P. Rajagopal Naidu. 
(8) The Marginal Farmers and Agricultural Workers' Pension 

Bill, 1978 by Shri P. Rajagopal Naidu. 
(9) The Income-Tax (Amendment) Bill, 1978 (Amendment of 

section 53) by Shri R. D. Gattani. 
(10) The Exploration and Utilization of Underground Water 

Resources Bill, 1978 by Shri K. Lalckappa. 

(11) The Stiall Farmers Assistance BiB, 1978 by Shri K. Lakkappa. 

(12) The Special Marriage (Amendment) Bill, 1978 (Amendmc:!t 
of sectioru' 4 and 6) by Shr R. D. Gattani. 

(13) The Industries (Development and Regulation) Amendment 
Bill, 1978 (Amendment of section 18FB) by Dr. Vasant Kumar Pandit. 

(14) The Commissions of Inquiry (Amendment) Bill, 1978 
(Amenclment of section 5) by Shri Ram Jethmalani. 

The motion for leave to introduce the Bill moved by Shri Ram 
Jethmalani was opposed. The motion was adopted and the Bill was 
introduced. 

(15) The Representation of the People (Amendment) Bill, 1978 
(Insertion of new section lOB, etc.) by Shri Ram Jethmalani. 

(16) The Agricultural Commodities Supporting Price Bill, 1978 
by Shri K. Lakkappa. 

14. Private Member's Bill-Under Consideration 
The Constitution -(Amendment) Bill, 1977 (Insertion of new articles 

23A. 23B and 23C) by Shri Y. P. Slu1stri. 

Discussion on the motion for consideration of the Bill moved by 
Shri Y. P. Shastri on the 5th May, 1978, was taken up. 

Three amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were moved by Sarvashri Laxmi NM"ain 
Nayak, Hari Vishnu Kamath and B. P. Mandai. 

[p.T.O. 
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11lo following Members took part in ~e ~~~:
(1) Dr. Ramji Singh 
(2) Shri Dinen Bhattacharya 
(3) SMi A. V. P. Asaithambi 
(4) Shri Hukmdeo Narain Yadav 
(5) SIlri B. P. Mandal ., 
(6) Shri Ramdas Singh 
(7) SMi P. G. Mavalankar 
(8) Shri Laxmi Narain Nayak 
(9) Shri Harikesh Babadur 

(10) Shri K. A. Rajan 
(11) Shri Ram Vilas Paswan 
(12) Sbri A. Sunna Sahib 
(13) Shri Vinayak Prasad Yadav 
(14) Shri K. Lakkappa 
(15) Shri Kalyan Jain 

(16) Shri Hari Vishnu Kamatb (Speech un!ini_d). 
The discussion was not concluded. 

~P.M. 

(Lok Sabba adjourned till 11 A.M. on Monday, tile 11th July, 1978. 

A VTAR. SJNQ~ J.UKIfY, 
, . -: . Scamry. 

e 
GMGIPMRND-LSI-1441LS-21~7.78-72S 



LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, Iuly 24, 19781Sravana 2, 1900 (Saka) 

No. 150 
11 A.M. 
Obituary Reference 

The Speaker, Sarvashri Morarji R. Desai, C. M. Stephen, Y. B. 
Chavan, A. Bala Pajanor, Rameshwar Patidar, Kacharulal Hemraj Jain 
and Sasankasekhar Sanyal made references to the passing away of Shri 
Parman and Govindjiwala who was a sitting Member of Lok Sabha. 

As a mark of respect to the memory of Shri Parmanand Govindji-
wala, Members stood in silence for a short while and thereafter the 
House was adjourned for the day. 

11.15 A.M. 

(Lok Sabha a<!j~urned till 11 A.M. on Tuesday, the 25th July, 
1978). 

AVTAR SINGH RIKHY, 
Secretary. 
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11 A.M. 

I.,OK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, July 25, 1978/Sravana 3, 1900 (Saka) 

No. 151 

1. Obituary Refereace 

The Speaker made a reference to the passing away of Shri Kashi 
Ram Gupta who was a Member of the Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 
Starred Questions Nos. 122, 124-126 and 128 were orally ans-

wered. Replies to remaining questions were laid on the Table. 
Replies to Starred Questions Nos. 101-121 for the 24th July, 

1978 were also laid on the Table today, Lok Sabha having adjourned 
without taking up questions on the 24th July, 1978. 

3. Unstarred Questious 
Replies to Unstarred Quesions Nos. 1201-1233, 1235-1319 

and 132]-1400 were laid on the Table. 
Rep1ies to Unstarred Questions Nos. 1001-1034, 103&--1038, 

1040--1149, 1151-1176, 1178-1182, 1184-1189 and 1191-
1200 for the 24th July, 1978 were also laid on the Table. 

4. Papen Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. F.l(17)/74-MP (S.O. 1941) 
(Hindi and English versions) published in Gazette of 
India dated the lst July, 1978 making certain amend-
ments to the Hotels, Boarding Houses, Guest Houses, 
Hostels, Lodging Houses and ~otels (Building Sta,ndards) 
Regulations, 1977, under section 58 of the DeIhl Deve-
lopment Act, 1957. 

[p.T.O. 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (l) of section 619 A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the State 
Fanns Corporation of India Limited, New Delhi, for the 
year 1976-77. 

(ii) Annual Report of the State Farms Corporation of India 
Limited, New Delhi, for the year 1976-77 along with 

. the Audited Accounts and the' comments of the 
Comptroller and Auditor General thereon. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Agricultural Research. 
New Delhi, for the year 1974-75,-Part II (Administra-
tion and Accounts). 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the above Report. 

(4) A copy of Notification No. S.O. 358(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 2/lll 
May. 1978 making certain amendments in the description 
of the constituencies in Schedule XII of the Delimitation of 
Parliamentary and Assembly Constituencies Order. 1976. 
under sub-section (2) of section 9 of the Representation 
of the People Act, 1950. 

(5) A copy of the Delimitation of Council Constituencies 
(Mysore) Amendment Order. 1978 (Hindi and English 
versions) published in Notification No. G.S.R. 294(E) in 
Gazette of India dated the 17th May, 1978, under sub-
section (2) of section 1 3 of the Representation of the 
People Act, 1950. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 642 of 

. the Companies Act, 1956:-
(i) The Public Companies (Terms of issue of debentures and 

of raising of loans with option to convert such deben-
tures or loans into shares) Amendment Rules, 1978, 
published in Notification No. G. S. R . 623 in Gazette 
of India dated the 13th May, 1978. 

(ii) The Company's Liquidation Account (Second Amend· 
ment) Rules, 1978, published in Notification No. 
G . S. R. 626 in Gazette of India dated the 20th May, 
1978. 

(ill) The Companies (Secretary's Qualifications) (Amend-
ment) Rules, ) 978, published in Notification No. 
G.S.R. 851 in Gazette of India dated the 1st July, 1978. 
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(iv) The Companies (Secretary's Qualifications) (Second 
Amendment) Rules, 1978, published in Notification 
No. G.S.R. 852 in Gazette of India dated the lst July 
1978. ' 

(7) A copy of Notification No. G.S.R. 728 (Hindi and English 
versions) published in Gazette of India dated the 10th 
J~n~, 1978 declaring MI~. ~ambala.m Benefit Society 
LImIted, a company haVIng Its registered office in the 
State of Tamil Nadu to be a 'Nidhi', under sub-section (3) 
of section 620A of the Companies Act, 1956. ' 

(8) A copy of Notification No. G.S.R. 627 (Hindi and English 
versions) published in Gazette" of India dated the 20th 
May, 1978 delegating certain powers and functions of the 
Central Government exercisable under clause (b) of sub-
section (7) of section 555 of the Companies Act, 1956 to 
the Registrars of Companies and Regional Directors sub-
ject to the control of Company Law Board, under sub-
section (3) of section 637 of the said Act. 

(9) A copy of the Certified Accounts (Hindi@ version) of the 
Indian Institute of TechnOlogy, Kanpur, for the year 
1975· 76 along with the Audit Report thereon, under 
sub·section (4) of section 23 of the Institutes of Techno-
logy Act, 1961. 

(10) A copy of the Railway Protection Force (Amendment) 
Rules, 1978 (Hindi and English versions) published in 
Notification No. G.S.R. 887 in Gazette of India dated the 
8th July. 1978, under sub-section (3) of section 21 of the 
Railway Protection Force Act, 1957. 

(11) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Food Corporation of India for the year 
1976· 77 along with the Audited Accounts under sub-
section (2) of section 35 of the Food Corporations Act, 
1964. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(12) A copy each of the following Notifications <.Hindi and 
English versions) issued under the Central EXCIse Rules, 
1944:-

(i) G.S.R. 634 published in Gazette of India dated the 20th 
May, 1978 together with an explanatory memorandum 

""@English version of the Accounts was laid on th~ Table on the 15th 
May, 1978. 

[P.T.O. 
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regarding exexnption from excise duty of samples of 
pasteurised butter and processed cheese dni.wn for 
laboratory teSt. 

(ii) G.S.R. 671 published in Gazette of India dated the 27th 
May, 1978 together with an explanatory memorandum 
regarding exemption from excise duty on solutions of 
asphalt, bitumen, tar or pitch used for road surfacing. 
filling cracks, bonding aggregates, stabilising soil or for 
u.se as adhesives subject to certain conditions. 

(iii) G.S.R. 305(E) to 307(E) published in Gaz.ette of 
India dated the 29th May, 1978 together with an ex-
planatory memorandwn regarding the extension of the 
concessional ra~ of weekly compounded levy applic-
able to Khandsari sugar up to the 30th September, 1978. 

(iv) G.S.R. 308(E) published in Gazette of India dated the 
29th May, 1978 together with an explanatory memo-
randum regarding central excise duty exemption to 
partical boards veneered with single veneer or plywood 
panel. 

(v) G.S.R. 354(E) published in G8jZette of India dated the 
4th July. 1978 together with an explanatory memo-
randum regarding exemption from excise duty on high 
density polyethelene (HDPE) Waste. 

(vi) G.S.R. 336(E) and 337(E) published in Gazette of 
India dated the 27th June, 1978 together with an ex-' 
pJanatory memorandum regardin& the reduction of the 
basic duty of excise from 15 per cent ad valorem to 
6 per cent ad valorem on additional releases of free sale 
quotas by sugar factories under the incentive rebate 
scheme for new iexpansion project sugar factories est8b-
lished at high cost. 

e 13} A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 296(E) published in Gazette of India dated the 
18th May, 1978 together with an explanatory memo-
randu~ regarding exemption from export duty OD 
Tapioca Chips. 

(ii) G.S.R. 673 and 674 published in Gazette of India dated 
the 27th May, 1978 together with an explanatory me-
morandum regarding exemption from customs duty 
(basic and auxiliary) on colour Ulustrations and dust 
covers for printi~g of books. 

(iii)G.S.R. 736 published in Gazette of India dated the 
10th June, 1978 together with an explanatory memo-

4 



randum regarding amendment of Notification No. 173. 
C;ustoms dated the 2nd August, 1976 granting exemp"-
tion from customs duty on D. D. T. imported on behalf 
of Government. 

(iv.) The Transfer of Residence (Amendment) Rules 197!S 
published in Notification No. G.S.R. 333(£) i~ 
Gazette of India dated the 22nd June, 1978 together 
with an explanatory memorandum. 

(v) G.S.R. 855 published in Gazette of India dated the 1st 
July, 1978 together with an explanatory memorandum 
regarding special tariff concession to Bangladesh, Re· 
public of Korea, Sri Lanka and Laos on import of 
Molasses. 

(vi) G.S.R. 352(E) published in Gazette of India dated the 
1st July, 1978 together with an explanatory memoran-
dum regarding exchange rates for conversion of 17 
foreign currencies into Indian rupees and vice versa. 

(vii) G.S.R. 356(E) published in Gazette of India dated tlie 
5th July, 1978 together with an explanatory merna. 
rand urn regarding rates of additional duty leviable on 
. refrigerators, deep freezes and air conditioners imported 
under transfer of residence concessions. 

(14) A copy each of the following Notifications (Hindi and 
English versions) under section 51 of the Finance (No. 
2) Act. 1971;-

(i) G.S.R. 299(E) published in Gazette of India dated the 
24th May, 1978 together with an explanatory memo-
randum regarding exemption from payment of foreign 
travel tax to artists going abroad for purposes of dance 
or other cultural performances of non-commercial 
nature. 

(ii) G.S.R. 342(E) published in Gazette of India dated the 
29th June, 1978 together with an explanatory memo. 
rand urn regarding exemption from payment of foreign 
travel tax to such Members of Parliament. Minister of 
State Government, Leader of Political Party ~nd emi-
nent member of general public as is included in. an 
official delegation of the Central Government. gomg 
abroad in connection with the affairs of the VOlon. 

(15) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 
1977-Union Government (Commercial)-Part II-Mis· 
cellaneous Topics of interest under article 151(1) of the 
Constitution. 

[P.T.O. 
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(16) A statement ccntaining the particulars of the bidders who 
pur-chased the largest quantity of gold in each of the six 
auctions so far held and also the particulars of the two 
licensed dealers who purchased the largest quantity of gold 
in aU the six auctions taken together. 

5. CaIIiIIg AUeBtioD 

Shri Mukhtiar Singh Malik called the attention 9f the Minister of 
Harne Affairs to the reported Chinese balloons with transmitters and 
propaganda material found in different parts of the country. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

(Lok Sabha adjourned at 1. 05 P.M. and re-ossembled at 2.05 
P.M .. ) 
6. Report of COIDIIIiUee OD SubonliDafe Legillatioa 

Kumari Maniben VaUabhbhai Patel. presented the Tenth Report of 
the Committee on Subordinate Legislation. 
7. Gova ...... BiIh-IDtroduced 

( 1) The Coconut Development Board Bill, 1978. 
The motion for leave to introduce the Bill moved by Shri Surjit 

Singh Bamala was opposed. The motion was adopted and the Bill 
was int1"oduced. 

(2j The Copra Cess Bill, 1978. 
(3) The Water (prevention and Control of Pollution) Amendment 

Bm. 1978. 
B. MaUers U ..... Rale 377 

(I) Dr. Vasant Kumar Pandit raised a matter regarding reported 
decision of the Central Government to close down Konkan passenger 
line. 

(2) Shri Ram Vilas Paswan raised a matter regarding reported 
heavy floods endangering National Highway No. 31 and Railway 
lines in Bihar. 

(3) Shri G. Narsimha Reddy raised a matter ·regarding reported 
inferior quality of cement produced by factories. 1:. meat Bill--Amendmellt lor Reference to loint ColBIDittee-

dopted 
11Ie Air (Prevention and Control of Pollution) Bill, J 978 

Discussion on the motion for consideration of the Bill moved on 
the 20th July, 1978 and the amendments thereto moved on the 20th 
and 2 ht July, 1978, continued. 
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The following Members took part in the debate:-
(1) Dr. Saradish Roy 
(2) Shri G. S. Reddi 
(3) Shri Kanwar Lal Gupta 
( 4) Shri K. A. Rajan 
(5) Shrimati Mrinal Keshav Gore 
(6) Shri P. G. Mavalankar 
(7) Shri M. Ram Gopal Reddy 
(8) Shri Laxmi Narain Nayak 

Shri Sikandar Bakht replied to the debate. 
The amendment for reference of the Bill to a Select Committee 

moved by Shri Samar Guha on the 20th July, 1978 was negatived. 
The amendment for circulation of the Bill for the purpose of elicit-

ing opinion thereon moved by Shri Ram Kishan on the 20th July, 1978 
was also negatived. 

In the amendment for reference of the Bill to a Joint Committee 
moved by Shri Sikandar Bakht on the 21st July, 1978 name of one 
Member was changed and the amendment was adopted as follows:-

"That the Bill to provide for the prevention, control and abate· 
ment of air pollution, .for the establishment, with a view 
to earring out the aforesaid purpose, of Boards for the 
prevention and control of air pollution, for conferring on 
and assigning to such Boards powers and functions relat-
ing thereto and for matters connected therewith, be refer-
red to a Joint Committee of the Houses consisting of 30 
members, 20 from thiis House, namely:-

(1) Shri P. Anbalagan 
(2) Shri Manoranjan Bhakta 
(3) Shri Gananath Pradhan 
( 4) Shri Dinesh Joarder 
(5) Shri B. P. Kadam 
(6) Dr. Karan Singh 
(7) Shrimati Parvathi Krishnan 
(8) Shri M. V. Krishnappa 
(9) Sh·ri B. P. MandaI 

(10) Shri Jagdish Prasad Mathur 
(11) Shri R. K. Mhalgi 
(12) Shri Govind Ram Miri 
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(13) Shri Nathuni Ram 
(14) Shri R. N. Rakesh 
(15) Shri Ram Kinkar 
(16) Shri Ram Murti 
(17) Shri Vasant Sathe 
(18) Shri Chiman Bhai H. Shukla 
(19) Shri A. Sunna Sahib 
(20) Shri Sikandar Bakht 

and 10 from Rajya Sabha; 
that in order to constitute a sitting of the 10int Committee the 

quorum shall be one-third of the total number of members 
of the Joint Committee; 

that the Committee shall make a report to this House by the 
end of the first week of the next session; . 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with 
such variations and modifications as the Speaker may 
make; and 

that this House do recommend to Rajya Sabha tbat Rajya 
Sabha do join the said Joint Committee and communicate 
to this House the names of 10 members to be appointed 
by Rajya Sabha to the 10int Committee." 

1 •• Gonnmieat BiD-Paaed 
The TQ.XQtion Laws (Amendment) Bill, 1978 

The motion (or consideration of the Bill was moved by Shri H. M. 
Patel. 

The following Members took part in the debate:-
(1) Sh .. i S. R. Damani 
(2) Dr. Ramji Singh 
(3) Shri P. K. Kodiyan 
(4) Shri Kanwar Lal Gupta 
(5) Shri A. BaIa Pajanor 
(6) Shri R. Venkataraman 
(7) Shri Ram Vilas Paswan 
(8) Shri P. G. Mavalankar 
(9) Shri A. K. Roy 

(10) Shri Vayalar Ravi 
Shri H. M. Patel replied to the debate. 
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The motion for consideration was adopted and clause-by-clause 
consider~tion of the Bill was taken up. 

On amendments Nos. 1 and 2 to Clause 2 moved by Shri R. 
Venkataraman, the House divided, Ayes *16; Noes *35. 

The amendments were accordingly negatived. 
Oauses 2 and 3 were adopted. 

Clause 1, the Enacting Fonnula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. 

6.02 P.M. 
{Lok Sabba adjourned till 11 A.M. on Wednesday, the 26th July, 

1978}. 

-------- _ .. _---
... Subject to correction. 

AVTAR SINGH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. July 26. 1978!Sravana 4, 1900 (Sakal 

No. 152 
11.01 A.M. 
I. SWnd QuestioDs 

StarI:ed Q.u~stions N,?s .. 143-115 and 149-154 were orally ans-
wered. Rephes to remammg questions were laid on the Table. 
2. Unstarred Questious 

Replies to Unstarred Questions Nos. 1401-1435, 1437-1512 and 
1514-1600 were laid on the Table. 
3. Papen Laid _ the Tattle 

The following papers were laid on the Table:-
(1) A copy of Public Notice No. I-PR-NPI78 (Hindi and Eng-

lish versions) dated the 7th July. 1978 reg¥ding News-
print AJlocation Policy for 1978-79. 

(2) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Khadi and Village Industries Commission, 
Bombay, for the year 1976-77 under sub-section (3) of 
section 24 of the Khadi and Village Industries Commission 
Act. 1956 along with the Statistical Statement. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(3) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(I) The Jute (Licensing and Control) Second Amendment 
Order, 1978. published in Notification No. S.O. 420(E) 
in Gazette of India dated the 1 st July, 1978. 

(ii) The Copper (Prohibition of use in the manufacture of 
PVC and VIR wires of domestic type) Order, 1978, 
published in Notification No. S.O. 444(E) in Gazette 
of India dated the 13th luly, 1978. 

[P.T.O. 
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(4) A copy of the Interim Report II dated the 26th April, 
1978 (Hindi@ version) of Shah Commission of Inquii'}' 
set up to inquire into the misuse of authority, excesses and 
malpractices committed during the Emergency under 
sub-section (4) of section 3 of the Commissions of Inquiry 
Act, 1952. 

(5) A copy of the Central Industrial Security Force (Third 
Amendment) Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 848 in Gazette of 
India dated the lst July, 1978, under sub-section (3) of 
section 22 of the Central Industrial Security Force Act, 
1968. 

(6) A copy of the Foreign Contribution (Acceptance or Reten-
tion of Gifts or Presentations) Regulations, 1978 (Hindi 
and English versions) pubHshed in Notification No. S.O. 
402(£), in Gazette of India dated the 22nd June, 1978 
under sub-section (3) of section 30 of the Foreign Contri-
bution (Regulation) Act, 1976. 

(7) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i) The Indian Administrative Service (Fix..ation of Cadre 
Strength) Sixth Amendment Regulations, 1978. published 
in Notification No. G.S.R. 585 in Gazette of India dated 
the 6th May, 1978. 

(ii) The Indian Administrative Service (pay) Fourth Amend-
ment Rules. 1978, published in Notification No. G.S.R. 
586 in Gazette of India dated the 6th May, 1978. 

(iii) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 1978. pub-
lished in Notification No. G.S.R. 665 in Gazette of India 
dated the 27th May, 1978. 

(iv) The Indian Administrative Service (Pay) Fifth Amendment 
Rules, 1978, published in Notification No. G.S.R. 666 
in Gazette of India dated the 27th May, 1978. 

(v) The All India Services (House Building Advance) Rules, 
1978, published in Notification No. G.S.R. 311(E) in 
G87.eUe of India dated the 31 st May, 1978. 

(vi) The Indian Police Service (Fixation of Cadre Strength) 
Third Amendment RegUlations, 1978, published in Noti-
fication No. G.S.R. 699 in Gal.ette of India dated the 3rd 
June, 1978. 

@English version of the Report was laid on the Table on the 15th 
May, 1978. 
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(vii) The Indian Police Service (Pay) Fifth Amendment Rules, 
1978, published in Notification No. G.S.R. 700 in Gazette 
of India dated the 3rd June, 1978. 

(viii) The Indian Police Service (Pay) Sixth Amendment Rules, 
1978, published in Notification No. G.S.R. 806 in 
Gazette of India dated the 24th June, 1978. 

(ix) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1978, pub-
lished in Notification No. G .S.R. 807 in Gazette of India 
dated the 24th June, 1978. 

(x) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 849 in Gazette of India 
dated the lst July. 1978. 

(xi) The Indian Forest Service (Regulation of Seniority) Am-
endment Rules, 1978, published in Notification No. G.S.R. 
358(E) in Gazette of India dated the 13th July, 1978. 

(xii) The Indian Forest Service (Recruitment) Amendment 
Rules, 1978. published in Notification No. G.S.R. 359(E) 
in Gazette of India dated the 13th July, 1978. 

(xiii) The Indian Forest Service (Fixation of Cadre Strength) 
. Second Amendment Re~lations. 1978, published in Noti-

fication No. G.S.R. 360(E) in Gazette of India dated the 
13th July, 1978. 

(xiv) The Indian Forest Service (pay) Fourth Amendment Rules, 
1978. published in Notification No. G.S.R. 361(E) in 
Gazette of India dated the 13th July, 1978. 

(xv) The Indian Forest Service (pay) Fifth Amendment Rules. 
1978. published in Notification No. G.S.R. 362 (E) in 
Gazette of India dated the 13th July, 1978. 

(8) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 875 published in Gazette of India dated the 8th 
July, 1978 together with an explanato~ memorandl1~ 
regarding exemption from Central EXCIse .duty good~ 
intended for installation at the site of project for the 
Indian National Satellite system. 

(ii) G.S.R. 363(E) published in Gazette of India dated the 
14th July, 1978 together with an explanatory .memo-
randum regarding withdrawal of excess production re-
lief scheme in respect of tyres and tubes. 

[P.T.O. 
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(iii) G.S.R. 364(E) published in Gazette of Iftdia dated the, 
14th July, 1978 together with an explanatory memo-
randum regarding introduction of modified fonn of ex-
cess production relief scheme in re~t of lyres and 
tubes. 

(9) A copy each of the -following Notifications (Hindi and 
English versions) under section 72 of the Delhi Sales Tax 
Act, 1975:-

(i) The Delhi Sales Tax (Third Amendment) Rules, 1978, 
published in Notification No. F.4(2)i78-Fin. (Gen.) in 
Delhi Gazette dated the 24th May, 1978. 

(ii) The Delhi Sales Tax (Fourth Amendment) Rules, 1978, 
published in Notification No. F.4(13)j18-Fin.(G)(iv) 
in Delhi Gazette dated the 28th June, 1978. 

(10) A copy each of Notification Nos. S.O. 1961 to 1986 and 
1994 to 1991 (Hindi and English versions) published 
in Gazette of India dated the 8th July. 1918 regarding 
exemption under section 10 (23C)(iv) of the Income-tax 
Act. 1961 to certain Associations jOrganisations, under 
section 296 of the said Act. 

4. CalUeg Attmtion 
Sbri Ramanand Tiwary called the attention of the Minister of 

Ellergy to the reported power crisis in the country, particularly in 
Bihar and Mad~ya Pradesh, resulting in closure of industries and caus-
ing hardships to agriculturists. 

The Minister of Energy made a statement in regard thereto. 
S. Matters V .... Rule 377 

( I) Shri R. K. Mhalgi raised a matter regarding reported putting 
off of decision on the site for Bombay High gas-based fertilizer plant. 

(2) Shri K. Mallanna raised a matter regarding reported entry of 
Chinese trained Pakistani infiltrators into Indian territory in Kashmir. 

( 3) Shri George Mathew raised a matter regarding reported deci· 
sion to import natural rubber. 

( 4) Shri Dhil'cndranalh Basu raised a matter regarding reported 
black.marketingin coal by tr.aders, leading to its acute shortage and 
.closure of industries. 

(5) Shri A. Bala Pajanor raised a matter regarding reported deaths 
in the Safdarjang Hospital due to tetanus. 
6. Report of C ... 1BiUee on Private Members' Bills and ResolutioDs 

Shri Chandradeo Prasad Venna presented tbe TwentY"'first Report 
of the Committee on Private Members' Bills and Resolutions. 
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7. Govemment BiDs-Pused 

(i) The Metro Railways (Construction 01 Works) Bill, 1978 
The motion for consideration of the Bill was moved by Shri Madhu 

Dandavate. 

The following Members took part in the debate:-
(I) Shri lanardhana Poojary 
(2) Shri Bapusaheb Parulekar 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 
2.07 P.M.) 

(3) Shri Dhirendranath Basu 
( 4) Shri Padmacharan Samantasinhera 
(5) Shri A. K. Saha 
( 6 ) Shri Chitta Basu 
(7) Shri Anant Dave 
( 8 ) Shri A. Bala Pajanor 
(9) Shri R. L. P. Verma 

(10) . Sbri B. C. Kamble 
( 11) Dr. Ramji Singh 
( 12) Shri Sauga~ Roy 
( 13) Sbri Durga Chand 
(14) Chowdb.ry Balbir stngh 

Shri Madhu Dandavate replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 45 and the Schedule were adopted. 
Clause J, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Madhu 

Dandavate. 
The motion was adopted and the Bill was passed. 

(ii) The Indian Explosives (Amendment) BiIl~ 1978 
The motion for consideration of the Bill was moved by Shri 

George Fernandes. 
[P.T.O. 
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The following Members took part in the debate:-
(I) Sbri A jitsinh Dabhi 
(2) Dr. Ramji Singh 
(3) Sbri Durga Chand 
( 4) Shri V. Kishore Chandra S. Deo 
(5) Sbri R. L. P. Venna 
(6) Sbri A. K. Roy 

Sbri George Fernandes replied to the debate. 
The motion for consideration was adopted and cJause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 19 were adopted. 
Clause 1. the Enacting Fonnula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Sbri George 

Fernandes. 
The motion was adopted and tbe Bill was passed. 

s. StateIIlent By Miaisler 
The Minister of State for Home Affairs made a statement regard-

ing reconstitution of the Minorities Commission. 
9. Half-Ail-Hoar D~ 

Shri Samar Guha raised a half-an-bour discussion on points aris-
ing out of the answer given on the 19tb July, 1978 to Starred Ques-
tion No. 51 regarding bar on nuclear explosions by India. 

Shri Morarji R. Desai replied to the discussion, 
18. Report 01. BusiIaeM Advisory Co_idee 

Shri K. S. Cbavda presented tbe Twentieth Report of 'the Business 
Advisory Committee. 
6.16 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th July. 
1978). 

AVTAR SINGH RIKHY, 
Secretary. 
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BULLE~PART I 
[Srief Record of Proceedings] 

Thursday, July 27, 1978!Sravana 5,1900 (Sua) 

No. IS,) 
11 A.M. 

1. Starred Questions 
Starred QuCS!ions Nos. 163-l68 were ·orally answered. Replies 

to Starred Ouestlons Nos. 169-179, 181 .and 182 were laid on the 
Table. 

1. Umtarred Questioas 

Replies to Unstarred Questions Nos. J.601~1628, .t63{}"'-1748 
and 1750--1768 were laid on the Table . 

. 3 ...... Laid"8.dIe.n.bIe 
The following papers were laid on the Table:-

(1) The following statements (Hindi and English versions) 
showing the action taken by. the Government on various 
assurances. promises and .undertakingsgiven by the 
Ministers during the various sessions of Lok Sabha:-

(i) Statement No. XXII-Twelfth Sessi(m. 1974. 1 Fifth r Lok 
(ii) Statement No. X-Seventeenth Session.) 976. j Sabha 

(iii) Statement No. VII-First Session, .1977. 
(iv) Statement No. X-Second Session. J977. 
(v) Statement No. VI-Third Session, 1977. 
(vi) Statement No. Ill-Fourth Session, 1978. 

(vii) Statement No. IV-FourthSess.ion, 197R. 
(viii) Statement No. V-Fourth Session, 197-8. 

. 1 
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" 
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(2) A copy of the Employees' Family Pension (Second Amend-
ment) Scheme, 1978 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 804 in Gazette of India 
dated the 17th June, 1978, under sub-section (2) of sec-
tion 7 of the Employees' Provident Funds and Miscel-
laneous ProvisiOll5. Act,. 1952. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Central Board for Workers Education, for the year 
1976-77. 

(4) A copy of Notification No. G.S.R. 820 (Hindi and English 
versions) published in Gazette of India dated the 24th 
June. 1978, making certain amendment to the Second 
Schedule to the Drugs and Cosmetics Act, 1940, under 
section 38 of the said Act. 

(5) A copy of Notification No. 145178-Customs (Hindi and 
English versions) published in Gazette of India dated the 
27th July, 1978 together with an explanatory memoran-
dum regan:ting exemption to P.V.c. resins when imported 
into India from the basic customs duty, under section 159 
of the Customs Act, J 962. 

4. M,-. ....... Rajya S8bIaa 
ketary reported a message from Rajya Sabha that at its sitting 

'\).Eld. ~ the 25th July. 1978, Rajya Sabha passed a motion referring 
the Visva-Bharati (Amendment) Bill, 1978, to a Joint Committee of 
the Houses consisting of 33 members; 11 members from Rajya Sabha, 
namelv:-

(1) Dr. V. P. Dult 
(2) Prof. D. P. Chattopadhyaya 
(3) Shri Bishambhar Nath Pande 
(4) Shrimati Kanak Mukherjee 
(5) Shri P ... anab Mukherjee 
(6) Dr. Malcolm Sathianathan Adiseshiah 
(7) Sbri Amarprosad Chakraborty 
(8) Dr. Sarup Singh 
(9) Dr. Bbai Mahavir 

(10) Shri Gbansbyambhai Oza 
(11) Shci Lakshmana Mahapatro 

and 22 members from Lok Sabha and recommended that Lok Sabba 
do joint in the said Ioint Committee and communicate to that House 
the names of members to be appointed by Lok Sabha to the said Joint 
Committee. 
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s. smtement Uader Direction 115 

. Shri P. G. Mavalankar ~~d~" a statement r~garding tll~' answer 
gIven to the House by the MIDlster of State for Home Affairs on the 
19th July, 1978 in reply to Unstarred Question No. 425 and the state-
IT!ents ~ade by the M.inister of Steel and Mines on the same day during 
discuSSIon on the Mamtenance of Internal Socurity (Repeal) Bill, 1978 
regarding setting up of a Special Court to try the former Prime Minis-
ter. 

The Minister of Steel and Mines made a statement in reply thereto. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled a12.05 P.M.) 

6. Calling Atttotion 
Shri Samar Guha called the attention of the Minister of External 

Affairs to the reported influx of thousands of tribal refugees into the 
State of Tripura from the Chittagong Hill Tract of Bangladesh. 

The Minister of State for External Affai-rs made a statement in 
regard thereto. 
7. Motion Regarding Tweatietb Report of Business Advisory 

COIIIIIlIttee 
Shri Ravindra Varma moved the following motion:-

"That this House do agree with the Twentieth ~eport of the 
Business Advisory Committee presented to"dre House on 
the 26th July, 1978." 

• The motion was adopted. 
8. MaUers Under Rale 377 

( 1) Shri Surendra Bikram raised a matter regarding reported pol-
lution of rivers and atmosphere due to discharge of harmful effluentlo 
by big industries. 

(2) Shri Dharmasinhbhai Patel raised a matter regarding need for 
aerial spray on standing groundnut crop in Saurashtra region of 
Guiarat. 

( 3) Shri Mallikarjun raised a matter ~e~arding reported .suspen-
sion of an lAS Deputy Secretary in the MIDlstry of Information and 
Broadcasting. 

(4) Shri N. Tombi Singh raised a matter regarding reported decla-
ration of entire Manipur Valley as a disturb:d area. 

( 5 )" Shri Hari Vishnu Kamath raised a matter regarding . c~rres. 
" G H' h C miSSlonel pondence exchanged between Shri N. G. oray, 19 om .. 

for India in U.K. and Lord Mountbatten regarding death of NetaJI 
Subhas Chandra Bose. 

[P.T.O. 
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9. Go"enuaeat Bill-Uader Coasidention 
The PIUSports (Amendm~nl) Bill, 1978 

. The motion for consideration' of the Bill was moved by 
'Shri S. Kundu. 

,I'hefollowing iMembers ·.took ,.,art iA lhe :debate:-
( I) Shri B. Rachaiah 
(2) Shri -Kanwar LaIGupta 
( 3) SIlri Vayalar Ravi 
( 4) Shri Durga Chand 
( 5) Shri Bhagat Ram 
(-6) ·Shri Anam Dave 
( 7) 'Shri A. BalaPajanor 
(8) "Shri Ninnal Chandra lain 
(9) Sbri C. K. Chandrappan 

( J 0) Shri Padmacharan Samantasinhera 
(II} Shri G. M.BanatwaHa 
( 12) Shri Brij Bhushan Tiwari 
(13) Shri A; V. P. Asaithambi 
(.14) &hriMahi Lal 
(15).··Sbri ·M.Ram (]opal·Reddy 
( 16) Shri G. S. Reddi 
(17) Shri Laxmi Narain Nayak 
( IS) Chowdhry Balbir Singh 
( 19) Shri Nathu Ram Mirdha 
(20) Dr. Ramji Singh 
(21) Shri P. G. Mavalankar 
(22) Shri Ram Vilas Paswan 

Shri S. Kundu replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause 

-oonsideration of the Bill was· taken up. 
Consideration of Clause 2 was taken up but not conc:luded. 
The discussion on the Bill was not concluded. 

6.05 P.M. 
(Lok·Sabhaadjoumed till 11 A.M. on Friday. the 28th July. 1975). 

AVTAR SINGH RIKHY. , 
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LOK.SABHA 

BULLETIN-PART I 
[Brief ReCord of Proceedings] 

Friday, July 28, 1978!Sravana 6. 1900 (Saka) 

No. 154 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 183, 184 and 186-190 were orally ans-
wered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questioo.. 

Replies to Unstarred Questions Nos. 1769-1873. 1875-1907, 
1909-1922. 1924-1962. 1964, 1965, 1967 and 1968 were laid on 
the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Companies (Acceptance of Deposits) Fourth 

Amendment Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 373(E) in Gazette of 
India dated the 17th July, 1978, under sub-section (3) of 
section 642 of the Companies Act, 1956. 

(2) A copy of the Monopolies and Restrictive Trade Practices 
Commission (Recruitment of Members of Staff) Amend-
ment Rules, 1978 (Hindi and English versions) published 
in Notification No. G.S.R. 357(E) in Gazette of India 
dated. the 10th July. 1978. under sub-section (3) of section 
67 of the Monopolies and Restrictive Trade Practices 
Act, 1969. 

(3) A copy of the Annual Administration Report (Hindi and 
English versions) of the Tea Board, Calcutta, for the year 
1976-77. 

(4) A copy of the Audit Report (Hindi and English versions) 
on the Accounts of the Tea Board for the year 1976-77 
aJong with the statement of Accounts. 

[p.T.O. 
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(5) A copy of the General Insurance (Rationalisation of Pay 
Scales and Other Conditions of Service of Officers) Second 
Amendment Scheme, 1978 (Hindi and English versions) 
published in Notification No. S.O. 2110 in Gazette of 
India dated the 15th July. 1978,- under section 17 of tL.e" 
General Insurance Business (Nationalisation) Act, 1972. 

( 6) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 318(E) published in Gazette of India dated the 
9th June, 1978 together with an explanatory mernorcln-
dum regarding exemption from customs duty on im-
ports against Advance Licences for export production. 

(ij) G .S.R. 319(E) and 320(E) published in Gazette of India 
dated the 9th June, 1978 together with an explanatory 
memorandum regarding exemption from counterveiling 
duty on imports against Advance Licences for export 
production. 

(iii) G.S.R. 325(E) published in Gazelle of India dated the 
19th June, 1978 together with an explanatory memo-
randum regarding exemption from customs duties on 
Nylon filament yam and Polyester filament yarn im-
ported against replenishment licences against specified 
export products. 

(iv) G.S.R. 326(E) published in Gazette of India dated the 
19th June, 1978 together with an explanatory memo-
randum regarding exemption from counterveiling duties 
on Nylon filament yarn and Polyester filament yarn 
imported against replenishment licences against speci-
fied export products. 

(v) G.S.R. 365(E) published in Gazette of India dated· the 
15th July, 1978 together with an explanatory memoran-
dum regarding exemption from import duty on silver 
powder suspension. 

(vi) G.S.R. 366(E) published in Gazette of India dated the 
15th July. 1978 together with an explanatory memoran-
dum regarding exemption from import duty on photo-
polymer films. 

(vii) G.S.R. 367(E) published in Gazette of India dated the 
15th July. 1978 together with an explanatory memo-
randum regarding exemption from import duty on 
silicon wafers. 

(viii) G.S.R. 368(E) published in Gazette of India dated the 
15th July. 1978 together with an explanatory memo. 
randum regarding exemption froni import duty on epo-
xide resins and silicone resins. 
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(ix) G.S.R. 369(E) published in Gazette of India dated the 
15th July, 1 'n 8 together witb an explanatory memo-
randum .regarding exemption from import duty on 
photoresIst. 

(x) G.S.R. 370(E) published in Gazette of India dated the 
15th July, 197~ together with an expJanatory memoran-
dum regarding ~xemption from auxiliary duty on silver 
powder suspension, photopolymer films, silicon wafers, 
epoxide resins and silicone resins and photoresist. 

(xi) G.S.R. 926 published in Gazelle of India dated the 
22nd July, 1')78 together with an explanatory memo-
randum regarding exemption from auxiliary duty on 
articles re~imported into India after repairs from abroad, 
enjoying exemption duty provided in Notification No. 
204-Customs dated the 2nd August, 1976. 

(7) A copy each of the following Notifications (Hindi and 
English versiolls) under section 159 of the Customs Act, 
1962:-

(i) Notification No. 142i78-Customs published in Gazette of 
India dated the 28lh July, 1978 together with an expla-
natory memorandum regarding exemption from baSIC 
custom duty on coking coal when imported. 

(ii) Notification No. 143178-Custom5 published in Gazette 
of India dated the 28th July, 1978 together with an 
explanatory memorandum regarding exemption from 
auxiliary duty of customs on coking coal when import-

.ed. . 

4. Messages from Rajya Sabba 
Secretary reported the following messages from Rajya Sabha.--

(i) That at its sitting held on the 26th July. 1978, Rajya Sa~ha 
concurred in the recommendation of Lok Sabha to Jom 
in the Joint Committee of the Houses on the Khadi and 
ViHage Industries Comm~s;ion (Arnendrnent~ Bilt. 1978 
and nominated the followmg rnember!l of RaJya Sabha to 
serve on the said Joint Committee:-

(l) Shri 1aharlal Banerjee 
(2) Shrirnati Kurnudben Manishanker Joshi 
(3) Shri A. O. Kulkarni 
(4) Shri E. R. Krishnan 
(5) Shri N. P. Chengalraya Naidu 
(6) Shri L R. Naik 
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(7) Shri Obansbyambhai Oza' 
(8) Shri A. P. Sharma 
(9) Shri Lakban Singh 

(10) Sbri R. K. Poddar 
(ii) That Rtajya Sabha had 'no recommendations to make to 

Lok Sabha in regild to the Customs Tariff (Amendment) 
Bill, 1918, paned by Lot Sabba on the 20th July, 1978. 

(iii) That at its sitting held on the 26th July, 1978, Rajya 
Sabha passed the' Employment of Children (Amendment) 
Bill. 1918. 

(iv) That at its sitting held on the 26th July. 1978. Rajya 
Sabha passed the Repealing and Amending Bill, 1978. 

5 ... Pased 'By Rap Sabha--Laid OD the Table 
Secretary laid on the Table the following Bills, as passed by 

Rajya Sabha:-
(1) 'The Employment of Children (Amendment) Bill, 1978. 
(2) The Repealing and Amending Bill, 1978. 

6. IltdIDg by SpaIIer RqanIiDg Pridl.~ ~ 
The Speaker gave his ruling withholding his consent to the raising 

of a question of privilege by Sarvashri K. P. Unnikrishnan and 
VayalarRavi qainst the Minister of Steel and Mines (Shri Biju 
Patnaik) for allegedly mi$)eading the House by his observations in the 
House Oil the 19th July, 1978 during the debate on the Maintenance 
of Internal Security (Repeal) Bill. 1978. 
7. CaDiDa Altl"IItiOD 

Dr. MUfli Manohar Joshi eaUed the attention of the Minister of 
Home Affairs to the reported clash between caste Hindus and Hari-
iaos in VilJupuram. Tamil Nadu. on the 25th July. 1918 ;;md u!Jeged 
death of nine Harijans. 

The Minister of Stute for Home Affairs made a statement in re· 
gard thereto. 
(Lok SabIJa Qtljourned at 1.05 P.M., and re-osM!mbled a/ 2.06 P.M.) 

8. SCJdeIneat By MiIdtter 
The Minister of Commerce and Civil Supplies and Cooperation 

laid on the Table a statement regarding Import Policy. 
9. StatemeDt RepnIiag Goftnlmewt .osia(t;S 

Thc Minister of Parliamentary Affairs made a statement reganiing 
Government business for the week commencing the 31st July. 1978. 
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10: . GovemmeDt 'BiBs-lntroduced· 

(1) Th~ Britannia Engineering Company Limited (Mokameh 
VOlt) a~d .the Arthur. ~.utler and Company (Muzaffar-
pore) LimIted (AcquIsitIOn and Transfer of Under-
takings) Bill, 1978. 

(2) The Suppression of Immoral Traffic in Women and Girls 
(Amendment) Bill, 1978. 

11. Matters Under Rule 377 

. ( 1) Shri Vin~ Bhai B. Sheth raised a matter regarding likely stir 
lD GUJarat regardIng supply of natural gas from Bombay High. 

. (2) Shri Jyotirmoy Emu raised a matter regarding reported inten· 
tlon of the Government to purchase aircraft to run and maintain air 
services in the so-called inaccessible places. 

The Minister of Tourhm and Civil Aviation replied. 

(3) Shri Baldev Singh Jasrctin raised a matter regarding reported 
agitation by the workers at various Depots of the Food Corporation of 
India. 

( 4) Shri Manohar Lal raised a matter regarding reported closure 
of Kailash Mill, Kanpur, for the last 26 months. 

~hri Chiltll Basu raised a matter regardng reported agitation by 
the- worlcersof the Government of India Press at Minto Road, New 
Delhi, for speedv redressal of their grievances. 

!U.' Gov·el1lmeBt Bill-Pa55ed 

The Passports (Amendment) Bill, 1978 

Clausc-by-dause consideration of the Bill continued. 

On amendm\.:nt No. 11) to Clause 2 moved by Shd P. G. Mava-
lankar. the House divided, Aye:; 26: Noes 4l. The amendment was 
accordingly negatived. 

Clauses 2 to 7 were adopted. 

Clause I, the Enacting Fomlula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri S. Kundu. 

The motion was adopted and. the Bill was. passed. 

[P.T.O. 
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13. Motiola R~ Twaaty-Irst Report of C_ittee _ Pri"ate 
Meaabed Bills lUld Resolutioas . 

Shri Vinod Bhai B. Sheth moved the following motion:-
~'Tbat this House do agree with the Twenty-first Report of the 

Committee on Private Members' Bills and kesolutions 
presented to the House on the 26th July, 1978." 

The motion was adopted. 

14. Private Member's Resoiatioa-NeptiYed 
Discussion on the following Resolution moved by Shri Ramji La) 

Suman on the 28th April, 1978, continued:--
"This House is of the opinion that the Upper Houses (Legis-

lative Councils) in the States have not served any useful 
purpose and in the process of legislation they are proving 
to be cumbersome and avoidably expensive and, therefore, 
the Constitution should be suitably amended to abolish 
them as soon as possible." 

Shri Shanti Rhushan took part in the debate. 
Sbri Ramji LOll Suman replied to the debate. 
The Resolution was negatived. 

15. Pri1'ate Mewaber's Resolution-Under COIIsideratioll 
Shrimati Ahilya P. Rangnekar moved the following Resolution:-

"This House expresses its grave concern at the sleep rise in the 
prices of all essential commodities like pulses. edible oils, 
milk. cloth. footwe·ar. soap, etc. and fall in the prices of 
all commercial crops like sugarcane, colton, tobacco, etc. 
and recommends that. with a view to protect thl! primary 
producers a.c; wel1 as the consumers. aU essential com-
modities be procured through the State Governments at 
fair price from the producers and distributed to the con-
sumers through an effective public distribution system 
supervised by People's Cornmitte<-s to be set . up for this 
purpose." 

Two amendments were moved by Sarvashri Yuvraj and Ram Vilas 
Paswan. 

The following Members took part in the debate:-
(I) Shri V. M. Sudheeran 
(2) Shri Balwant Singh Ramuwalia 
(3) Shri Kanwar LaJ Gupta 
(4) Shri P. RajagopaJ Naidu (Speech IInfini.rf,rd). 

The discussion was not concluded. 
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16. Half-Aft-Hour Disc_on 
Shri Ram Vilas Paswan rai~ed a balf-an-hQur discussion on points 

arising out of the answer given on the 17th July, 1978 to Unstarred 
Question No. 161 regarding Levy of Surcharge on M.I.G. Flats by 
Delhi Development Authority. 

Betore the Minister could reply to the discussion, the House was 
adjourned for want of quorum. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 31st July. 
1978). 

AVTAR SINGH RIKH'f, 
Secretary. 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, July 31, 1978jSravana 9, 1900 (Saka) 

No. 155 

1. SCarred Questions 

Starred Questions Nos. 205, 207, 209, 212-214. 218 and 220 
were orally answered. Replies to remaining questions were laid on the 
Table. 
1. UDStarred QuestioDs 

Replies to Unstarred Questions Nos. 1969-2050, 2052-2078 
and 2080-2168 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 1 addressed to the Minister of Educa-
tihn, Social Welfare and Culture regarding 'Medical Aid to Shri 
Yohannan' was orally answered and supplementaries were also ans-
wered thereon. 
4.RaIing By Speaker Rcqading Privilege Matter 

The Speaker gave his ruling withholding his consent to the raising 
of a question of privilege by Sarvashri Vayalar Ravi and K. P. Unni-
Krishnan against Shri Charan Singh, former Minister of Home Affairs, 
for aUegadly making certain observations against Shri K. P. Unni-
krishnan published in The Times of India dated the 19th July, 1978. 

(lok Sabha adjourned at 1.01 P.M. and re-assembled at 2.04 
P.M.) 
5. Papm; Laid 011 the Table 

The following papers were laid on the Table:-
(1) A copy of the Delhi Development Authority (Pension) 

Amendment Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 693 in Gazette of 
India dated the. 27th May, 1978. under section 58 of the 
Delhi DeVelopment Act, t 957. 

[p.T.O. 
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(2) (i) A copy of the Certified Accounts (Hindi and English 
versions) of the Delhi Developmcut Authority for the year 
1975-76 together with the Audit Report thereon, under 
sub-section (4) of section 25 of the Delhi Development 
Act. 1957. 

(ii) Review by the Government on the Audit Report on the 
Accounts of the Delhi DeWlopmcnt Authority for the year 
1975-76. 

(iii) A slatement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(3) A copy of the Water (prevention and C9ntrol of Pollution) 
AmeDdmeDt Rules, 1978 (Hindi and English versions) 
published in Noti1icatioD No. G.S.R. 377(7) in Gazelle of 
India dated the 20th July, 1978. under s~section (3) of 
section 63 of the Watcr (Prevention and Control of Pollu-
tion) Act, 1974. 

(4) ({) A copy of the Annual Report(HiDdi ~ EnJlisb m--
sioDS) of Madhya Pradesh State Dairy Development 
Corporation Limited. BhopaL for the year 1975-76 along 
with the Audited Accounuand the comments of the Com-
ptroller and Auditor General thereon, UDder su))..scctioD 
(I) of section 619A of the Companies Act, 1956. 

(ii) A statement (HiDdi and English versions) showing rea$OAS 
for delay in laying the abo-.fe report. 

(5) (i) A copy of Notification No. G.S.R. 269(E) (Hindi and 
English versions) publisbed in Gazette of India dated the 
3rd May, 1978 regarding the Order issued by the Cenlt'al 
Government under the Essential Commodities Act, 1955 
for securing the equitable distribution of Fertililers, 
under SIlb-tection (6) of sectioa 3 of the said Act. 

Gi) A statcmeot (HiDd.i and English versions) showblg reasons 
for delay in laying the above Notification. 

(6) (i) A copy of the Annual Accounts (Hindi lAd Eaglish 
VersiODS) of the University of Hyderabad for the year 
1976-77 together with the Audit Report thereon, uoder 
sub-section (4) of section 29 of the Universit:y of Bydeta-
bad Act, 1974. 

(ii) A statement (Hindi and En81~ versions) showing reuons 
for delay in laying the abow Accounts. . 

(7) A copy of the Delhi Agricultural Produce MarketiD, 
(Regulatoin) (General> Rules. 1978 (Hindi and Ena1ish 
versions) published in Notification No. F.6() 177-DAM 
inDe1hi Gazette dated the 23rd Match, 1978. under lUb-
JeCrion «(i) of secti()D 63 of the Delhi AIriculturalPro-
dua: MartctiDg (Rcgulatioo) Act. 1976. 
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(8) A coPY of Notification No. 14817S-Customs (Hindi and 
English versions) published in Gazette of India dated the 
31st July, 1978 together with an explanatory memoran-
dum regaf'ding reduction in the export duty on coffee, 
under section 159 of the Customs Act, 1962. 

6. Meaage from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 27th July, 1978, Rajya Sabna agreed without any amend-
ment to the Maintenance of Internal Security (Repeal) Bill, 1978, 
passed by Lok Sabha on the 19th July, 1978. 
7. Report 0( C __ Ute OD Public Undertakings 

Shri Jyotirmoy Bosu presented the Fourteenth Report of the Com-
mittee on Public Undertakings on Jute Corporation of India Ltd.-
Organisational Matters. 
8. Statement By Mialiter 

The Minister of Works and Housing and Supply and Rehabilitation 
made a statement regarding a matter raised earlier during the day per-
taining to the eviction of Shri Raje Vishveshvar Rao, M.P. from his 
bungalow at Gurdwara Rakabganj Road, New Delhi. 
9. l\fotioa-Adopted 

Discussion on the following motion moved by Shri Kanwar Lal 
Gupta and the amendments thereto moved on the 15th May, 1978, 
continued:-

"That this House expresses its concern at the growing student 
unrest in universities and other institutions for higher 
education ;deemed to be universities and recommends to 
the Government to take appropriate steps to remove the 
causes of unrest." 

t 

The following Members took part in the debate:-
( 1) Shri Yashwant Borole 
(2) Shri V. M. Sudheeran 
(3) Shri Chitta Basu 
(4) Shri Yuvraj 
(5) Shri V. Arunachalam alias 'Aladi Aruna' 

(6) Shri Raj Narain 
(7) Dr. Pratap Chandra Chunder 

Shri Kanwar Lal Gupta replied to the debate. 
[p.T.a. 
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The amendments moved by Dr. Ramji Singh, Sarvasbri Vinayak 
Prasad YadaV. Hukamdco Narain Yadav. A. K. Roy and ADmt Dave 
were ne~atived. 

The amendment moved by Shri Yuvraj was wiPtdrawn by leave of 
~eHoo~. ' 

Tbemotionwu adopted. 

10 .... ·AJa.1Iwr DiIc .... 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on points 

arising out of the answer given on the 25~ July, 1978 to Starred Ques-
tion No. 125 regarding Charges against ~e Managing Director of 
South India Viscose. 

Before the Minister could reply to the discussion~ the House was 
adjourned. 
7.15 P.M. 

(Lot Sabba adjourned till 11 A.M. on Tuesday. the 1st August, 
1978). 

A VTAR SINGH RIKHY. 
Secretary . 

.. 
GMGIPMRND-LSl-1728 (D) L5-31 .. 7-78-72S. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, August 1, 1978/Sravana 10, 1900 (Saka) 

No. 154) 
11.02 A.M. 
1. -Starred QuestioIl8 

Starred Questions Nos. 224-227, 231 and 234 were orally ans-
wered. Replies to remaining questions were laid on the Table. 
2. UDStarred Questions 

Replies to Unstar-red Questions Nos. 2169-2200, 2202-2204. 
2206-2254, 2256-2278, 2280-2293 and 2295-2168 were laid 
on the Table. 
3. QuestioD of Privilege 

Shri Vasant Sathe sought to raise a question of privilege against the 
Special Correspondent, Times of India, New Delhi, regarding alleged 
misreporting of certain proceedings of Lok Sabha dated the 19th July, 
1978 in the Times. of Ind;a dated the 20th July, 1978. 

Shri Vasant Sathe then asked for leave of the House to raise the 
question of privilege. 

On objection taken to leave being granted, the Speaker asked those 
Members who were in favour of leave being granted to rise in their 
places. As not less than twenty-five Members rose, the Speaker inform-
ed the House that the leave was granted. 

Shri Vasant Sathe moved the following motion:-
"That this matter be referred to the ComlI\ittee of Privileges". 

Shri Jyotirmoy Bosu moved the following motion:-
"That the HQuse may consider the question and come toa deci-

sion with regard to this question of privilege". 

The discussion was not concluded. 
(Lok Sabha adiollmed at 1.01 P.M. and re-assembled at 2.04 P.M .. ) 

[p.T.O. 



4. Supplementary Demands for Grants (General)— 1978-79
Shri Zulfiquarullah presented a statement showing Supplementary 

Demands for Grants in respect of the Budget (General) for 1978-79.
5. Papers Laid on the Table

The following papers were laid on the Table:—
( 1 ) A  copy of Notification No. S.O. 393(E) (Hindi and Eng

lish versions) published in Gazette of India dated the 19th 
June, 1978 making certain amendment in the description 
of the 12-Champhai constituency in Schedule XXVII 
of the Delimitation of Parliamentary atjd Assembly ConS' 
tituencies Order, 1976, under sub-section (2) of section 9 
of the Representation of the People Act, 1950.

(2) A copy of the Seventy-third Report (Hindi and English 
versions) of the Law Commission on Criminal liability 
for failure by husband to pay maintenance or permanent 
alimony granted to the wife by the Court under certain 
enactments or rules of law.

6. Calling Attention
Shri Vayalar Ravi called the attention of the Minister of Home 

Affairs to the reported decision of the Governor of Tamil Nadu to 
order an inquiry into the allegation made by a Government servant 
against a Minister of Pondicherry and three others without seeking the 
opinion of the Cabinet of Pondicherry.

The Minister of State for Home Affairs made a statement in regard 
thereto.
7. Matters Under Rule 377
s (1) Shri P. Venkatasubbaiah raised a matter regarding reported 

return of Chinese trained underground guerillas.
(2) Shri Nathu Singh raised a matter regarding reported loss of life 

and property caused by floods in some districts of Rajasthan.
(3) Shri Raj Krishna Dawn raised a matter regarding need for old 

age pension to agricultural labourers and landless poor farmers.
(4) Shri Rajshekhar Kolur raised a matter regarding reported relay 

hunger strike by workers of Hutti Gold Mines in Karnataka.

8. Motion— Under Consideration

Shri Vasant Sathe moved the following motion:—
“That this House takes note of the resolution passed at the 

Conference of the Chief Ministers of the Southern States 
regarding the language policy.”



The following Members took part in the debate:—

(1) Dr. Ramji Singh 
(1) Shri C. Subramaniam
(3) Shri Kanwar Lai Gupta
(4) Shri A. Bala Pajanor
(5) Shri Samar Mukherjee
(6) Shri Raj Narain
(7) Shri M. N. Govindan Nair
(8) Shri Ram Vilas Paswan

(9) Shri A. V. P. Asaithambi
(10) Shri Morarji R. Desai
(11) Shri R. Venkataraman

The discussion was not concluded. t

8.04 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd August, 
1978).

AVTAR SINGH RIKHY,
Secretary.
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WKSABH~ 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 2, 19781Sravana 11, 1900 (Saka) 

No. 157 
11 A.M. 
1. 0hiIaary Refelace 

The Speaker made a reference to the passing away of Kaka Bhag-
want Roy who was a Member of the Provisional Parliament. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 
2. Starred Questions 

Starred Questions Nos. 243, 245, 247-250, 254, 257 and 261 
were orally answered. Replies to remaining questions were laid on 
the Table. 
3. UIlStarftd QaadoDs 

Replies to Unstarred Questions Nos. 2369-2371, 2373-2459., 
2461-2529, 2531, 2533-2548 and 2550-2568 were laid on the 
Table. 
4. Papers Laid OIl the Table 

The following papers were laid on the Table:-
(I) A copy of the Imported Cement Control (Third Amend-

ment) Order, 1978 (Hindi and English versions) published 
in Notification No. S.O. 426(E) in Gazette of India dated 
the 3rd July, 1978, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Sambhar Salts Limited, Jaipur, for the year ended 30th 
September, 1977. 

[P.T.O. 
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(ii) Annual Report of the Sambhar Salts Limited, J aipur. for 
the year ended 30th September, 1977 along with the 
Audited Accounts and the (,omments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Salts Limited, Jaipur, for the year ended 30th 
September, 1977. 

(ii) Annual Report of the Hindustan Salts Limited. Jaipur, 
fOr the year ended 30th September, 1977 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(3) A copy of Notification No. S.O. 410(E) (Hindi and English 
versions) published in Gazette of India dated the 26th 
June. 1978 regarding the continuance of control ewer the 
management of Messrs Andhra Scientific Company Limi .. 
ted, Machilipatnam. Andhra Pradesh, under SUb-~OD 
(2) of section 18A of the Industries (Development and 
Regulation) Act. J 951. 

(.> (a) A copy eacb of the following papeR (Hiadi and English 
versions) under sub-section (1) of section 619A of the Com· 
panies Act 1956:-

(0 Review by the Government on tbe working of the Cotton 
COI1JOration of I.ndia Limited. Bombay. for the year 
ended 31st August, 1977. 

(ii) Annual Report of the Cotton Corporation of India Limit· 
ed. Bombay. for the year ended jtst August, 1977 aJona 
with the Audited Accounts aDd the comments of the 
Comptroller and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(5) A copy each of the following Notifications (Hindi and Eng-
lish \\nions) under sub-section (2) of section 3 of the AU 
India Services Act. J 951 :-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment RegUlations. 1978. publishediD 
Notification No. G.S.R. 349(E> in Gazette of India daled 
the 1st JuJy. 1978. . 

(ii) The Indian Police Service (Pay) Seventh Amendment 
Rules. J 978. published in Notification No. O.S.R. 35O(E) 
in Gazette of India dated the 1 st July. J 978. 

(iii) The Indian Police (Special Allowance) (Amendment) 
Rules. 1978. publi!~hed in Notification No. G.S.R. 
372(E) Gazette of India dated the 14th July. 1978. 
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(iv) The All India Services (Leave) Third Amendment Rules, 
1978, published in Notification No. G.S.R. 894 in 
Gazette of India dated the 15th July, 1978. 

(v) The Indian Administrative Senrice (Appointment by Pro-
motion) Third Amendment Regulations, 1978, published 
in Notification No. G.S.R. 918 in Gazette of India dated 
the 22nd July, 1978. 

(vi) The Indian Administrative SerVice (Appointment by 
Selection) Amendment Regulations, 1978, published in 
Notification No. G.S.R. 919 in Gazette of India dated 
the 22nd July, 1978. 

(vii) The Indian Administrative Service (Probation) Amend-
ment Rules. 1978, published in Notification No. G.S.R. 
920 in Gazette of India dated the 22nd July, 1978. 

(6) A copy of Notification No. G.S.R. 927 (Hindi and English 
versions) published in Gazette of India dated the 22nd 
July, 1978 together with an explanatory memorandum 
regarding withdrawal of concessional rates of Customs 
duty available to stainless steel of certain sizes, under sec-
tion 159 of the Customs Act, 1962. 

S. Message from Bajya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 31st July. 1978, Rajya Sabha passed the Tobacco Board 
(Amendment) Bill, 1978. passed by Lok Sabha on the 18th July, 1978, 
\\ith an amendment and returned the Bill with the request that the 
concurrence of Lok Sabha to the amendment be communicated to 
Rajya Sabha. 
6. BiB as Amaaded by RaO'a Sabb.a-Laid 00 tile Table 

Secretary laid on the Table the Tobacco Board (Amendment) Bill, 
1978 which had been returned by Rajya Sabha with an amendment. 
7. Matters UDder Rule 377 

(1) Shri D. G. Gawai raised a matter regarding change of the name 
of Marathwada University. 

(2) Shri Mohd. Shafi Qureshi raised a matter regarding reported 
police firing at Mattan (Jammu and Kashmir). 

(3) Shri Kusuma Krishna Murthy raised a matter regarding 
reported violent clashes between Caste-Hindus and Harijans at K. 
Jagannadhapuram (Andhra Pradesh). 

(4) Shri NirmaJ Chandra Jain raised a matter regarding reported 
incident of shop-lifting in London by a Deputy Secretary of Ministry 
of Law. 

[P.T.O. 
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(5) Dr. Vasant Kumar Pandit raised a matter r~uding reported 
attendance of ~Indian Delegates' at the Islamic Conference held at 
Karachi. 

I. ~t RiB-Pas.d 
The Insolvency lAws (Amendment) Bill, 1978. as passed by 

Rajya Sabha 

The motion for consideration of the Bill. as passed by Rajya sabha. 
was moved by Sbri Shanti Bhushan. 

The following Members took. part in the debate:-
(I) Shri R. Venkataraman 
(2) Sbri Somnath Chatterjee 
(3) Shri Nirmal Chandra Jain 
( 4) Shri Dhirendranath Basu 

(jLok Sabha adjourned at 1.02 P.M. and re-assembled at 2.05 P.M.) 
(5) Dr. Ramji Singh 
(6) Shri Narendra P. Nathwani 

Shri Shanti Bhushan replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
On amendment No. 3 to Clause 2 moved by Shri R. Veakata-

raman, the House Divided, Ayes 38; Noes 92. The amendment was 
accordingly negatived. 

Clauses 2 and 3 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the 8UI be passed was moved by Shri Shanti 

Bhushan. 
The motion was adopted and the Bill was passed. 

,. Calilig A ....... 

Shri. Brij Bhushan Tiwari called the attention of the MiDister of 
Agriculture and Irrigation to the reported heavy loss of life and 
property caused by devastating ~cods in various parts of ~ c~~ntry, 
particularly in Uttar Pradesh, Bihar and Assam. and the inability of 
the State Governments to provide necessary relief and the demand 
for Central assistance. 

The Minister of State for Agriculture and Irrigation made astate-
ment in regard thereto. 
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10. Govemmeat Bill-Under CoosideratioD 

The Scheduled Ca3Ies and Scheduled Tribes Orders (Amendment) 
Bill. 1978 

The motion for consideration of the Bill was moved by Shri Dhanik 
La! Mandai. 

Three amendments for circulation of the Bill for the purpose of 
eliciting opiniop thereon were moved by Sarvashri Eduardo Faleiro, 
Chhabiram Argal and Kusuma Krishna Murthy. 

An amendment for reference of the Bill to a Select Committee 
was moved by Shri Durga Chand. 

Three amendments for reference of the Bill to Joint Committee 
were moved by Sarvashri Suraj Bhan, Chhabiram Argal and Kusuma 
Krishna Murthy. 

The following Members took part in the debate:--
( 1) Shri Kusuma Krishna Murthy 
(2) Shri Durga Chand 
(3) Shri Eduardo Faleiro 
( 4) Shri Bapusaheb Parulekar 
(5) Shrimati Ahilya P. Rangnekar 
(6) Dr. Baldev Prakash 
(7) Shri A. V. P. Asaithambi 
(8) Shri Ram Vilas Paswan 
(9) Sbri G. S. Reddi 

(10) Shri Kacharulal Hemraj lain 
The discussion was not concluded. 

11. 1Id-AD-Hour Discussioa 
Shri R. K. Mhalgi raised a half-an-hour discussion on points 

arising out of the answer gi~n on the 26th J uly ~ 1978 to Starred 
Question No. 151 regarding pensions to heirs of deceased MISA and 
DIR detenues. 

Shri Dhanik Lal MandaI f"eplied to ~ discussion. 
6.09 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd August, 
1978). 

5 

A VT AR SINGH RIKHY, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August 3, 1978lSravana 12, 1900 (Sua) 

No. 158 
11 A.M. 
1. Starred QaestioIl8 

Starred Questions Nos. 263-267 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2569-2600 •. 2602-2606, 

2608-2718 and 2720-2738 were laid on the Table.4 

3. Short Notice Qoe6m 
Short Notice Question No.2 addressed to the Minister of Health 

and Family Welfare regarding 'Tetanus Disease in Safdarjung Hospi-
tal, New Delhi' was orally answered and supplementaries were also 
answered thereon. 

4. Papers Laid OR the Table 
The foHowing papers were laid on the Table:-

( 1) (i) A copy of the Annual Report (Hindi and English Vel'-
sions) of the National Labour Institute, New Delhi, for 
the year 1976-77 along with the Audited Accounts. 

(ii) A statement (Hindi and English versions) showing reasons 
for (i) delay in laying the above document and (li) 
non-inclusion of a review thereon. 

(2) A copy of the Contract Labour (Regulation and Aboli-
tion) Central Amendment Rules, 1978 ,(Hindi and 
English versions) published in Notification No. G.S.R. 
948 in Gazette of India dated the 22nd July, 1978, under 
sub-section (3) of section 35 of the Contract Labour 
(Regulation and Abolition) Act, 1970. 

[p.T.D. 



(3) A copy of the Employees' Deposit-linked Insurance (Second 
Amendment) Scheme, 1978 (Hindi and English versions) 
published fn Notification No. G.S.R. 969 in Gazette of 
India dated the 29th July, 1978, under sub-section (2) 
of section 7 of the Employees' Provident Funds and 
Miscellaneous Provisions Act. 1952. 

s. 1* 5111e ,.". Rap SIMia· 
Secretary reported. a message from Rajya Sabba that Rajya Sabha 

had no recommendations to make to Lot Sabha in regard to the 
Taxation Laws (Amendment) Bill, 1978, passed by Lok Sabha on 
the 25th July. 1978. 
6. Repart 01 ..... Ad • ....,. .C~ 

Shri Ravindra Vanna presented the Twenty-first Report of the 
Business Advisory Committe. 
7 .......... By MiItiIIeer 

The Minister of External Affairs made a statement regarding the 
recent Conference of Foreign Ministers of Non-aligned Countries held 
at Belgrade . 
.. Got ................ 

( J) The Constitution (Forty-sixth Amenclmeat) Bill. 1978. 
(2) The Delhi Police Bill, 1978. 

The mocioa for leave toiDtroduce the Bill moved by Shri Dhanik 
La) Maaclal W85 opposed. Tbe motion was adopted and the Bill was 
iatroduccd. 

An explanatory statement (Hindi and ~DJlisb versions) gMng 
reasons for immediate legislation by the Delhi Police Ordiaance. 1978. 
was laid on the Table. 
(Lok SobhtJ adjoumed III L03 PM. and rNWembkd at 2.05 P.M .. ) 

10. MatIerI tJ .... RIlle 317 
(1) Sbri C. K. Chandrappan raised a matter re~rdiDg reported 

aUempt for remiuanc:es abroad by the CeDtral Provmces Manganese 
Ore Company Limited. Nagpur. 

(2) Shri Yuvraj raised a matter regardin& reported danger to 
National Highway No. 31 and submerginB of Railway lines near 
Narayaapur Railway Station.. Bihar by fk?od wa&en. 

(3) Dr. Murli Manobar Joshi raised a matter regarding 1'CpOI1ed 
supply of contaminated and impure water in some areas of South 
Delhi. 



(4) Shri Eduardo Faleiro raised a matter regarding reported diffi-
culties faced by fishermen operating country-craft all over the Western 
Coast and on coastal areas of Andhra Pradesh and Tamil Nadp. -11. MotioB-Uader COIISideradoa 

Shri Shyamnandan Mishra moved the following motion:-
'That this House do co~ider the interim Reports I and II of 

the Shah Commission of Inquiry and th~ "Memorandum of 
Action taken thereon", laid on the Table of the House on 
the 15th May, 1978.' 

Seven substitute motions were moved by Shri Raj Narain, Dr. 
Ramji Singh, Sarvashri Vinayak Prasad Yadav, Shyamnandan Mishra, 
Gauri Shankar Rai, Kanwar Lal Gupta and Pabitra Mohan Pradhan. 

The following Members took part in the debate:-
(1) Shri C. M. Stephen 
(2) Shri . Saugata Roy 
(3) Shri Gauri Shankar Rai 
(4) Shri Ha·ri Vishnu Kamath 
(5) Shri Somnath Chatterjee 
(6) Shri Ram lethmalani 
(7) Shri A. Bala Pajanor 
(8) Shri M. N. Govindan Nair 
(9) Shri Mrityunjay Prasad 

(10) Professor P. G. Mavalankar 
(11) Shri Raj Narain 
(12) Shri K. P. Unnikrishnan (Speech unfinished). 

The discussion was not concluded. 
8 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 4th August, 
1978). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 4, 1978!Sravana 13, 1900 (Sua) 

No. 159 

11 A.M. 
I. Starred Qaestioas 

Starred Questions Nos. 283, 284, and 287 were orally answered, 
Replies to Starred Questions Nos, 285. 286, 288-293, 29$-297 and 
299-303 were laid on the Table. 
:. Uastaned Questioas 

Replies to Unstarred Questions Nos. 2739-2765, 2767-2770, 
2772-2830 and 2832-2938 were laid on the Table. 
~Lok Sabha adjourned al 11.40 A.M. and re-assembled at 12 Noon) 
l. AdjoununeDt Motion 

The Speaker withheld his consent to the moving" of the adjourn-
ment motion given notice of by Shri Vasant Sath~ regarding alleged 
h,mdcuffing of students of Rohtak Medical College and their being 
put in chains in their hospital beds. 
4. Ruling By Speaker 

The Speaker gave his ruling on the demand for laying on the Table 
of the COKespondence that passed between the former Home Minister 
and the Prime Minister during the months of March to May, 1978. 
5. Papers Laid oa the Table 

The following papers were laid on the Table:-
( 1) A copy each of the following Notifications (Hindi and Eng-

lish versions) under sutt-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963:-

(i) The Export of Fruit Products (Quality Control and Ins-
pection) Rules, 1978, published in Notification No. S.O. 
1421 in Gazette of India dated the 20th May, 1978. 

[p.T.O. 
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(0) The Export of Storace Batteries (Quality Control and 
Inspection) Rules, 1978, published in Notification No. 
S.O. lS07 in Gazette of India dated the 27th May, 
1978. 

tju) The Export of Sanitary and Water Fittings (Inspection) 
Rules. 1978, publisbed in' Notification No. S.O. 1509 in 
Gazette of India dated the 27th May, 1978. 

<iv) Tbc Export of Fasteners (Inspection) Rules. 1978, pub-
lished in Notificatioo No. S.O. J S 11 in Gazette of India 
dated the 27th May, 1978. 

(v) Tbe Export of Dry Batteries (Quality Control and Ins-
pection) Rules, 1978, pubJished in Notification No. S.O. 
1607 in Gazette of India dated the 3rd June, 1978. 

(vi) The Export of Electric Lamps and Tubes (Quality Con-
trol and I~tion) Rules, 1978, published in NOIi6ca· 
lion No. S.O. 1609 in Gazette of India dated the 3rCl 
June, 1978. 

(vii) The Export of Welding Electrodes (Quality Control and 
IJIIpectioo) Rules, 1978. published in Notification No. 
S.O. 1611 in Gazette of India dated the 3rd June, 1978. 

(viii) The Export of IndustrW Chains (Quality Control and 
InspectioD) Rules. 1978. published in Notification No. 
S.O. 1659 in Gazette of India dated tbe 10th JUDe, 
1978. 

(ix) The Export of Steel Wire Ropes (Quality Control and 
Inspection) Ao\eodment Rules, 1978, published in 
Notification No. S.O. l660 in Gazette of India dated 
the lOtI! June, 1978. 

(s) The Export of Common Salt (Inspection) Amendment 
Rules, 1978, published in Notification No. S.O. 1921 In 
Gazette of India dated the 1 Sf July. 1978. 

(xi) The Export of Becbe-de-mer (Inspection) Rules. 1978, 
published in Notification No. S.O. 2136 in Gazelle of 
India dated the 22Dd July. 1978. 

(Ui) The Export of Flashlights (laspectioa) Rules, 1978. 
published in Notification No. 5.0. 2139 in Gazette of 
India dated the 2200 July, 1978. 

(2) A copy of the Annual Repln (Hindi and EDgUsh versions) 
of the Cardamom Board, Cochin. for the year 1976-71. 

(3) A copy of the Coftet (AmendmeDt) Rules. 1978 (Hindi and 
En,lish versions) r:~ished in NotiJicatioo No. G.S.R. 
701 in GazeUe of . dated the 31d Juae. 1978 under 
sub-section (3) of~ction 48 of tbe Coffee Act, 1942. 
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(4) A copy of the Certified Accounts (Hindi and English ver. 
sions) of the Coffee Board for the year 1975-76 and the 
Audit Report thereon. 

(5) A copy each of the following Reports (Hindi and English 
versions) under sub-section (8) of section 10 of the 
Banking Companies (Acquisition and Transfer of Under· 
takings) Act, 1970:-

(i) Report on the working and activities of the Central Bank 
of India for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(ii) Report on the working and activities of the Bank of India 
for the year ended the 3Ist December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

(iii) Report on the working and activities of the Punjab 
National Bank for the year ended the 31st December, 
1977 along with the Accounts and the Auditor's Report 
thereon. 

(h) Report on the working and activities of the Bank of 
Baroda for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(v) Report on the working and activities of the United Com-
mercial Bank for the year ended the 31 st December, 
1977 along with the Accounts and the Auditor's Report 
thereon. 

(vi) Report on the working and activities of the Canara Bank 
for the year ended the 31st December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

(vii) Report on the workjng and activities of the United Bank 
of India for the year ended the 31 st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(viii) Report on the working and activities of the Dena Bank 
for the year ended the 31st December, 1977 along with 
the Accounts and the Auditor's Report thereon. 

(ix) Report on the working and activities of the Syndicate 
Bank for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(x) Report on the working and activities of the Union Bank 
of India for the year ended the 31 st December, 1977 
along witt; the Accounts and the Auditor's Report 
thereon. 
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(xi) Report on the working and activities of the ABababad 
Bank for tbe year ended the 3) 5t December. 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(xii) Report on the working and activities of tbe Indian 
Bank. for the year ended the 31 st December, 1977 
along with the Accounts and the Aud:tor's Report 
tilereon. 

(xiii) Report on the working and activities of the Bank of 
Maharasbtra for the year ended the 31 st December. 
1977 along with the Accounts ~nd the Audito!"s 
Report tbereoD. . 

(xiv) Report on tbe working and activities of the Indian 
Overseas Bank for the year coded the 31st December, 
1977 along with the Accounts and the Auditor's Re-
port thereon. 

(6) A copy each of the foUowiDg papen (Hindi and English 
version\) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Annual Report of the General Insurance Corporation of 
India. Bombay. for the year ended the 31st December. 
1977 along with the Audited Accounts and the COI.D-
ments of the Comptroller and Auditor General thereon. 

(ij) A statement cltplaining that Government arc in agree-
ment with the ,bove Report aDd therefore no separate 
Review on the working of the Company is being laid on 
tbe Table. 

(7) A copy of Notification No. G.S.R. 949 (Hindi and Eng-
lish versions ,) published in Gazette of India dated the 
22nd July. 1978 together with an explanatory memo-
randwn fCfJlrding exemption (rom Central Excise duty 1() 

samples of canned crab meat drawn for quality contn,' 
by Expon IOIIpCChon Agency, issued under the Centra: 
Excise Rules, 1944. 

t. StateJDeDt of PUlit A~coaats CommJttee 

Shri P. V. Narasimha Rao laid on the Table the statement of 
the PubUe Accounts COIJU'bit1ee showin~ final replies of Govern-
ment to Recommendations cont ined in Chapter V and action taken 
repllft on the rec.ommenchtions made in Charter 1 of Hundred and 
Fifth Report (Fifth Lok Sabha) of the Public A"counts CommiU .. 
regarding Action Taken by Government on the recommendations 
contained in their Ninety.fiftb Report (Fifth Lok Sabha) on Indian 
Institute of Technology, New Delhi. 



7. Messace from Rajya Sabha 

Secretary reported a mess!lge from Rajya Sabha ·that at- its sitting 
held on the 2nd August, 1978, Rajya Sabba concurred in the recom-
mendation of Lok S-:bha to join in the Joint Committee of the 
Houses o~ the Air (Prev~tion and Control of Pollution) BUl, 1978 
and nonunated the folloWlng members of Rajya Sabha to serve on 
the s~lid Joint Committee:- . 

(1) Shri A. R. Antulay 
(2) Prof. Sourendra Bhatta harjee 
(3) Shri Dharamcb:-nd Jain. 
(4) Shri Ghayoor Ali Khan 
(5) Shri Pia.-e Lall Kureel 1I1'f Piare LaD TaUb 
(6) S'lri Lakshmana Mahapatro 
(7) Shri P .. em Manohlr 
(ft) Shri Ajit Kumar Sharma 
(9) Shri Triloki Singh 

(10) Dr. Rllfiq Zakaria 

8. CaBin. Atteaticm 

S!'rt K.- Lakkappa called the attentbn of the Minister of Health 
and Family Welfare ~o the repWted threat of nation-wide agiltation 
by the Indian Medical Association 00 account of harsh treatment 
and hand-cufting of the students of the Medical College, Rohtak. 

The Minister of State for Health and Family Welf;;re made a 
~tatement in regard thereto. 
(Lok Sabhft ad;()t,"'U~d at 1 P.M. and Te-assembled at 2_05 P.M.) 

t. Report of Committee on abseD~ of Members 

Shri Ram Naresh Kushwaha presented the Seventh Report of 
the Committee on Absence of Members from the Sittings of the 
HoUle. 

18. Statemellt reganlinl Governme~t Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Govel'nment business· for the week commencing the 7th August, 
1978. 

[P.T.O. 
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lL ..... ncantiaa Tweat)'·ftnt • .,id't .. -.....- ...... ry 
C'MnatJttee 

·Shri· Ravitldnl V ... -:-. moved the ·foUowing motion:-

-n,a\ this HOUR do agree with the Twenty-first Report of 
the BusiDess Advisory Committee presented to the House 
011 the '3rd August. 19'18." 

The motion· was adopted. 

u. ...... v ......... m -
(J) Dr. Karan Singh raised a matter regarding need for setting 

up a cement plant at Baaohll, Jammu and Kashmir. 

(2) Shri I.xmt Nanin Nayak raiaed a matter regardinl reported 
employing of reaidenta of 'l'eekamprh 0I'lly by BHEL. 

(3) Shri Bbanu Kumar Shastri raised a matter regarding sale of 
Sulphuric Acid by HindustanZtne 'Limited, Udaipur. 

13. Prhate __ ... am. ........ 
(1) The Constitution (Amendment) Bill, 1978 (l~ of 

fte1L' amcle. 23A, 23B cmel 23C) by Shri Ugruen. 

(2) The Indian Trusteeship BiU, 1918 by Shri Ugrasen. 

(3) The Codes of Civil and Criminal Procedure (Amendment) 
BiD. J9'78by Sbri Manobll' LaI. 

(4) The Constitution (Amendment) BiU, 1978 (Am~tlment 

of Sewftth Schedule) by Shri K.Lakkappa. 

(5) '1be Code of Criminal Procedut'e (Amendment) BUl. 1978 
(A~ of HCtioft 2. etc.) by Shri Ba1dev Singh 

Jasrotia. 
(8) The Abolition of death Penalty Bill, 1978 by Dr. Ramjl 

Sinp. 
(T) The Salary. Allowances and Pension of Members of 

Parliament (Amendment) BiD, J978 (AmendlMrt.t of 
.etioft 8A) by Shri ViDayak Prasad Yadav. 

(I) The PbarJllllCy (A,menciment) 8U1; um (A'mftclment 01 
..aioR 2. •. ) by Dr. Vaaant Kumar Panclit. 

(9) TbeGoJcJ(CoDtrol) a.peaISUl, 1978 by Shri Kanwar Lal 
Gupta. 

(10) The .Emergency Courts BilL 19'78 by Shri Ram Jathmalani. 
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l4. Privete Member's BilL-Exteusion of time far eIidBna Opiaio. 
TIu! Constitution (Amendment) Bill, 1977 (Amendment of article 

51) by Shri Han Vishnu Kmnath 

Shri Han Vishnu Kamath moved the following motion:-

"That this House do extend upto the 23rd February, 1979, the 
time appointed for elicit:ng opinion on the Bill further to 
amend the Constitution of India." 

The motion was adopted. 

15. Private MemlJer9s BiD-Under Consideration 

The Constitution (Amendment) Bill, 1977 (Insertion Of new articles 
23A.23B and 23C) by Shn Y. P. Shastri 

Discussion on the motion for consideration of the Bill moved by 
Shri Y. P. Shastri on the 5th May, 1978 and the amendments thereto 
moved on the 21st July, 1978, continued. 

The following Members took part in the debate:-

(1) Shri Hari Vishnu Kamath 
(2) Shri Vuant Sathe 
(3) Shri Durga Chand 
(4) Shri Eduardo Faleiro 
(5) Shri Sharad Yadav 
(6) Shri Mallikarjun 
(7) Shri Ram Naresh Kushwaha 
(8) Shri Brij Bhushan Tiwari 
(9) Shrl Kanwar Lal Gupta 

(10) Shri Raj Narain 
(11) Shri Shanti Bhushan (Speech unfinished). 

The discussion was not concluded. 

16. Half-an-Hour Disc1I&sion 

Professor P. G. Mavalankar raised a half-an-hour discussion on 
points arising out of the answer given on the 17th July, 1978 to 
Unstarred Question No. 46 regarding Indo-U.S. Sub-Commission on 
Education and Culture. 

Dr. Pratap Chandra Chunder replied to the discussion. 

[P.T.O. 
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17. CaIIiqAtteatiea 

Sbri Chitta Basu callec:l the attention of the Minister of Works 
and Housing and Supply' and Rehabilitation to the TepOrted decision 
of the Government to close down the Rehabilitation Department 
despite the protests of the Governments of West Bengal and Tripul'a. 

The Miniater of Works and Housing and Supply and Rehr.biUta-
tion made a statement in regard thereto. 

1.18 P.M. 
(Lot Sabba adjourned tlllll A.M. on Monday. the 1th August. 19'18). 

GMGIPND-LS 1-1885 LS 

AVTAR SINGH RlKRY, 
Secretary. 



I.OKSAB.HA 

BULLETIN-PART I 
[J.~rief R(..cord of Proceedings] 

Monday, August 7, 1970jSravana 16, 1900 (Saka) 

No. 160 
11.03 A.M. 
I. Stamcl Questions 

Starred Questions Nos. 304, 306, 307, 309, 311 and 313 were 
lIrally answered. Replies to remaining questions were laid on the 
Table. 
2. UastarredQuestions 

Replies to Unstarred Questions Nos. 2939-2944, 2946, 2948-
2980, 2982--2994, 2996--3061, 3063-3087, 3089-3092 and 
3094-3] 38 were laid on the Table. 

A statement by the Minister of Agriculture and Irrigation correcting 
the reply given on the 10th April, 1978 to Unstarred Question No. 
6172 regarding 'Dams at Kallar and Munar' was also laid on the 
Tahle. 
3. Papers Laid on the Table 

The f.ollowing papers were laid on the Table:-
(I) A copy of the Water (Prevention and Control of Pollution) 

Cess Rules, 1978 (Hindi and English versions) published 
in Notification No. G.S.R. 378(E) in Gazette of India 
dated the 24th July, 1978 together with a corrigendum 
thereto published in Notification No. G.S.R. 394(E) in 
Gazette of India dated the 4th August, 1978, under sub-
section (3) of section 17 of the Water (prevention and 
Control of Pollution) Cess Act, 1977. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Assam Agro-Industries Development Corporation 
Limited. Gauhati, for the year 1971-72. 

[p.T.O. 
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(il) Annual Report of the Assam Agro-lndustries Develop-
ment Corporation Limited, Gaunati for the year 1971· 
72 along with the Audited Accounts and the comments 
of tbe t:omptf'oller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Bihar Slate Agm-Industries· Development Corporation 
Limited, PalOa, for the year 1972-7 J. 

(ii) Annual Report of the Bihar Slate Agro-lndustries Deve-
lopment (;orporation Limited, Patna, for the year 1972· 
73 aIo.ng with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(c) (i) Review by the Gotkmment on Ibe working of the 
Gujarat Agro-lndustries Corporation Limjted~ Ahmeda~ 
bad~ for the yeat' 1976-77. 

(ii) Annual Report of the Gujarat Agro-lndustries Corpora-
li.OfI Limited, Ahmedabad. for the year 1976-77 along 
with the Audited Accounts and the comments of lhe 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on tbe working of the 
Maharashtra Agro-lndustries Development Corporation 
Limited. Bombay, for the year 1976-77. 

(ii) Annual Report of the Maharashtra Agro-lndustries Deve-
lopment Corporation Limited. Bombay. for the year 
1976-77 along with the Audited Accounts and the 
Comments of the Comptroller and Auditor General 
tbereoQ. 

(e) (i) Review by tbe Oo¥emment on abe working of the 
Punjab Agro-Industries Corporation Limited, Chandi· 
garb for the yean 1973-74 and 1974-75. 

(ii) Annual Report of the Punjab Agm-Industries Corpora-
don Limited. Chandi,arh. for the year 1973-74 aJong 
with the Audited Accounl.4i and the comments of the 
Comptroller and Auditor General thereon. 

(iii) Annual Report of the Punjab Agro-lndustries Corpora-
tion limited. Cbandigarb for the year 1974·75 a10ng 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(0 (i) Review by the Government on the working of the 
Rajaslhan State Agro-Industries Corportation Limited. 
Jaipur. for the year 1976-77. 

(ii) Annual Report of the Rajasthan State Agro-lndustries 
Corporation Limhed, Jaipur. ·for the year J 976-77 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 
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(3) Six statements (Hindi and English versions) showing ·reasons 
for delay in 'Iaying the papers mentioned at (a) to (f) 
above. 

(4) A copy of the Annual Report (Hindi and English versions) 
of the University Grants Commission for the year 1976-77, 
under section 18 of the University Grants Commission 
Act, 1956. 

(5) A copy of the Review (Hindi and English versions) by the 
Government on the working of the University Grants 
Commission for the year 1976-77. 

(6) A statement (Hindi and English versions) showing reasons 
for delay in laying the report mentioned at (4) above. 

(7) (i) A copy of the Annual Accounts of the University of 
Delhi for the year 1976-77 together with the Audit Report 
thereon (Hindi and English versions). 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above document. 

(8) (i) A copy of the Certified Accounts (Hindi and English 
versions) of the Visva-Bharati University, Santiniketan. 
for the year 1976-77 together with the Audit Report 
thereon. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above document. v19) A statement on Textile Policy. V"""' ...... 

(10) A statement (Hindi and English versions) showing rea-
sons for delay in laying the Annual Report@ of the Carda-
mom Board. Cochin, for the year 1976-77. 

(11) A statement (Hindi and English versions) showing reasons 
for delay in laying the Certified Accounts £ of the Coffee 
Board for the year 1975-76 and the Audit Report thereon. 

*(12) A copy each of the following letters:-
(1) (i) Prime Minister's letter dated the 29th June. 1978 

asking for the reSignation of the Minister of Home 
Affairs, Shri Charan Singh. 

(il) Shri Charan Singh's reply dated the 30th June, 1978.-
(2) (i) Prime Minister's letter dated the 29th June, 1978'" 

asking for the resignation of Minister of Health and 
Family Welfare, Shri Raj Narain. . 

---@The-Report--;-a-;-iaid on the Table-on'the 4th- August, ] 978~-' . 
£ The Accounts were laid on the Table on the 4th August, 1978. 
*Laid at 5-30 P.M. 

[p.T.O. 
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~U) Shn Raj Narain's reply dated the 30th June, uns. 
~(3) Letter of resignation dated the 30th June, 1975 from the 

Mtnlster of State tnthe Ministry of Works and Housing 
. Sbri Ram Klnkar, addressed to the Prime Minister 
suo motu.' 

V';.) Letter of resignation dated the 1st July, 1978 from the 
Minister of State in the Ministry of Petroleum and 

Cbemieals and Fertilizers, Sbri Janeshwar Mishra, ad-
dressed t.o the Prime Minister suo motu. 

Vt~) Letter of resignation dated the 30th June. 19"lS from 
the Minister of State in the Ministry of Information and 
Broadcasting, Shri Jagbir Singh, addressed to the 
Prime Minister suo motu. 

t/·(6) Letter 01 resignation dated the 30th June, 1978 fram the 
Minister of State in the Ministry of Law, Justice And 
Company Malts, Sh.ri Na.rsiDgh, addresaedto the 
Prime Minister ftO motu. 

Secietary reported • meaage'from Rajy. Sabha that at its 
sitting held on the 3rd August, 1978, Rajya Sabha agreed without 
any IiIIleDdment to the Metro Railways (Construction of Works) 
Bill, 1m, puled by Lok Sabba on the 28th July, ISm. 

5. CIII .... AtteatioB 

Dr. Ramjl Singh called the attention of the Min1lter of Home 
Affairs to the reported unabated inddents of vioIeDc:e baaed on caste 
hatred in Marathwada region of· Maharuhtra 1'elU1ting in ·1_ of 
human Ii ... dal'Da&e to property and 8 __ of inleeurityamong the 
people. 

The Minister of State for Home Affairs laid on the Table a 
statement in regard thereto. 

(.Lok &lbhcl acljOvmeci at 1 P.M. cmcI re-aaembled at 2.05 P.M., 

4 



I. Leave of absence 

The following Members were granted leave of absence from the 
Sittings of the House for the periods mentioned against each:-

(1) Shri Mahendra Narayan Sardar-6th March to 11th ApriL 
1978 (Fourth Session). . 

(2) Sh.r~ B. Shankaranand-17th July to 15th August, 1978 
(Fifth Session). 

(3) Shri Annasaheb Magar-17th July to 16th August, 1978 
(Fifth Session). 

(4) Shri Charan Singh-17th July to 15th August, 1978 (Fifth 
Session). 

(5) Shri Siddharameshwar Swamy-17th July to 24tb 
August. 1978 (Fifth Session). 

1. Matters under Rule 317 

(1) Shri Chitta Basu raised a matter regard ng reported exodus 
o~ East Pakistan refugees from Dalldakaranya Project. 

(2) Dr. Vasant Kumar Pandit raised a matter regarding reported 
delay in clearing of Irrigation and Power Projects of Madhya 
Pradesh. 

(3) Shri Hart Vishnu Kamath raised a ma.tter regarding re-
ported delay in introduction of the Bill to curb political defections. 

(4) Shri P. K. Kodiyan raised a matter regarding reported plight 
of Scheduled Castes and Scheduled Tribes students in Indian Insti-
tute of Technology, New Delhi. 

(5) Shri Saugata Roy raised a matter regarding reported tense 
situation prevaiI:ng in the State of Meghalaya. 

8. GOVERNMENT BILL-UNDER CONSIDERATION 

The Constitution (Forty-fifth Amendment) Bill, 1978 . 

./The motion for consideration of the Bill was moved by Shri 
Shanti Bhushan. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon was moved by Shri Hukamdeo N arain 
Yadav. 

[P.T.O. 
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The following Members took part in the debate:-
v'<l) Shri C. M. Stephen 
.(2) Sbri Ram JeUunalani 

(3) Dr. V. A. Seyid Muhammad 
(4) Shri Nirmal Chandra Jain 
(S) Shri SamBI' MukherjeE 
~) Dr. Murli Manohar J<\Shi 

(7) Shri A. Bala PajaDor 
(8) Shri Narendra P. Nathwani 
(9) Professor P. G. Mavalankar (Speech unjinished). 

'!be discussion was no-t concluded. 

9. HALF-AN-HOUR DISCUSSION 

Sbri Dhirendra NathBasu raised a half-an-hour discussion on 
points arising out of the" answer given on the 25th July, 1973 to 
Starred Question No. 122 repntiDg curbing et'MOJIlic power of 
monopoly iudustrial houaes. 

Sbri Sbanti Bhusban repJied to the discusB:ion. 

'1.48 P.M. 
(Lok Sabha adjoumecl till 11 A.M. on TueBClay. the 8th August, 1978). 
t" 

AVTAR SINGH lUKHY. 

8 
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LOKSABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, August 8, 19781Sravana 17, 1900 (Saka) 

No; 161 
11.02 A.M. 
1. Obituary Relie~ 

The Speaker made· a reference to the passing away of Shri Ram 
Ratan Gupta who was a Member of the Central Legislative Assembly 
and the 1 hird Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of resFoXt. 
1. ~ Quesdoas 

Starred Questions Nos. 325-327, 330 and 331 were orally ans-
wered. Replies to remaining questions were laid on the Table. 
3. Va~d Qaestitms 

Replies to Umtarrcd Questions Nos. 3139-3178, 3180-3208, 
3210--3223. 3225-3319 and 3321-3338 we're laid on the Table. 
4. C"'lI~:f ~D the Order of Sui_JS of tlleU.use 

The Heuse agreed that the discussion on the motion regarding 
Railway Accidents fixed from 6 P.M. to 8 P.M. today might be post-
pcned to some other day and the time so available might be utilised 
for discussion on the Constitution (Forty-fifth Amendment) Bill, 1978. 
5 ....... laid _ die Table 

The fcllowing papers were laid on the Tab1e:-
(t) A statement under Dif'ection t 9 of the Directions by the 

Spzaker, in reply to Half-an-Hour discussion raised by 
Shri Jyotirmoy Bosu on the 31st July, 1978 regarding 
charges against the Managing. Director of South India 
Viscose. 

[p.T.O. 
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(2) A copy of the Railways Red Tariff (Fifth Amendment) 
Rules, 1978 (Hindi and EIlJlish versions) published in 
Notification No. G.S.R. 913 in Gaz.ette of India dated 
the 15th July. 1978, issued under section 47 of the 
Indian Railways Act. 1890. 

(3) A ~y each of the following Notifications (Hindi and 
English versions) UDder section 296 of the Income-tax Act. 
1961:-

(i) ne Income-tax (Third Ameodment) Rules, 1978, pub-
lished in Notification No. S.O. 222(E) in Gazette of 
India dated the 31st March, 1978. 

(ti) The lncome-tax (Fourth Ameaclmept) Rules, 1978. pub-
lished in Notification No. S.O. 35 I (E) in Gazette of 
India dated the 24th· May. 1978. 

(iii) The Income·tax (Fifth Amendment) Rules, 1978, .pub-
lished in Notification No. S.O. 355(E) in Gazette of 
India dated the 25th May, 1978. 

(iv) The Income-tax (Sixth Amendment) Rules, 1978, pub-
lisbed in Notification No. S.O. 363(£) in Gazette of 
India dated the 29th May, 1978. 

(v) Tbe Incomo.tax (Seventh Amendment) Rules, 1978, pub-
lished in Notification No. S.O. 433(£) in Gazette of 
India dated the 7th July. J 978. 

(vi) The Income-tax (Eighth Amendment) Rules. 1978, 
published in Notification No. S.O. 464(E), in Gazette 
of India dated the 24th July. 1978. 

(4) A copy of the Wealth-tax (Amendment) Rules, 1978 
(Hindi and English versions) publisbed in Notification 
N-n. S.O. 434( E) in Gazette of India dated the 7tb July. 
1978, under sub-section (4) of section 46 of the Wealth 

tax Act, 1957. 
(5) A copy 01 the Gift-tax (Amendment) Rules, 1978 (Hindi 

and English versions) published in Notification No. S.O. 
435(E) in Gazette of India dated the 7th July. 1978, 
under sulHection (4) of section 46 of the Girt-tax Act. 
1958. 

(6) A copy of the Companie.~ (Profits) Surtax (Amendment) 
Rules. t 978 (Hindi and English venions) published in 
Notification No. S.O. 436(£) in Gazette of India dated 
the 7th July. 1978. under sub-section (3) of section 25 

of the Companies (Profits) Surtax Act. 1964. 
(7) A copy of the Intercst-tax (Amendment) Rula. 1978 

(Hindi and English venion.\) pubJi5hed in Notification 
No. S.O. 437(E) in Gazette of India dated the 7th July. 
1978. under sub-section (4) of section 27 cl the IntereSt-
tax Act, 1974. 
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(8) A copy each of Notification Nos. G.S.R. 390(E) and 
391 (E,> (Hindi and English versions) published in Gazette 
of India dated the 31st July, 1978, together with an ex-
planatury memorandum, rescinding the provisions a.f 
Notification Nos. 13-Customs and 14-Customs dated the 
7th January, 1978, under section 159 of the Customs 
Act, 1962. 

6. Mas. from Rajya SabII!a 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 2nd August, 1978, Rajya Sabha passed the Coast Guard 
Bill. 1978. 
7. 8jI) Pa&Bl by Rajya ~Laid on tIKI Table 

Secretary laid on the Table the-Coast Guard Bill, 1978 as passed 
by Rajya Sabha. . , 

8. CaDiag Atten.tioII 
Shri V. M. Sudheeran called the attention of the Minister of 

Home Affairs to the reported situation prevailing in Kanjhawala 
village, near Delhi, directly threatening the lives and properties of 
Harijans. 

The Minister of State for Home Affairs made a statement in re-
gard thereto. 
9. Matters U ..... RIlle 377 

( I) Shri Surendra Bikram raised a matter regarding reported large 
scale irregularities at Shahjehanpur Ordnance Factory affecting defence 
production adversely. 

(2) Shri L. L. Kapoor raised a matter regarding need to modernise 
tbe Jamalpur Railway Workshop. 

(3) Shri Krishna Chandra Halder raised a matter regarding report-
ed non-functioning of two highly sophisticated radars installed at 
Calcutta Airport. 

(4) Shri Bcdabrata Barua raised a matter re~arding reported Gov-
ernment's decision to do away with the 10 per cent price preference 
to the Public Sector in the matter of purchases. 

(5) Shri K. Lakkappa raised a matter regarding reported function-
ing of the Textile Export Promotion Council. 
(/..ok Sabha adiourned at 1.08 P.M. and re-assembled at 2.07 P.M.) 
10. Govwnmeat Bill-Uader CoRSideratiOD 

The Con.ttitution ( Forty-fifth A mendment) Bill. 1978 
Discussion on the motion for consideration of the Bill and the 

amendment thereto moved on the 7th August, 1978, continued. 
[P.T.O. 
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'F.be-. faUowmg MemlJa's ·took .-aintbe, dcba .. :-
(1) Professor p~ G. Mavalankar 
(2) Slari. Dilip Chakravarty . 
(3l' Shri M~ N", Goriadaa· Nair 
(4) . Shri ~anwar Lat Gupta 
(5) Shri R. Venkataraman 
(6) Shrr Dajiba ~i 
(7) SIwi Y. P. SbI&trj. 
(8) Sbri 1'ridib Cbaudhuri 
(9) Shri Jagannath Sharma 

(10) Sbri HitendraDesai' 
(I)) Sbri L K. AmiD 
( 12) Shri Asoke Krishna Duu 
(13) Shri G. M. Banatwalla 
(14) Sbri Hari.kesb Bahadur 
(15) Sbri Gauri Shankar Raj 
(16) Sbri Somnath Cbattetjee 
(17) Shri Raj Narain 
( 18) Shri Vasanl Sathe 
(19) Sbri Yashwant Borole 
(20) Sbri aari Vishnu Kamatb 
(21) Sbri Bedabrata Barua (Spuch un/ini6hed). 

The discus,ion wa'i not concluded. 
8 P;M~ 

(Lck Sabba adjourned till I J A.M. on Wednesday. the 9tb August. 
I 1978); 

A VT AR SINGH RIKHY, 
SecrctiU)' • 
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I.OKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 9, 1978jSravana 18, 1900 (Saka) 

No. 162 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 344, 345, 347-351, 353, 354, 356 and 
357 were orally answered. Replies 10 Starred Questions Nos. 346, 
152, 355, 358-361 and 363 were laid on the Table. 
1. UIIItamd Quetitioas 

Replies to Unstar-red Questions Nos. 3339-3379, 3381-3385, 
3387-3418. 3420-34~8 and 3490-3538 were laid on the Table. 
3. Short Notice ~on 

Short Notice Question No. 3 addressed to the ·Minister of Home 
Affairs regarding 'Manipur Valley Declared Disturbed Area' was 
,lrally answered and supplementarics were also answered thereon. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
( J) A copy of the Merchant Shipping (Prevention of Pollution 

of Sea by Oil) Amendment Rules, 1978 (Hindi and Eng· 
lish versions) published in Notification No. G.S.R. 906 in 
Gazette of India dated the 15th July, 1978, under sub-
section (3) of section 458 of the Merchant Shipping Act, 
1958. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (l) of section 619A of the 
Companies Act. 1956:-

( i) Review by the Government on the working of the 
National Textile Corporation Limited, New Delhi, for 
the year 1976-77. 

[P.T.O. 
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(Ii) Armual Report of the National Textile Corporation 
Limi~ New Delhi, for the year 1976-77 along with 
the Audited Acc:oUDts and the comments of the Comp-
troller aDd Auditor General thereon. 

(3) A statement (Hindi and· Engtilh versions) showing reasons 
for delay in laying tM dGewnents mentioned at (2) above. 

(4) A copy of the Navy Lealie (Amendment) RegulatiODS, 
1978 (Hindi aDd· Eqli&b versions) published in Notifica-
tioo No. S.R.O. 220 in Gazette of India dated the Z2ud 
July. 1978. under section 18S of the Navy Act. 19S7. 

(S) A. copy each of the following Notifications (Hindi and 
English versions) under s.scction (2) of s«tion 3 of the 
An lDdia Services Act, 195'1:-

(j) T'bc lDdian Police Senice (Appointment by Pmmotien) 
Amendment Replatioas, 1978. publishecl in Noti&atkm 
No. G.S.R. 917 in Gazeue of India dated the 22nd July. 
1978. 

(ft) The Indiaa Administrative Service (Fixation of Cndre 
Stmlgtb) Tenth Amendment Regulations. 1978. published 
in Notification No. G.S.R. 921 in Gueue of India dated 
the 22nd July. 1978. 

(iii). The All IDdia Services (Deatb-cum-Retirement Beacbb) 
Fifth Amendment Rules. 1978. published in Notification 
No. G.S.R. 922 in Gazette of India dated the 221ld 
July. 1971. 

(w) TbeIDCIiea Administrative Service (Pay) Sixth AmcndnlQt 
R\JIeI, 1978. published in Notification No; G.S~R. 923 in 
Gazetle of India dated the 22Dd July, 1978. 

(~) The All India Services (Death-cunl-Retirement Benclils) 
Fourtb (Amendment) Rules. 1978. published in Notifica-
tioa No. G.S.R. 924 in Gazette of I.nclia dated the 22nd 
J;uIy, 1978. 

(vi) Tho IDdian Administrative Service (Fiution of C:adrc 
SlI'eDg1h) Eleventh Amendment ReplatioM. 1978. pub-
lished in NtJtification No. G.S.R. 95 I in Gazette of India 
dated the 29th luly. 197.8. 

(vii) The. Jadian Administrative ScrvK:c (Pa,) ~nth Amend· 
ment Rules, 1978. ~1i&be4 in Notiicatioa No. O.S.R. 
9S2 in Gazette of India dated the 29th July. 1978. 

(viii) Tbo Iadian Forest, Service (Pay) Sixth Amatdmeot Rules. 
1978. published in Notification He. O.S.R. 953 in Gazette 
of India dated the 29th luly. 1978. 
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(6) A .copy ~ Notificati?n No. G.S.R. 392(E) (Hindi and Eng-
lish versIOns) pubhshed in Gazette of India dated the 31 ~t 
July, ~9~, together with an. explanatory memorandum, 
regardmg rate of exchange for conversion of Pound SIe1'-
ling in~o Indian Ru~ and vice versa for purposes of 
valuatJon under sect10n 14 of the said Act as required 
under section 159 of the Customs, Act, 1962: 

(7) A copy each of the follOWing Notifications (Hindi and 
Engl\sh vers,ions) under section 159 Qf the Customs Act, 
1962:-

(i) NotifK:ation Nos. 152~ustoms to 155-Customs pUb-
lished io Gazette of India dated the 9th August, 1978 
together with an explanatory memorandum regarding 
ex.emption to· heavy melting ser., of iron and steel 
when imported for use in the electric arc furnaces from 
the whole of the basic and auxiliary duties and the 
cGUDtervailing duty in excess of Rs. 2551- per toone. 

(li) Notification No. 157-Customs published in Gazette of 
India dated the 9tl:1 August, 1978 together with an 
explanatory memorandum regarding exemption to wood 
pulp when imponed exclusively for the manufacture of 
pap~r trom basic custom duty in excess of five percent 
ad.valort'm. 

5-........ .",6 ' ••• ,..U ... taIdnp, 

Sbri Jyotirmoy 80su pre5'nted the Twelfth Report of the Com-
mittceoa Public Undettakings on Jute Corpr:ration of India Ltd.-
Back to Back Arrangement for sale of jute to jute mills. 

~" a .... efCcn=far ea' Prit_1iI MIaII.' ails IUId; a ......... 
Sbri Giridhar Gomango presented the Twenty-second Report of 

the Committee on Private Members' Bills and Resolutions. 

7. Pa ........ of PetiIiaa 
Shri Jyotinnoy Bosu presented a petition ~igned by Shri Matanhy 

s.Wanba. General Secretary, Goenchea Ramponkaracoo Ekvott~ Goa, 
and others regarding grievances and demands of I:atamaran and coun-
try boat fishermen. -
•. MilUen V .... R. 377 

(I) Shri V. M. Sudheeran raised a matter regarding reported deci-
sion to import copra and coconut oil. 

(2) Dr. Ramji Singh raised a matter ~garding reported, blocking 
of river "Bhagirathi" because of a land-shde. 

[P.T.D. 
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( 3 ) Shri Dilip Cbakravarty raised a matter regarding advertise-
!DePt policy of the Government. 

(4) 'Shri K. T. Kosalram raised a matter regarding nCcd for aUot~ 
ment of Railway wagons for the movement of salt manufactured in the 
coastal areas of Tamil Nadu. 
t. Go ....... ~ .... C ..... e:a ... 

The Corislitulion (Forty-fifth Amendment) Bill, 1978 
Discussion on the motion for consideration of the Bill and the 

amendment thereto moved on the 7th August, 1978, continued. 
ShriBedabrata Barua took pan in the debate. 

(Lok Soblttl ad;ouJ'rWd till P.M. muI re04ssembled 41 2.03 P.M.) 
The ameadmeat for circulation of tbe, BiU for the purpose of elicit-

iDa opinion thereon ~ by Shri Hukmdeo Narain Vadav was with· 
drawn by leave of ·die Howe. . 

On the motion for consideration of the Bill. the House divided, 
Ayes ·)45; Noes ·2. The motion was adopted by a majority of the 
total membership of the House aDd by a majority of Dot less than 
two-Ibirds eX the Members present and voting. 

Clause-by-ciause consideration of the Bill was taken up. 
Consideration of Clause 2 was concluded. 
Consideration of Clause 3 and amendments moved theretowu DOt 

eoDCIuded. 
ClaUJe-by.clause considcratioD of the Bill wasaot CODCIuded. 

II. 1IaII·.u._ DiIcnioa 
Shri Ram' Dhari Shastri raiICd a haIf-u-bour di5eUl1ioft on. poims 

arising out or the answer given on the J 7th July~ 1978 to Unstan"ed 
Question No. 45 [C,-nn. Suprcaac in fields. 

Shri Bhanu Pratap Singh replied to the disc~OIl. 
7,,47 P~M. 

(Lok $abba adjounJed till 11 AX on ThUflday. tile 10th Aupst, 
1978). 

. . . '. . 

AVTAR SINGH RIkHY. 

·Subject to COfftCtion. 

" GMGIPMRND-LSI-2038 LS-9·8-78-72!. 

Secretary" 



',OI(,'5A,"" 

BULLETIN-PART I 
[Brief Record of 'Proceedings] 

Tbur:sday, August 1O~ 197'8/Sravana19, 1'900 (Saka) 

No. 163 
11.02 A.M. 
1. Starred QueIti»as 

Starred Ouestions Nos. 364. 366-369allti 371 were orally. ans-
wered. Replies to Starred Questions Nos. 365, 372-376 and 378-
383 'W«e laid on the Table. 
2. UDStarred QueostioM 

Replies to Unstarred Questions Nos. 3539. 3540, 3542-3567, 
3569-3600. 3602-3624. 3626-3641. 3643-3648, 3650-3695, 
3697-3715, 3717-37J9. 3721-3738 were laid on. the Table. 
3. Papers Laid On the Taltle 

The following papers were laid on the Table:- .., 
(I) A copy of the Report (Hindi and English versions) o~ 

the fatal accident at Tara Colliery belonging to Messrs 
Eastern Coalfields Limited. a subsidiary of Coal India 
Limited, on the 31 st March. 1918. 

(2) A copy of the Passports (Amendment) Rules,. 1978 
(Hindi and English, versions) published in Notification 
No. G.S.R. 353(E) in Gazette of India dated the 3rd 
July. 1978. under sub-section (3) of section 24 of the 
Passports Act, 1967. 

(3) A copy of the Payment of Gratuity (Central) Amendment 
. . Rules, 1978 (Hindi and English versions) published in 

Notification No. G.S.R. 947 in Gazette Of India dated 
the 22nd July. 1978. under sub-section (2) of section 
15 of the Payment of Gratuity Act, 1972. 

(4) A copy of the Drugs and Cos~et,ics ~First Am~ndmeD!) 
Rules 1978 (Hindi and Enghsh versIons) published 10 
Notifi~ation No. G.S.R. 376(E) in Gazette of India dated 
the 20th July. 1978, under section 38 of the Drugs and 
Cosmetics Act, 1940. 

[p.T.O. 
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4. MI 811 ..... RaJya SIIIIIIa 
Secretary reported the following messages from Rajya Sabha:-

(i) 'Ibat at its sinin, held on the 9th August, 1978. Rajya 
Sabba agreed wlthOU~ any ~endment to the Indian Ex-
plosives (Amendment) BiU, 1978~ passed by Lot Sabba 
011 the 26th July. 1978. 

(ii) That at its sitting beld on the 9th August. 1978, Rajya 
Sabba agreed without any amendment to tbePassports 
(Amendment) Bill. 1978, passed by Lot Sabba on the 

~
28th July. 1978. 

(iii That at its sitting held on the 7th August, 1978. Rajya 
. Sabba passed the Press COUDcil Bill. 1978. 

5. ..... .., ... Sn." LeIII_ die TIIIde 
Secretary laid on the Table the Press Council Bill. J 978, as passed 

by Rajya Sabha. 

6. Clrzl Mrn ..... 
SIui Vayalar Ra~ called the attention of the Minister of Agricul-

ture and Jrriptioo 10 the reported decision of the Government to 
dec:oatrol sugar witb eftect from I October, 1978. 

The Minister of AJriculture and Irription made a stalement in 
reaard tbemo. 
7 ....... ., C. I 'tile _ ...... V .. , ..... 

Shri Jyotirmoy Bosu praentcd the Thirteenth Report of the Com-
mittee on Public Undertakings on Jute Corporation of India Ltd.-
Procurement and Marketing of Jute by J.C.I. 

I. MIIIIIn ....... 377 
(1) Dr. Laxminarayan Pandeya rai.4iCd a matter regarding reported 

supply of contaminated alta to Safdarjang Hospital. New Delhi. 
(2) Shri Suankuckhar Sanyal raised a matter regardina reported 

break in service of larp number of manual labourers working at 
Farakka complex. 

( 3 )Sbri C. K. Chandrappan raised a matter regarding reported 
decision to cancel tbe pension granted to some of the freedom fighters. 

(4) Sbrimati V. JeyaJaksbmi ~ai5cd a matter reaarding reported 
forc.ible occupation of Shakurpur Centre run by Women's Mutual Aid 
Society by. a lectum of D.A.V. Collelc, Evening Wing. Lajpat Nagar. 
New Deihl. 
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(5) Shri Sivaji Patnaik raised a matter regardipg reported signs of 
bending and collapse of world famous Sun Temple at Konark in 
Orissa. 
9. ~era .... t Bill-Under Consideration 

The Constitution (Forty-filth Amendment) Bill, 1978 
Clause-by-clause consideration of the Bill continued. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

Consideration of Clauses 3 to 11 was concluded. 
Clause-by-c1ause consideration of the Bill was not concluded. 

7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 11th August, 1978) 

AVTAR SINGH RIKHY. 

CORRIGENDUM 

In Bulletin Part T, dated August 9, 1978-
Page 4, item 9. alter line 4, 

Secretary. 

insert "Shri Shanti Bhushan replied too the debate." 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 11, 19781Sravana 20, 1900 (Saka) 

No. 164 
11.01 A.M. 
J. Stat_ Qaesdoos 

Starred Questions Nos. 385 and 387-389 were orally answered. 
Replies to Starred Questions Nos. 384, 386, 390, 391 and 393-403 
were laid 00 the Table. 

%. UIII!iIarred QaesIieIIS 
Replies to Uostarred Questions Nos. 3739-3745, 3748-3754, 

3756-3774, 3776-3805, 3807-3901, 3903-3919 and 3921-
3938 were laid on the Table. 
3. Papers laid OR the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Tea 
Trading Corporation of India Limited, Calcutta for 
the year 1976-77. 

(ii) Annual Report of the Tea Trading Corporation of India 
Limited, Calcutta, for the year 1976-77 along with 
the Audited Accounts and the comments of the Comp· 
troller and Auditor Gen~al thereon. 

(2) A copy of the Appellate Tribunal for Forfeited Property 
(Conditions of Service of Chairman and Members) Rules. 
1978 (Hindi and English versions) published in Notifica-

P.T.O. 
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lion No. G.S.R. 39S(E) in Gazette of IDdia dated the 
4th August, 1978, under sul>section (3) of section 26 
of the Smugglers and Foreign Exchange Manipulators 
(Folfeiture of Property) Act, 1976 . 

............. C_" .... _~~ 
. Sbri Jyotirmoy Bosu presented the Fjftcenth Report of the Com-

mittee OIl Public Undcnakinp on Central Inland Water Transport 
Corporation-Utility of Rajabagan Dockyard and other telated 
matters. 

5 ........ C_m'te _ tile Welf.e of SdIe4 .... C.... .... 
sme .. lr. Trites 

" 

Shri Pumanarayan Sinha presented. the Twenty-fourth Report 
(English and HiDdi versions) of the ComJDjnce on the Welfare of 
Scheduled Castes and Scheduled Tribes Action taken by GoVern-
ment on the recommendations contained in their Third Report on 
the Ministry of Education and Social Welfare (Department of Educa-
tion)-Admission and other facilities for Scheduled CasleS and Scbe-
duIed Tribes in the Indian Institutes of Management. 

The Minister of Commerce and Civil Supplies aDd Cooperation 
laid OIl the Table a statemeot regarding scheme for Rp1euishment of 
loW aaaiDSl export of JoId jewellery. 

?GoWn •• a ......... 
(l) The CoDstitution (Forty--seventh Amendment) BW~ 1978. 
(2) The Government of Union Territories (Amendment) 

Bill. 1978. 

The motioD for leave to introduce the BiU 1DCMd by Shri S. D. 
Patil was opposed. On the moUoa. the HOUle divided. Ayes -200~ 
Noes -101. Tbe motion was accordiaJly adopted and the Bill was 
introduced . 

.. GeM F nil _____ Ca.... .. ... 
T_ Corutltutio1l(Forty-Mth AlfWnd",.,) BII, 1978 

ClauJe..by-clausc coasideratioB of the Bill was resumed. 
Coasideration of Clauses 12 to 32 WIS coneluded. 
Clause--by-claUIC consideration of the Bill W18 DOt 'CODCludect. ---.... -.. ,-~-,--.. ,~.---.--~ .. - ._,-,_ .. _--- .. _-, ---
-Subject to correctioa. 
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9. Motioa Reganiiag Twenty-8eeond Report of Co~ on Private 
Members' RBIs .. d Resolutioas 

Shri Giridhar Gomango moved the. following motion:-
"That this House do agree with the Twenty-second Report of 

the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 9th August, 1978:' 

The motion was adopted. 
10. Private Melllbers' Resolutioa-Uoder Coasideratioa 

Discussion pn the following Resolution moved by Shrimati Ahilya 
P. Rangnekar and the amendments thereto moved on the 28th July, 
1978, continued:-

"This House expresses its grave concern at the steep rise in 
the prices of all essential commodities like pulses, edible 
oils, milk, cloth, footwear, soap, etc. and fall in the prices 
of aU commercial crops like sugarcane, cotton, tobacco, 
etc. and recommends that, with a view to protect the p?-
mary producers as well as the consumers, all essentlal 
commodities be procured through the State (JQvemments 
at fair price from the producers and distributed to the 
consumers through an effective public distribution system 
supervised by People's Committees to be set up for this 
purpose." 

The following Members took part in the debate:-
(J) Shri P. Rajagopal Naidu 
(2) Shri Chitta Basu 
( 3) Professor P. G. Mavalankar 

( 4) Shri P. K. Kodiyan 
(5) Dr. Ramji Singh 
( 6) Shri Bedabrata Barua 
(7) Shri Yuvraj 
(8) Shri A. V. P. Asaithambi 
( 9) Shri M. Ram Gopal Reddy 

(10) Shri A. Murugesan 
(11) Cbowdhry Balbir Singh 
( 12) Shri Ram Vilas Paswan 
( 13) Shri K. Kunhambu 
(14) Shri Kalyan Jain 
( 15) Shri L. L. Kapoor 
(16) Shri K. A. Rajan 
(17) Shri Ram Sewak Hazari 

3 
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(18) SIlIi . Kacharulal Hemraj Jain 
(19) Shri Purnanarayan Sinha 
(20) Shri C. 1(. Idei' Sharief 
(21) SIari Mohan Dharia (5,.. unfinblwd). 

The discussion was not concluded. 

11 . .......... Bile '. 
Sbri Raj Krishna Dawn raised a half-an-bour discussion OD points 

arising out of the answer gi\fO on die 31st July. 1978 to Unstarred 
Question No. 2168 reprdina procurcmea.t prices of paddy ud jute 

Sbri Surjit Singh Barnala replied to the discussion. 

11 • .,ad .... "FE Ad,..., Conn'" 
Shri Ra'YiDclra Varma preseated the Twenty-secODd Report of 

the BusiDess Advisory Committee. 
6.08 P.M. 
(Lot Sabha adjoumed till II A.M. on Saturday, the 12th August. 
1971). 

AVTAR SINOH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday, August 12, 197818.ravana 21, 1900 (Saka) 

No. 165 

11.01 A.M. 

1. Paper Laid on the Table 

A copy of Notif.cation No. G.S.R. 987 (Hindi and English 
versions) published in Gazette of India dated the 5th August, 1978 
together with an explanatory memorandum regarding exemption 
from duty on Coal Tar distillates, issued under the Central Excise 
Rules, 1944, was laid on the Table. 

2. Assent to Bills 

Secretary laid on n.e Table following three Bills passed by the 
Houses of Parliament during the current session and assenteq to:-

ll) The Customs Tariff (Amendment) Bill, 1978. 
(2) The Insolvency Laws (Amendment) Bill, 1978. 
(3) The Taxation Laws (Amendment) Bill, 1978. 

3. Statement Reprdinr Government Business 

The Minister of Parliamentary Affairs made a statement 
regarding Government business for the week commencing the 14th 
August, 1978. 

4. Motion Regarding Twenty-second Report of Business Advisory 
Committee 

Shri Ravindra Varma moved the following motion:-

"That this House do agree with the Twenty-second Report 
of the Business Advisory Committee presented to the 
House on the 11th August, 1978." 

The motion was adopted. 
[P.T.D. 
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5. DiIeasdoa ...... Bale III 
Shri Purnanarayan Sinha raised a discussion on the annual 

ravages of floods in various parts of the country. 

The following Members took part in the debate:-

(1) Shrimati Mohsina Kidwai 
(2) Dr. Ramjl Singh 
(3) Sbri Bedabrata Barua 
(4) Shri Ugrasen 
(5) Shri Bbagat Bam 
(6) Shri Surath Bahadur Shah 
(7) Dr. P. V. Periasamy 
(8) Cbaudhary Hari Ram Makkaaar Godara 
(t) Sbri K. A. Rajan 

(10) Dr. Murli Manohar Joshi 
(11) Shri Tarun Gogoi ! 

(12) Shri Balwant Singh Ramuwalia 
(13) Shri Harikesh Bahadur 
(14) Shri Natbu Ram Mm:Iba 

The ctiJCUlSion was not concluded. 
U2 P.M. 

(Lok Sabba adjourned till 11 A.M. on Mood-y. the 14th August. 
11'78). 

AVTAR SINGH RIKHY. 
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LOKSABHA 

BULLETIN PART I 
[Brief Record of Proceedings] 

Monday, August 14, 19781Sravana 23, 1900 (Saka) 

No. 166 
11.02 A.M. 
1. Staned Queatioas 

Starred Questions Nos. 404-409, 411, 412 and 414 were orally 
answered. Replies to remaining questions were laid on the Table. 

1. UDStarred Qaestioas 
Replies to Unstarred Questions Nos. 3939-4111, 4113-4138 

were laid on the Table. 

3. R.uIiD& By Speaker ReprdiDg Prh'iIege Matter 
The Speaker gave his ruling withholding his consent to the raising 

of a question of privilege by Shri C. M. Stephen against all the mem-
bers of the Cabinet on account of the reference made by the President 
to the Supreme Court under article 143 of the Constitution in respect 
of the Special Courts Bill. 

4. hpen Laid GIl tile Tabk 
The following papers were laid on the Table:-

( ]) A statement under DKection 19 of the Directions by the 
Speaker, in reply to Half-an-Hour Discussion raised by 
Shri Ram Vilas Paswan on the 28th July, 1978 regarding 
Levy of surcbarge on M.f.G. Flats by Delhi Development 
Authority. 

(2) A copy each of the following papers under section 619A 
of the Companies Act, 1956'-

(i) Annual Report (*Hindi version) of the Gujwat State 
Forest Development Corporation Limited, Baroda. for _.----_._--_. 

*English version of the Report was laid on the Table on the 17th 
April. 1978. 

[P.T.O. 
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the year ended 30th September, 1977 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(ii) Annual Report (Hindi and English versions) of the Kar· 
nataka Dairy Development CQfpOratioD Limited, Ban-
galore. far the year 1974-75 along with the Audited 
Accounts and the comments of the ComptTOller and 
Auditor Genera) 1bereon. 

(iii) Annual Report ~aad -~ ·venions) of the Kar-
na~a Dairy De\4eloplBOllt-Corporatian Limited. Ban-
pion:., lor the year 1975-76:a1on& wiabdle Audited 
Accounts and the C()D1D'If'.ftts of tbe Comptroller and 
Auditor General thcnoD. 

(3) A statement (Hindi and English vessions) showing .... .,n5 
for delay in laying the reports mentioned at (ii) and (iii, 
of item (2) above. 

(4),(0 A copy of the Annual 'Report (Hindi aDd 'EDa1ishver-
sioDs) of the National StdCo1lcge for Educational 
Planners aud Administf'ators. New Delhi, for the year 
1976-77 and the Audited Accounts. 

(ii) A statement (Hindi and -English versions) explainitlg 
that Government are in agreement with 1hc·abtJve .. Rc-
port and therefore no separate R.eview is beil\8 laid. 

(ill) A statement (Hindi and English versions) showina 
JeaIODS for delayia layittgthe AflftualReport. 

(5) (i) A copy of tbcAnDUalRepott (Hindi.aad EDBIiIb vee-
Iiom) of &he NatiooalCouncil of Educalional allearch 
and Training, New Delhi. for the year 1976-77. 

(ii) A statement (Hindi and English versians) ex,plainina that 
Government are in agreement with the above Report &lid 
thereloreao ... __ Review is -AI -laid. 

(6) (i) A copy • die Maua) Aecouats (Hindi aadEaglish ver-
SiOBS) el die ,lJaMrIityGQII1l1 Commissioa, New Delhi 
for die .yeat' 197(,,77 together withthc Audit Report 
~ UDder su:b-tectiaa(4) of sedioD 19 of the Uni-
versity Grants Commission Act, J 956. 

(ii) A aaalClDCl11 (Hiodi aad Eqtish versimu) sbowiJIg·teaSOnS 
for delay in layiDg the aboYe doc:u_t. 

(7) {l) A cOPY .. 0. fthe Anaual A&:coaats(Hiadi aadEnpsb vcr-
Mou) oldie Nordt Easaem Hil UaierIity~ SbUIong, for 
the year 1974-7 S together with the Audit Reportlllereon. 

(n) A statemeDt(Hi.adja.l EaaJisb ---)ibowiItJrea-
lOllS for delay in !.ayinl the above document. 
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(8) (i). A copy of the Annual Accounts (Hind"i ano Englisb ver-
SIonS) ofBanaras Hindu University, Banaras, for the year 
1973-74 together with the Audit Report thereon, 

(li) A statement (Hindi and English versions) soowing reasons 
for delay in laying the above document, 

(9) A copy of the Report (Hindi ana English versiops) of the 
Review Committee on 'the curriculum for the Ten-Year 
School", 

(10) A copy of the Report (Hindi and Engli~ versions) of the 
National Review Committee on Higher SecoDdary Edu-
cation with special reference to vocatiooalisation, 

(11) A copy of the Medicinal and Toilet Preparations (Excise 
Duties) Amendment Rules, 1978 (Hindi and English ver-
sions) published in Notification No. G,s.R. 985 in 
Gautte of India dated the 5th August, 1978, under sub-
section (4) of section 19 of the Medicinal and Toilet Pre-
parations (Excise Duties) Act, 1955. 

( 12) A copy of Notification No. G.S.R. 986 (Hindi and English 
vemons) published in Gazette of India dated the 5th 
August. 1978 togethe·r with an explanatory memorandum 
regarding exemption from Central Excise Duty on 
flavoured milk. issued under the Central Excise Rules, 
1944. 

5. C.aUiwI AUelldoa 
Dr. Ramji Singh called the attention of the Minister of Petroleum, 

Chemicals and Fertilizer.; to the continuing artificial shortage of soda 
ash. 

The Minister of Petroleum, ChemiCals and Fertilizers made a 
statement in regard thereto. 

6. PreseaaatioB 01 Petition 
Dr. Ramji Singh presented a petition .sign~ by Shri V1I'end~~ 

Oulla Sakalani, President, Tehri Bandh VlrodhL Sangharasha San11t1 
and others regarding Tehri Dam Project in Uttar Pradesh. 

7. 5a1fta1e1lt By MiDister 
The . Minister of Petroleum. Chemicals and Fertilizers mad~ a 

statement regarding the Report ~ubmitted by the E~pen Commltt~e 
on Environmental Impact of Mathura Refinery which was set up 10 
July. 1974, and also laid on the Table a copy of the Report of the 
Expert· Committee. 

[P.T.O. 
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I. M .... V ..... RIlle 377 
( .1) ~ri Sutendra sWam raised a matter regarding reported need 

for an invcstiption ioto the working of U.P. Breweries. 
. (2) Shri G. M. Banatwalla raised a. matter regarding reported 

delay in deciding the question of ex.teDding Payment of Bonus Act 
beyond 1976-77. 

(3) Shri Samar Mukherjee raised a matter regarding reported 
orders issued by the Chief Auditor. Ordnance Factories asking the 
employees to furnish particulars about their character and antecedents. 

(4) Sbri Bhausaheb Thorat raised a matter regarding reported 
acquisition of 500 acres 0( land belonging to Scheduled Tribes in Jal-
gaoo District (Mabarasbtn) by the Foreat Officers of Maharashtta 
Government. 

( 5) Shri Annuaheb P. Shinde raised a matter regarding reponed 
~'ere drouJht conditions developing in parts of Maharashtra. 

9. Go,.' .. __ A ....... r.. Refa'eIIce to ,.... 

e ScMtbded COSIes tmd Sc/fcliule.d T,i«s O,den (AmentifMnl) 
Bill. 1918. 

Discus.sioD 00 the motion for consideration of the BUI aud the 
8DlendmeDts thet'eto moved on the 2nd Augu5t. 1918.w85 resumed. 

An 8Il1aldmeat for reference cI. tile BiD to a Joint Committee was 
moved by Sbri S. D. Patil. 

ThefolJowing Members took part in the debate:-
(I) Sian Suraj Shan 
(2) Slvi LaxmiNaraiD Nayak 
(3) Sbri ('''bhabiram Arpl 
(4) Sbri S. G.MurupiyaD 
(5) Slari Shyamlal Dhurve 
(6) Sbri K. Kuubambu 
(7) Sbri Ram Vilas Pit ... 
(8) Shri Ram DhaIi 
(9) Shri Hutmdeo Naraio YId.v 

(10) Shri S. D. Patil 
(J J) Shri Bapu-saheb Parulekar 
(12) Shri Raghavji 
(13) Shri C. K. Chaodrappaa 
(14) Shri P. K. Deo 
US) $hrj M, Arunacbalam 
(16) Sbt; Ram tal Rahi 

4 



The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon mo~ by Shri Chhabiram Argal was withdrawn by 
leave of the House. 

The Amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon moved by Shri Eduardo Faleiro was negatived. 

The amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon moved by Shri Kusuma Krishna Murthy was 
negatived. 

The amendment for reference of the Bill to a Joint Committee 
moved by Shri S. D. Patil was adopted in the following modified 
fonn:-

"That the Bill to provide for the inclusion in, and the exclusion 
from, the lists of Scheduled Castes and Scheduled Tribes, 

of certain castes and tribes, be referred to a Joint Com-
mittee of the Houses consisting of 30 members, 20 from 
this House, namely:-

(1) Shri D. Amat 
(2) Shri S. R. A. S. Appalanaidu 
(3) Sbri B. C. Kamble 
(4) stKi G. Bhuvarahan 
(5) Sbri Bega Ram Chauhan 
(6) Shri S. S. Das 
(7) Shri Durga Chand 
(8) Sbri Krishna Chandra Halder 
(9) Shri Ram Sewak Hazari 

(10) Shri Kusuma Krishna Murthy 
(11) Shri Dalpat Singh Paraste 
(12) Shri Mohan Lal Pipit 
(13) Shri K. Prakash 
(14) Shri S. Ramasamy 
(15) Sbri S. H. Naik 
(16) Shri Shankar Dev 
(17) Shri T. S. Shrangare 
(18) Sbri Ramji Lal Suman 
(19) Shri Suraj Bhan 
(20) Shri Dhanik Lal MandaI 

and 10 from Rajya Sabha; 

s 
[P.T.O. 



that in order to constitute a sitting of the Joint Committee. the 
quonnn shall be one-third of the total number of members 
of the Joint Commi~ 

thet the Committee shall also be instructed to examine the lists 
conblined in tke COA5titution· (Scheduled C,astes) Order. 
19.50 aDd the Constitution (Sd1cdu1ed Tribes) Order. 1950 
and to suggest amendments thereto in their report; 

that the Commit. shall make a report to this House by the 
last ~a)' of the first week of the next session; 

that in other respects the Rules of Procedure oftbis House 
relating to Parliamentary Committees shalt apply with 
such variatioos aacl modifications as the Spakcrmay 
make; and 

that this House do recommend to Raj)'a Sabba tlwll Rajya 
SabIaa do join the said loht Committee aod communicate 
to this House the names of 10 members to be appointed by 
Rajya Sabba to the Joint Committee." 

The amendment for reference of the Bill to a Select Committee 
moved by SIlri Durga Chand was barre:!. 

The amendments refCJalCe of the Bill to Joint Committee moved 
by Sarvashri Suraj Bhan, ChhabirarD Argal and Kusuma Krishna 
Murthy wen: also barred. 
10. SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL)-·~ 

1978-79 
Discussion on the Supplementary Demaftds for Grants Nos. 12. 

18. 29, 31. 42, 59 to 61, 63. 1 J, 71 and 79 in respect of the Bud, •. , t 
(General) for J 978-79 COI"a."ced and was coaduded. 

Nineteen cut motions (Nos. I to 19) wwe moved and negatived. 
AU the S).Ipplementary Dtmands for Grants (botbRevenue Ac· 

count and Capital Account)· for the arnotmIS sbowD UDder collunn 3 
of tbe printal List of SuppJemeatary DemaAds for Orants (General) 
for 1918-19, were voted in full. 

11. GOVERNMENT BILL-INTRODUCED 
The AppropIiation (No.4) Sill. 1978. 

12. MOTJON-SUBSTln.tTE MOTION .AOOPTED 
Sbri D. o. Gawai moved the following motion!~ 

'"That this House do consider the liwatioft arisiq out of the 
reported large scale disturbances and some killinp .in 
Marathwada in Mabaruhtra State," . 

. Four substitute motion!; (Nos. 1 to 4) wac moved by Dr. Ramji 
SiD&Jl;aad Sbri B. C. Kamble. 
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The following Members took part in debate-
(1) SMi Yuvraj 
(2) Sbri Vasant Sathe 
(3) Shri R. L. Kureel 
(4) Sbri Nanasabib Bonde 
(5) Dr. Bapu Kaldate 
(6) Sbrimati AhilyaP. Rangnekar 
(7) Sbri Bapusaheb Parulekar 
(8) Shri B. C. Kamble 
(9) Sbri Yashwant Borole 

(10) Dr. P. V. Periasamy 
(11) Sbri Harikesh Bahadur 
(12) Shri Ram Vilas Paswan 
(13) Shri C. K. Cbandrappan 
(14) Shri U. S. Patil 
(15) Sbri Ramji Lsi Suman 
(16) Shri Bhausaheb Thorat 
(17) Shrimati P. ChaVen 
(18) Shri Ram Kishan 
( t 9) Shri KacharuJaJ Hemraj Jain 
(20) Shri Hukmdeo Narain Yadav 
(21) Shri Dhanik Lal Mandai 

Shri D. G. Gawai replied to the debate. 
Sbri Dhanik Lal MandaI spoke again. 
The substitute motion moved by Dr. Ramji Singh was withdrawn 

by leave of the House. 
Substitute motion No. 2 moved by Shri B. C. Kamble was adopted 

as foUows:-
"This House, having considered the situation arising out of the 

reported large scale disturbances and some killings in 
Marathwada in Mabarasbtra State, expresses its great 
concern and directs the Parliamentary Committee on the 
Welfare of the Scheduled Castes and Scheduled Tribes, to 
investigate into the causes of these incidents and to iden-
tify those who are responsible for such incidents. and sug-
gest remedies to meet the present situation as well as to 
suggest such other remedies to preYent recurrence of such 
incidents in any part of India in future." 

Substitute motions Nos. 3 and 4 moved by Shri B. C. Kamble were 
barred. 

{Pll'.o. 
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13. 1IIIIf-AB-Bour BIIIIC. If tOIl 
Pandit D. N. Tiwary raised a half-an-hour discussion on points 

arising out of the answer given on the 25th July. 1978 to Unstarred 
Question No. 1316 regarding rent charged from Vendin~ Contractors. 

Prof. Madhu Dandanfe replied to the discussion. 

7.47 P.M. 
(Lot Sabha adjourned till 11 A.M. on Wednesday. the 16th August, 

1978). 

AVTAR SINGH RIKHY, 
Secretary. 

8 
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LOK SABRA 

BULLETIN-PART I 
f Brief Record of Proceedings] 

Wednesday, August 16, 19781Sravana 25, 1900(Saka) 

No. 167 
11.02 A.M. 
). Starred Quesdoas 

St'lrred Questions Nos. 425. 426, 428, 430, 432, 433 and 435-
437 were orally answered. Starred Questions Nos. 429 and 442 were 
postponed for 23-8-78. Re!>lies to Starred Questions Nos. 427, 
431, 434, 438-441 and 443-445 were laid on the Table. 
2. {]nstarred QuestioBs 

Replies to Unstarred Questions Nos. 4139-4167, 4169-4333 
and 4:B5-·4338 were laid on the Table. 
3. Ruliag by Speaker Repr&g PmiIep MaUer 

The Speaker gave his ruling 00 the question of privilege given 
notice of by Shri Hukmdeo Narain Yadav against the Editor and 
Publisher of the Janayug, New Delhi, for publishing allegedly a 
malicious article against the Member in the lanayllg dated tbe t 4th 
J tine, 1978, 

The ~a"er observed that in view of the unqualified apology 
tendered 6y tbe Editor and Publisher of the lanaYllg, the matters 
was dropped but the Editor and Publisber were warned to be m9re 
careful in future. 

4. Qaaeioa of Pmleae 
further consideration of the following motions moved on the 1st 

August, 1918, relating to the question of privilege against the Special 
Correspondent, Times of India. New Delhi, for allegedly misreporting 
in that newspaper dated the 20th July. 1978 certain proceedings of 
Lok Sabba of 19th Julv. 1978 was taken up:-

( i) By Shri Vasant Sathe-
j'That this matter be referred to the Committee of Privi-

leges". 
[p.T.a. 



(ii) By Sbri JyotirmoyBosu-
IOThat the House may consider the question and come to 

a decision with regard to the question of privilege". 
An amendment moved byShri Vay.alar Ravi was adopted. 
The motion moved by Shri VasaDt Sathe was adopted, a~ 

amended. • foUows:-
'~at this matter be referred to the Committee of Privileges 

with instnletioDs to ~ ·before the end of the next 
session." 

5. r.pe. bit .... '-FIIMe 
The following papers were laid on the Tablc:-

(I) A copy of the Mild Steel Tubes (excluding seamless tubes 
and tubes according to API specifications) (Quality COD-
trol) Order, 1978 (Hindi and Engish ........ published 
in Notification No. (j .S.R. 37 4(E) in Gazette of India 
cl8leddle 18th July, 1978, uader sub-sectioD (6) of _-
tiOII 3 of -the Eaaeatial c..modities Act, 1955. 

-(2) A aopy.of lbcAuual Acc:ouaas (Hindi and Eaglish ver-
sions) of die Cochin Port Trust for the year 1976-77 and 
the Audit Report thereon, under sub«ctioll (2) of section 
103 of the Major Port Trusts Act. 1963. 

(3) A copy of the SikbGurdwaru Board Election (Amend-
ment) RuII&, 1~78 (Hiadi 8IICl F..aaJisII ..... ) pIIbtisbed 
iD Notification No. G.S.R. 382{E) in Gar.ctte of lodia 
dated the 26th July. 1-978. UDder 5ub-section (3) of sec~ 
lion 146 of the Sikb Ourdwaras Act. 1925. 

(4) A copy of die Navy (Pcasioa)Fnt Amenclmeat Regula. 
lioas. 1978 (Hindi and EclJlisb version) published ill Noti-
fication No. S.R~. 236 ill Guene of India daled the Sth 
August, 1978, under sectioa laS of the Navy Act. 1957. 

(S) A copy of Noc:iic .... No. l6Ol7J..Cu.stoms (Hindi ad -Eng-
lish versions) published in Gazette of India.dated the 16111 
August, J 978 togetber with an explanatory memouodvm 
regarding exemption from Customs Duty on COf?P':r wire-
ban ~ QUI of GCJI'IPW teWI't& .wlhcb -Wln·1Ie teDt 
aut ol.ladialor COIIU __ ~ ...... "i .. _.!7J 11. 
c .... CJ1D5 Act, 1962. 

(6) {a) A copycacb of the 1a11owia1Neatfioatioas (Hindi and 
English Yel'lioas) ...... under the: CemralExdse Rules. 
1944:- . 

197;~ papers were pnMoualy laid on the Table Oft the l.9tb April. 
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(i)NotificatioD No. 151118 1md152!7'S'publis1ted in Gazette 
of IDdia :Gated 1he 16th August, 1978 regvding 'adjust-
ment in excise duty rates leviable on sugar on or art.er 
16th August, 1978 consequent upon, decontrol of 
sugar. 

(ii) Notification No. 154178 published in Gazette of India 
dated the 16th August, 1918 rescinding such notifica-
tions which would cease to have relevance on decontrol 
of sugar. 

(b) An explanatory memorandum (Hindi and ,English versions) 
regarding notifications mentioned at (6) above. 

6. Call" AtteatioB 
Shri Pradyumna Bal called theattenticn of th,:Mini~r of Home 

Affairs to the reported clash betwee~ Kisans a~d Police outside the 
f'eSidence of the Prime 'Minist~r on 13 Augest, 1978, resulting in in-
jury to more than 100 po:rsO:1s. 

The Minister of 'State for Home Affairs made a statement in re-
gard thereto. 

7. SWemellt ., Miaisaer 

The Minister of Agriculture and Irrigation made a statement re-
garding Nannada Waters. 
8. M __ .. EIedI. to C ........ 

Sltri Krishan Kumar Goyal moved the following motion:-
"That in pursuance of sub-section (3)(f) of Section 4 of the Tea 

Act, 1953. read with rule 4( I) (b) of the Tea Rules. 1954. 
the members -af this House do proceed to elect. in such man-
ner as th'! Speaker may direct. two member!; from among 
themselves to sene as members of the Tea Board. subject 
to the other provisions of the said Act and the Rules. made 
thereunder." 

The motion was adopted. 
9. MatW5 Ulldfor Rale 377 

( I) Sbri Raghavji raised a matter re~arding reported incidents 
of thefts and looting in traiJl~ coming to Delhi from South India. 

( 2) Sbri Arnar Rcypradban raised a maUerrcganling reported 
serious crisis among the jute growers of North Bengal on account of 
unwillingness of Jute Corporation of India to pu~base raw jute. 

(3) Sbri Nirmal Chandra Jain raised a matter regarding reported 
supply of stale mitk by Delbi Milk Scheme. 

P.T.O. 



(4) Shri P. Venkatasubbaiah raised a matter regarding reported 
move· to locate a steel plant at Paradeep in preference to Visbakha-
patnam. 
18. Go ....... "I!. 

T~ ApproPTlolion (No.4) BiU, 1978 
1be motion for consideration of the BiD wa. .. moved by Shri H. 

M. Patd. 
The following Members took part in the debate:-

( 1) Sbri Vayalar Ravi 
(2) Professor P. G. Mavalankar 
(3) Sbri R. L. P. Verma 

Sltri H. M. Patel replied to the debate. 
The motion for consideration was adopted and clause-by-ciausc 

CObSideration of the BiD Was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Sbri H. M. 

Pate). 

The motion was adopted and the Bill was paued. 
11. Go.er. ••• IIIIJ..-.UIIIIe C ..... II ..... 

TIr~ COOSf GutlTd Bill, 1978. tJ$ fNU.-d by RDjya SabIrlI 

The motion for cottsideratioo of the BiD? as passed by Rajya Sabba. 
was mowd by Sbri Sb~r Singh. 

1'he following Memben took part i.8 the dcbate:-

( I) Sbri Maooraajan Bbflkta 
(2) Shrimali Parvathi Krishoan 
(3) Shri 8apusabeb Parulcul' 
(4) Sbrimati Ahilya P. Rangnek .. 
(5) Shri Amrut Kasar 
(6) Shri Vinod Bhai B. Sheth 
(7) Dr. P. V. Pcriasamy 
(8) Shri Laltmi NaraiD Nayak 
(9) Sbri VayaJar Rav. 

(10) Sluimali Chandravuli ($pnch ",,/inislwd). 
The discussK)fl was not concluded. 
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11. Modoa 
8hri Jyotinnoy Bosu moved the following motion:-

"that this House do resol\IC that the ~epresentation of the 
People Act be suitably amended or an appropriate law 
be eoacted to disqualify a· person for being chosen as, 
and for being, a member of either House of Parliament 
or of the Legislative Assembly or Legislative Council of 
a State or any other elective body or for holding any 
public office for a period of ten years, if such person-

(a) has ever been or is adjudged or found gUilty by any 
competent court of law or by any Commission appoint-
ed under the Commissions of Inquiry Act, 1952 of any 
offence committed, or misuse of power or position or 
State machinery made during the preceding ten years; or 

(b) has been found by any competeDt court of law or such 
Commission to ba\e obtained for himseH Oi" for any 
of his relatives any pecuniary advantage or benefit 
whatsoever during the preceding ten years." 

Two amendments were moved by Shri Eduardo Faleiro and Dr. 
Ramji Singh. 

The fonowin~ Members took part in the debate:-
(1) Shri Vasant Sathe 
(2) 8hri R. K. Amin 
(3) Shri Eduardo Faleiro 
(4) Sbri B. P. Mandai 
(S) Shri M. KaIyanasundaram 
(6) Sbri Yashwant Borole 
(7) Professor P. G. Mavalaukar 
(8) Shri Anant Ram Jaiswal 
(9) Shri Vayalar Ravi 

(10) Sbri Kanwar La1 Gupta 
(11) Sbri MaUikarjun 

The discussion was not concluded. 

13 ..... ·AIl·Boar Dilcuss'. 

Shri Chitta Buu raised a half-an-hour discussion on points arising 
out of the answer given on the 3rd August, 1978 to Starred Question 
No. 26S regarding Arrears of Provident Fund. 

Dr. Ram Kirpal Sinha replied to the discussion. 

[p.T~O. 
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14. C_ ..... of the Howe 
The Chairman informed the House that two visitors calling them-

selves Shri Radbe Sbyam Verma and Shri Ram Kumar Sharma who 
shouted from the V.lsitors' Gallery earlier during the day had ex-
pressed regret for their action and were being let oft'. 
7.47 P.M. 
(Lok. Sabba adjourned till 11 A.M. on Thursday, the 17th August, 

1978) 

A VTAR SINGH RIKHY. 

6 
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Secretary. 



LOK.5A.HA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August 17, 19781Sravana 26, 1900 (Saka) 

No. 168 

11.02 A.M. 

1. StIIrndQ_uli •• 
Starred Questions Nos. 446-448. 450 and 453--456 were oraDy 

answered. Replies to Starred Questions Nos. 449, 451, 452, 457 an" 
459-466 were laid OD the Table. 

2. UIISbUTed Qaadoas 
Replies to Unstarred Questions Nos. 4339--4360, 4362--4455 .. 

4457-4470 and 4472--4538 were laid on the Table. 

3. Papen Laid _ ........ 

A copy of the Amendmenl\ (Hindi and English versions) to Regu-
lation Nos. 11(1)(a)(ii)(b). 14(2)(a)(i)(2) and 11 (2)(b) of the Reserve 
Bau· of India Employees' Provident Fund Regulations, was laid on 
the Table under sub-section (4) of section 58 of the Reserve Bank of 
India Act. 1934. 

4. Calliac A ....... 
Sbri Mohd. Shaft Quresbi caUed the attention of the Minister of 

Defence to the reported preparation for massive Paldslaft infiltration 
in Jammu and Kashmir and arrest of infiltrators in the State who had 
cros.4ied the actual line of control. 

The Minister or Defence made a statement· in regard thereto. 

5. saate.eat ......... Goftt •••• * a.la_ 
The. Minister of Parliamentary Aftairs made a statement regarding 

Government business for the week commencing the 21st August~ 1978. 

6. Ge ....... ,. ' .......... : 
The Motor Vehicles (Amendment) Bill. 1978. 

£P.T.O. 
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7. M8Iten twer RIlle 377 
(1) Sbri Ma1likarjun raised a matter regarding reported affairs of 

Shipping C~tion of India. 

(2) Shri Bhagat Ram raised a matter recarding reported mest of 
employees of Ed~tioo Department of Punjab by Chandigarb police. 

(3) Dr. Luminarayaa P8Ddeya raised a matter regarding facts 
rnealed by the Natioaal Council for Applied Economic Research 
reprding ladian Ecoaomy as published in Navbhtlrlll Times dated the 
14th August, 1978 . 

.. Go.. ... am p. 11. 

TIw CotISI GUlUd Bill, 1978. IU ptIIfIed by RIIiYa StIbIua 

Discussion on the motion for consideration of the Bill. apaued 
by.Rajya Sabba. mowd on the 16~ Aupst, 1978. continued. 

The foUowiDa Members took part in the debatc:-
(I) Sbrimati Chandravati 
(2) Sbri S. 0, Murupiyaa 

Sbri Sher Singh n::pliod to the debate. 

The motion for CODSideratioD was adopted and clausc-by..clause 
coasidcratioD of the Bill was taken up. 

Clause 2 to 123 were adopted. 
Cause J. the EDactiDa Formula aDd die Loag Titlewcre also 

adopled. 

The motion that the Bill be passed was moved by Shri Shcr Singh. 

Tbe following Members took part in the debale:-
(I) Dr. Ramji Singh 
(2) Sbri SIler Sin&h 

The motion we adopted aDd the Bill ",as passed . .,. II............. U ... CD .'Ie .... 
Shrimati Parvathi Krishnan moved the following Resolutioft:-

"7hil House disapproves oftbe Delhi Police Ordinance, 1978 
(Ordinance No. 2 of 1978) promulpted by. the Pre&ideGt 
on the 1st July, 1978," . ------------ --_-.... ............ . 

2 



*10. Go,en-eat Bill-UDder COIIIIderadoa 
The Delhi Police Bill, 1978 

The motion for consideration of the Bill was moved by Shri S. D. 
Patil. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri Ramanand Tiwary. 

The following Members took part in the combined debate on the 
Resolution (vide para 9 above) and the motion 'for consideration of 
the Bill:-

(1) Shri G. S. Reddi 
(2) Shri Shambbu Nath Chaturvedi (Speech unfinished) 

1be discussion was not concluded. 

11. Prhate Me8Iben' Billl-JatnM1aced 
(l) The Constitution (Amendment) Bill, 1978 (SubnitUlion of 

article 40) by Shri Tej Pratap Singh. 
( 2) The Indian Medicine Central Council (Amendment) Bill, 

1978 (Amendment of sectiollS 2, 3, etc.) by Dr. Bapu Kaklate. 
(3) The Constitution (Pondicherry) Scheduled Castes Order 

(Amendment) Bill, 1978 by Shrimati Paravatbi Krishnan. 
(4) The Sick Textile Undertakings (Nationalisation) Amendment 

Bill. 1978 (Amendment of sec1ion21 and Second Schedule) by Shri-
mati Parvatbi Krishnan. 

( 5) The Constitution (Amendment) BiD, 1978 (A mentlment of 
article J 8) by Shri Sharad Y adaY. 

(6) The Constitution (Amendment) Bill. 1978 (Amend!nent 0/ 
artick 7S) by Shri Sharad Yadav. 

(7) The Constitution (Amendment) Bill, 1978 (Amendment of 
artide 7S) by Shri Rasheed Masood. 

( 8) The Constitution (Amendment) Bill, 1978 (A.mendment of 
Il11kle 7S) by SIlri Narmada Prasad Raj. 

12. "1,* ....., 88I-A ........ for Ciraalatioa-Atiopted 
The COMIitulion (AmenJmenl) BiD, 1977 (Insertion of MW articles 

23A .23B tIIIQ 23C) by Shri Y. P. Shastri 
DiscussioD on the motion for consideration of the Bill moved by 

Sbri Y. P. Shastri 011 the 5th May. 1978 and the .mendments thereto 
moved on the 211t lui)'. 1978, continued. 

Sbri Shanti Dbushan took part in the debate. 
Shri Y. P. Shastri repJied to the debate. - .. ----.---.-.~- -. ---.~ .. -.-.---
-Discussed together. 

[p.T.O. 



The amendment for c~,of the. BW for tho pu~,of dUmt· 
iDg opinion thereon moved by Shri Laxmi Narain Nayak was withdrawn 
by leave of tbe House. 

The amODdment 'lOOYCd'by ~ HariVisime Kamatll'>was . adopted 
as foUows:-

1bat the-Bilt-be circulated for thcpurpose·ofelicitms opinion 
thereon by January 27. 1979." 

13. paUl" ,... • ..,5, Pill .•• I . .:C ..... IIP ... 

The Indillll Trusteeship BiU, 1978 by Shr; Arjun Singh Bhadoria 
The. ~for cons.ideQItion of· the .Bill was moved by Sbri Arjun 

Singh Bhadoria. . 

The following Members took part in the debate:-
(I) Shri A. Sunna Sahib 
(2)· Dr. Ramji SiDJh 
(3) Shri Krishna Chandra HaJda-
(4) Chowdhry 8a1bir Singh 
(5) Professor P. G. Mavalankar 
( 6) Sllri P.- Rajagopal Naida (Speech unfinished). 

The discussion was not concluded. 

14. RIIpert. al .. _. AahilOly C .......... 
Shri Ravindra Varma prescDted tbe, TweD.ly .. thkd Report of the 

Business Advisory Committee. 

15. Medoa ........ Tw.ay·dIinI ..,.. of • __ • A • ......, 
C ........ 

Sbri Ravindra Vanna moved the following motioD:-
1bat this House do asree with the Twenty-third Report of' the 

Business Advisory Committee presented to the House 
today!" 

The motion was adeptad. 

6.02 P.M. 

(Lok.Sabba,adjourned till II. A.M. on MoAdaY. the2Ist,Aupast. 
1978.) 

AVTAR SINGH··RIKHY, 
Secretary. 
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LOX SABRA 

BULLETJN-PART I 

[Brief Record of Proceedings] 

Monday. August 21, 19781Sravana 30, 1900 (Salta) 

N~.I" 

11.02 A.M. 

1. o.~t BiD-U.der Consideration 

The Consritlllion (F~ty-fifth Amendment) Bill, 1978 
Clause-by-clause consideration of the Bill was resumed. 

Consideration of Clauses 33 to 44 was concluded . 
.. 

Consideration of Clau~ 45 and amendments moved thereto was 
not concluded. 

Clause-by-c1ause consideration of the Bill was not concluded . 

• z. AnaoaneeJDellt by Speaker 

The Speaker announced that there would be nO Question Hour 
on the 22nd AU'gUSt, 1978 and that the Questions listed for the 22nd 
August. 1978 would be taken up on the 29th August: 19'78. 

The House agreed. 

8.01 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd August, 

1978). 

AVTAR SINGH RlKHY. 

"--;Ann~~cement made at 5 P.M. 

I 
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Secretary. 



11 A.M. 

· LOKSABHA 

,BULLETIN ..... PART I 

[Brief Record of Proceedings] 

Tueday, August 22, 19781Sravana 31, 1900 (Saka) 

No. 170 

1. AcljOUl'DlDellt Motion 

The Speaker gave his ruling on adjoununent motions given noti-
ces of by Sarvashri K. Lakkappa, C. K. Chandrappan, Eduaroo 
Faleiro, Saugata Roy, Vasant Sathe and Vayalar Ravi regarding re-
ported collection of large sums of money by Shri Kantibhai Desai, 
son of the Prime Minister, on behalf of Janata Party during' the 
general elections to some of the Stat.eAssemblies and observed that 
he was unable to accord his consent tQ the motions: 

Z. GO'vemment BUl-wader coasideatioa 

The Constitution (FOTty-fifth Amendme1lt) Bill, 1978 

Clause-by-clause consideration of the Bill continued. 

Consideration of Clauses 45 to 49 was concluded. 

Consideration of Clause 1 was also concluded. Voting"eommenced 
at ... 10 P.M. 

On amendment No. 13 to Clause 3 moved by Sb:ri Somnath Chat-
terjee, the House divided, Ayes *48; Noes *361. The amendment 
was accordingly negatived. 

On amendment No. 257 to Clause a moved:byShri.Ranl·Jeth-
malani, the House divided, Ayes *51; Noes *354. The amendment was 
accordingly negatived. 

On amendment No. 278' to Clause 3 moved by Sbri Han Vishnu 
. Kamath, the House divided, Ayes *55; Noes *M2.·The amendment 
was accordingly negatived. ---_. _.-.. _-_._. __ ._ .... _ .... --------- ----

-Subject to correction. 
P.T.O. 
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On amendment No, 116 to Clause e moved by Shrl Daliba Desal, 
the House divided, Ayes *101; Noes *300, The amendment was ae·, 
COl'dingly negatived. 

On amendment No~ 59 to Clause 9 moved by Shri A, K. Roy, the 
House divided, Ayes *20; Noes *345. The amendment wu accor-
dingly negatived. .. , 

On ameodment NO,'M to Clause 13· moved by Shri A. It. &y, the 
House divided, Ayes *5; Noes *350. The amendment was accordingly 
negatived. 

On am-.ment No. 411 to ClaUSe 34 moved _ by Professor 
P.O. Maval_kar, the House divided, Ayes· *14; Noes *300. The 
amendment was accordingly ~gattved. 

On amendment No. 14 to Clause 38 moved by Shri Somnath 
Chatterjee. the House divided. Ayes *117; Noes *r17. The amend-
meat was aceotdingly negatived. ' 

On amendment No. 99 to Clause 38 moved by Sbri Eduardo 
Faleiro, the House divided. Ayes *13; Noes *281. The amendment 
was acc.wdingly Deg8tived.. 

On amendments Nos. 421 and 422 to Clause 45 moved by Pro-
fesIorP. G. Mava1anbr, the ~0UIe divided, Ate-~; Noes *320. The 
amendments were accordingly negatived. 

On amendment No.8 to Clause 47 moved by Shri H. L. Patwary. 
the House dbrided, Ayes*lot; Noes...:t. The amendment was ae-
COl'dingly negatived. 

On amendment No. Uta to Clawae 47 moved by Sbri Eduardo 
Fa1eiro, the House divided, Ayes *76; Noes -m. The amendment 
was aceorcliqly aeptivect 

On amendment. Nos. 152 and 153 to Clause 47 moved. by Slu1 
P. K. Deo, the House divided, Ay. ·82; Noes * •. The amendmentl 
were ~y negatived. 

On amendments Nos. 167 and 168 to Clause 41 moved by Sb.ri 
R. Venkataraman, the House divided, Ayes *80; Noes *m. The 
....oomenta were aeeordingly Deptived. 

On the moUon for aclop,tion of ClaUle 2, the HOUle divided, 
Ayes *3'79; Noes *11. Clauae 2 was adopted by a majority of the 
tota1 membership of the HOWIe and by a majority of not __Ulan 
two-tbirds of the Members preMftt and votiftl. 

·Subject to correction. 



On the motion for adoption of Clause 3, the House divided, Ayes 
-388; Noes -7. Clause 3 was adopted by a majority of the tot31 mem-
bership of the House and by a majority of not less than two-thirds 
of the Members present and voting. 

On the motion for adoption. of Clause 8, the House divided, Ayes 
-324; Noes -61. Clause 8 was adopted by a majOI'ity of the total 
meDll?ershlp of the House and by a majority of not less than two-
thirds of the Members present and voting. 

On the motion for adoption of Clause 9, the House divided, Ayes 
-386; Noes -S. Clause 9 was adopted by a majority of the total mem. 
bership of the HOUSe and by a majority of not less than two-thirds of 
the Members present and voting. 

On the motion for adoption of Clause 11, the House divided, 
Ayes -375; Noes -5. Clause 11 was adopted by a majority of the 
total membenhip of the HOWIe and by a majority of not less than 
two.thirds of the Members present and voting. 

'!be discussion on the Bill was not concluded. 

The Speaker announced that there would be no Question Hour 
on the 23rcl. August, 1978, that the Questions listed for the 23rd 
August. 1978 would be taken up on the 30th August, 1978, and that 
voting on clauses of the Constitution (Forty-fifth Amendment) Bm 
would be l'esumed as the first item on the 23rd August, 1978. The 
House agreed, 

" Stateaaeat by MIDistel' 
The Minister of Parliamentary Affairs and Labour made a state-

ment on the Bonus question. 

7·16 P.M. 
(Lok: Sabha adjourned till 11 AM. on Wednesday, the 23rd 

August, 1&78). 

-Subject to correction. 
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AVTAR SINGH RIKHY, 
Secretary· 
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Y8UL.I..ETIN-PART ·1 
[Brief -Record of ProeeGngs] 

Wednesday,AuptSt 23, 1978/Bhadra 1, 1900 (Saka) 

No. 171 
II A.M. 
I. Go" ..... , B. Psll l!d 

The Constitution (Forty-fifth Amendment) Bill, 1978 
Further voting Qn the Bill continued. 

On the motion for adoption cf Clause 35, tlae HouSe divided., Ayes 
.277; !'Woes 8J. CJau.se 35 was adopted by a majority of the total mem-
benhlp of the HouSe and by a majority of not less than two-tbirds 
of the Members present and voting. 

On the motion for adoption of Clause 38, the House divided. Ayes 
* 340; Noes -61. Clause 38 was adopted by a nuM,.orUy of the total 
membersbip of the House and by a majority of not less than two-thirds 
of the Members present and voting. 

On the motion for adoption of Clause 44, the HouSe divided, Ayes 
*289; Noes • 100. Clause 44 was adopted by a majority of the total 
membership oftlie House and by a majority of not less than two-thirds 
of the Members present and voting. 

On the motion for adoption of Clause 45, the House divided, 
Ayes -31-4: Noes -88. Clause 45 was adopted by a majority of the 
totaJ membership of the House and by a majority of Dot less than two-
thirds of the Members present and voting. 

On the motion for adoption of Clause 47, the House divided, 
Ayes *299; Noes -97. Clause 47 was adopted by a -majority of the 
totaJ membership of the House and by a majority of not less than 
-two-thirds of tbe Members -present and voting. 

On the motion for adoption of Clauses 4 to 7, t-O, 12 to 14, 15, 
as amended, 16 to 20, 21, as amended. 22 as amended, 23 to 25, 26, 
as ameuded, 27 to 34, 36, 37, 39, 40, 41, as amended, 42, 43; 46; 
48, 49 and clause I. as amended, tbe House divided. Ayes 405, 
Noes *2. Clauses 4 to 7, 10, 12 to ]4, 15, as amended, 16 to 20, 
2-1, as amended, 22, as amended. 23 to 25. 26, as amended, 27 to 
34, 36, 37,39, 40, 41, as amended. 42; 43; 46; 48; 49 and Clause 

-Subject to correction. 
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J. as amended, were adopted by.amajority of the total membership 
of the House and by a majority of not less than two-thirds of the 
Members present and voting. 

The Enacting Fonnula and the Long TItle were also adopted. 
The motion that the BiU, as amended, be passed was moved by 

Shri Shaoti Bhushan. 
The following Members took. pan in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Sbri Raj Narain 
(3) Shri R. Venkataraman 
( 4) Sbri J. Rameshwar Roo 
( 5) SIlri A. Bala Pajanor 
( 6 ) Shrimati Parvathi Krishnan 
(7) Shri RamKisban 

...A'8) Shri Sbanti Bhushan 
On the motion the House divided, Ayes -355; Noes -Nil. The 

'IDOtion was adopted by a majority of the total membership of the 
House and by a majority of DOl less than two-thirds Of the Members 
pri:sent and voting. The BiD. as amended, was passed by the ~ui. 
site majority in accordance with the provisions of article 368 oftbe 
Constitution. 
(Lok Sabh4 adjourned at 1.25 P.M. and re-oSSt'mbkd at 2.35 PM.) 
2. ....... LIIkI _ die Table 

The foUowiog papers wen: laid on the Table:-
(1) (i) A copy of the Audit Accounts (HiDdi and English Ver· 

sions) of the Film aDd Television Institute of .~ PUDer 
for the year ended 3 J st March, 1977." 

(ii) A sta1ement (Hindi and English versions)sbowing reasons 
for delay in laying the above document. 

(2) A copy of the Oil Industry Development Board Employees 
(Medical Attendance) Rules, 1978 (Hindi and English 
versions) published in Notification No. O.S.R. 397(£) iA 
Gazette of Jndia dated the 9tb August, 1978, uod« 5U~ 
section (3') of section 31 of the OU Industry (Development) 
Act. 1974. 

(3) (8) A copy each of the folJowing papers (Hindi and English 
lbsions) under sub-,.~tion (I) of ltiXtion. 619A of the 
Companies Act. 1956!-

(i) Annual Report of the National·seeds C«poration Limit .. 
cd. New. Delbi, for the year 1976.77 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

-Subject to correction. 
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(ii) A statement explaining that Government are in agree-
mc ... t with the abov~ Report and therefore no separate 

Review on the working of the Corporation is being 
laid. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(4) A co~y of Noti~cati~n No. S.O. 447(E) (Hindi and English 
versions) p~bhsbed ~n Qazette of India dated the 14t~ July, 
1978. makl~g ~ertam amendments in the description of 
constlluencleS m Schedule XVII of the Delimitation of 
Parliamentary. and Assembly Constituencies Order, 1976, 
under sub-~tlOn (2) of section 9 of the Representation of 
the People Act, 1950. 

(5) (a) A copy each of the following papers (Hindi and Eng-
lish version.s) under sub-section (1) of section 619 A of 
the Companies Act, 1956:-

(i) Review by the Government on the working of the Tannery 
and Footwear Corporation of India Limited, Kanpur, 
for the year 1976-77. 

(ii) Annual Report of the Tannery and Footwear Corpora-
tion of India Limited, Kanpur, for the ~ar 1976-77 
along with the Audited Accounts and the comments of 
the Compt£OJler and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(6) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-s(!Ction (3) of section 458 of the 
MerchaRt Shipping Act, 1958:-

(i) The Sailing Vessels (Members of Crew) Amendment Rules, 
1978, published in Notification No. G.S.R. 655 in Gazette 
of India dated the 20th May, 1978. 

(ii) The Sailing Vessels (Inspection) Amendment Rules, 1978, 
published in Notification No. G.S.R. 715 in Gazette of 
India dated the 3rd June, 1978. 

(iii) The Merchant Shipping (Registration of Sailing Vessels) 
Amendment Rules, 1978, published in Notification No. 
G.S.R. 716 in Gazette of India dated the 3rd June 1978. 

(7) A copy of the Standards of. Weights and Measures (Packag-
ed Commodities) Amendment Rules, 1978 published in 
Notification No. G.S.R. 347(E) in Gazette of India dated 
the 30th June, 1978 (English version) and G.S.R. 347(E) 
957 published in Gazette of India dated the 29th July, 
1978 (Hindi version) under sub-section (4) of section 83 
of the Standards of Weights and Measures Act, 1976. 

P.T.O. 
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(8) <a) A copy each of t1iefollowillJ NotificatiOllJ (Hiadi and 
English versions) under sub-section (6) of section 3 of the 
ESsential Commodities Act, 19S5:-

(i) The Textiles <Production by Knitting, Embroidery t Lace 
Mati., ana PrintiagMadtines) CoalrOl (Amendaent) 
Order. 1978. published in Notificatioa. No. 8;0. 431 in 
Gazette of India dated the 18th February, 1978. 

(li) S.O~ 829' published in Gazette of India dated. the 25th 
Mirch. 1978 containing corrigendum to the Textiles 
(production by KDitting, Embroidery, Lace Making and 
Printing MachiDes) Control (Amendment) Order. 1977, 
published in Notification No. S.o. 1382 dated. the 14th 
May, 1977. 

(b) A statement (Hindi and English versions) showing reasons 
fOl' delay in layi. the abo¥e Notifications . .. 

(9) (i) A copy of the Annual Report (Mimli 8JI4 211,Iish versions) 
of the CeRIt8l Vipilace CommissioD for the ye&r'.1977-78. 

(ii) Memorandum (HiDdi and English versions) explaining the 
reasons fot Don-acceptance by Government of tbe Com-
miaioB's advice itt cenam' cases mentioned' in the- above 
R8pert. 

(10) A" copy of the Report (HiDdi and English venions) on the 
JII'OIf- 1118de.' in .. ·intake 0" Scheduled Castes and 
Scheduled Tribes; asaiast vacucies leserved' for them iD 
recruitment and~ion calegOries 0Ii the Railways for 
~he ·half year eodmg 39l:h September. 1917. 

( 11) A statement correcting. the reply &iva oatbe t4&11 August. 
1971 to Started QueItioaNo. 424 rcprdinl;dosure of 
F.C.I. depots. 

(12) A copy adt of tbe foUowiD, Not.ifications (HiAdi and 
EagIisb "Versions) issued under the Central Excise Rules. 
J944:-

0) OS.It. 403(£) and 404(E) puWiIMd iaGu:ette of 
India dated tbe 9th Aupslt 1918. topdIar with aD 
ex~anatory . memoraDdum .".ming. ~ in 
c::u:ac, dilly • respect of speciIed' varietie9 of cotton 
fabrics maaufactured OIl' power-Ioemt. 

(ii) G.SA 405(£) p"'li'bec! ill Ouette 0( Jodia dated 
the 14th August. 1971 lOJether witb. In explanatory 
memorandum. ~ reduction. ia~ the· period dur-
in~ which tK quaatity: 0( elcetl, ..... r,~ced was 
entitled to concessional rate of duty. 
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(1:3) A copy each of the following NotificatioBs (Hindi and 
EngHsb versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 396(E) published in Gazette of India dated 
the 7th August~ 1978 together· with an explanatory 
memorandum regarding rate of exchange for conver-
sion of Japanese Yen into Indian Rupees and vice-
\'ersa for purposes of valuation under section 14 of the 
Customs Act, 1962~ 

(ii) G.S.R. 998 published in Gazette of India dated the 
12th August, 1978 together with an ex.planatory memo-
randum regarding grant of exemption from import 
duty on Cuprammonium. staple fibre (Bemberg fibre). 

(iii) G.S.R. 999 published in Gazette of India dated the 
12th August, 1978 together with an explanatory memo-
randum regarding the- concessional customs duty avail-
able to stainless steel. 

(iv) G.S.R. 406(E) published in Gazette of India dated 
the 14th August, 1978 together with an explanatory 

memorandum regarding rate of exchange for conver-
sion of Swiss Fnl:Dcs into Indian Rupees and vice-versa 
for purposes of valuation under section 14 of the Cus-
toms Act, 1 %2. 

(v) G.S.R. 412(E) published in Gazette of India dated 
the 16th August, 1918 together with an explanatory 
memorandum regarding rate of exchange for conver-
sion of Pound Sterling into Indian Rupees and vice-
versa for pll~ of valuation under section 14 of the 
Customs Act, 1962. 

(vi) Notification Nos. 164-Customs and 165-Customs pub-
lished in Gazette of India dated the 21 st August, 1978 
together with an explanatory memorandum regarding 
exemption from customs duty on gold imported for 
being sold as replenishment for the gold used in the 
jewellery exported out of India. 

(14) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a)(i) Annual Report of the National Insurance Company 
Limited, Calcutta, for the year ended 31st December, 
1976 along wi(h the Audited Accounts and the com-
ments of the Comptroller and Audit0r General thereon. 

(li) A statement explaining that Government are in agree-
ment with the above Report and therefore no separate 
Review on, the working of the Company is being laid. 

P.T.O. 
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(b)(i) Annual Report of the Oriental Fire and General 
Insurance Company Limited, New Delhi, fortbe year 
ended 31st December, 1976 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(0) A statement explaining that Government are in agree-
ment wihtbe above Report and therefore no separate 
Review on the working of the Company is being laid. 

(IS) Two statements (Hindi and English versio1l5) showing 
1'':.1:;011'; fvr delay in laying the documents mentioned at 
(14) above. 

(16) (a) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944=-

(1) Notification No. IS7!78 published in Gazette of India 
dated the 23rd August, 1978 regarding grant of full 
rebate of the duty paid on Refined'diesel oil, Light 
Diesel Oil and Furnace Oil. when supplied 10 bunker 
ocean.going vessels on fon.:ign run. 

(U) Notification No. 158178 published in Gazette of India 
dated the 23rd August. 1978 regarding reduction in the 
basic duty on furnace oil supplied to bunker coastal 
vessels to the pre-I6-12-1977 level. 

(0) An explanatory memorandum (Hindi and English versions) 
regarding tbe above two NotifICations. 

3· ............ iJaSlMa 
Sca'etary reported a meSlBge from Rajya Sabba that at its sitting 

held on the 17th August. 1978. Rajya Sabbacuocurred in the recom-
mendation of Lok Sabha to join in the Joint Committee of tbe Houses 
on abe Scheduled Cutts and S;htduled Tribes Orders (Amendment, 
Bill. 1978 and nominated the following members of Rsjya Sabba to 
serve on the said Joint Commiltee:-

(1) Shri N. P. Cbaudhari 
(2) Sbri Phanindra Nath Hansela 
(3) Shri Jagbir Singh 
(4) Sbrimati J am una [)eyj 
(5) Prof. N. M. Kemble 
(6) Sbri 8. D. Khobragade 
(7) Slsri Buddha Priya Maurya 
(8) Sbri Roshan Lal 
(9) Sbt! Harikishan Singh Sutjeet 

(10) Sbn V. V. Swaminatban 
4. C'" Aaeatiell 

~ri ~man Rao Mank8.f called the attention of· the Minister of 
Home Aftaars to the repoated throwing of some Itibals. jnc:Juding WOlD01l 
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and children, either alive· or dead, into the Subamarekha river by 
'musclemen' of a contf'actor at Jamshedpur (Bihar) on 16 August, 1978. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

5. Reports of PubJ:k AcCOWIts COIIIIDittee 

Shri P. V. Narasimha Rao presemed the following Reports of the 
Public Accounts Committee'-

(1) Eighty-fourth Report on action taken by Government on the 
recommendations contained in the Forty-fourth Report 
relating to the Ministry of External Affairs. 

(2) Eigtty-fifth Report on action taken by Government on the 
recommendations contained in the Fourth Report on 
Income-tax. 

6. Report of Committee on Absence of Membars 
Dr. Bapu KaJd.ate presented the Eighth Report of the Committee on 

Absence of Members from the Sittings of the House. 

7. Repon of Committee on Private Members' BiDs and Resolutioas 
Shri Ram Vilas Paswan presented the Twenty-third Report of the 

Committee on Private Members' Bills and Resolutions. 
8. Statemeut By Mini«er 

The Minister of External Affairs made a statement regarding his 
recent visit to Japan and Republic of Korea. 

;Ie.,. Statutory Resolution-Negatived 
Discussion on the follow4tg Resolution moved by Shrimati Parvathi 

Krishnan on the 17th August, 1978, continued:-
"This House disapproves of the Delhi Police Ordinance, 1978 

(Ordinance No. 2 of 1978) promulgated by the President 
on the lst July, 1978." 

On the Resolution the House divided, Ayes *26; Noes *91. The 
Resolution was accordingly negatived after discussion as indicated under 
para 10 below . 

... *10. Gonnmeat Bill-Under Consideration 

The Delhi Police Bill, 1978 
Discus..;ion on the motion for consideration of the Bill and the 

amended thereto moved on 'the 17th August, 1978, continued . 
. ~ ...... -.------ ._ ... __ .,._----_ •.. _----_. __ .. _ .. -..... _. --------...... _ .. -. ~-.-.---

·Subject to correction. 
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-The foUowing Members took part ill tile oombiRed· *bate- on ;.the 
-R.esoIution (vi4f' para 9 abc.we) anddlemotion 10r CODIideratioaof·the 
Bill:-

( I) Shri Shambhu Nath Chaturvedi 
(2) Shri Kanwar Lai Gupta 
(3) Shri Eduardo Faleiro 
(4) Shri Ramanand Tiwary 
(5)Shri Dinen Bhattacharya 
(6) ShriKishore Lal 
(7) Shri Vayalar Ravi 
(8) Sbri Vjjay Kumar Malhotra 
(9) Shri S. G. Murugaiyan 

(10) Dr. Ramji Singh 
(11) OIowdhryBalbir SiDgb 
(12) ShriR. L P. Verma 
(13) Dr. Baldev Prakash 

SIlri S. D. Patilreplied to tbedebate. 
Shrimati Parvatbi Krishnan spoke (by way .ofrcpJy to:dle Slatutory 

Resolution). 
The amendment for reference of the Bill to a Select Committee 

moved by Shri Ramanand Tiwary was withdrawn by leave of the House. 
TIle motioofor COftSideration of the BiI1 was adttptod udc:lausc-

by-clause consideration \\'35 taken up. 
Clauses 2 to 27 were adopted. 
Clause 28 was adopced. as ameaded. 
Clauses 29 to 120 were adopted. 
Clause 121 was adopted. as ammded. 
Clauses J 22 to 141 were adopted. 
Clause 142 ... as acIoptcd. as .mended. 
Clauses 143 to 152. the First. Second andTbird ScbeduIes were 

adopttd. 
Clau.4ie I. the Enacting Formula and the Lana Title were also 

adopted. 
The motion that the Bitt, as amended. be passed was moved by Shri 

S. D. Patil. 
The House was adjoumcd for wam of quorum and votina on the 

motion was held oYer. 
7.45 P.M. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 24th August, 
1918). 

AVTAR SINGH RIKHY, 
'Secrdary. 
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WKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, August 24, 1978/Bhadra 2, 1900 (Saka) 

No. 17% 
11.02 A.M. 

1. Sf:arred Qalsaa. 
Starred Questions Nos. 533-537 were orally answered. Replies 

to remaining questions were laid on the Table. 

%. Uastarred Questions 

Replies to Unstarred Questions Nos. 5139-5338 were laid on the 
Table. 

3. Papers ~ ... the Table 
1be following papers were laid on the Table:-

(1) ~ copy of the Seventy-fourth Report of the Law Commission 
on proposal to amend the Indian Evidence Act, 1872, so 
as to render admissible certain statements made by witnesses 
before the Commissions of Inquiry and other Statutory 
authorities. 

(2) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously the Hindi version of the 
Report mentioDed at (1) above. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 
of the Export (Quality Control and Inspection) Act, 
1963:-

(j) The Export of Coir Yam (Inspection) Amendment 
Rules, 1978, published in Notification No. S.O. 2309' 
in Gazette of India dated the 12th August, 1978. 

[p.T.O. 
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(u) The &port of Coir Matlings (Inspection) Amendment 
R~ 1978, published in Notification No. S.O. 2310 
in Qazette of India dated the 12th August, 1978. 

(iii) The Export of Coit Products (Inspection) Amendment 
Rules, 1978, published in Notification No. S.O. 2311 in 
Gazette of lDdia dated the 12th August, 1978. 

(iv) The &port of Non-baled Coir Yarn (Inspection) 
Amendment Rules, 1978, published in Notification No. 
S.O. 2312 in Gazette of India dated the 12th August, 
1978. 

(4) A copy of Ihc Annual Report (Hindi and English versions) 
of the Tndc Fair Authority of India, New Delhi, for the 
year 1977·78 along with the Audited Accounts and the 
comments of the Comptroller and Auditor Qcneral thereon, 
UDder sub-section (1) of section 619A of the Companies 
Act. 1956. 

(5) A statement (i) correcting the statement lakt while giving 
reply OD the 28th July, 1978 to Starred Question No. 194 
by Shri Y. P. Shastri regarding taxes outstanding against 
Industrial Houses and fanner Indian Rulers and (ii) giving 
rc8SODS for delay in correcting the reply. 

(6) A copy of the Report (Hindi and English versions) of the 
CompttoUer and Auditor General of India, for the year 
1976-77, Union Government (Civil), under article ISl(}) 
of the CODStitution. 

(7) A copy of Union Govemmcut Appropriation Accounts 
(CiviJ) for the year 1976-77 (Hindi and English ~). 

(8) A copy of Notification No. 166j18.customs (Hindi and 
English versioDs) published in Gazette of India dated the 
24th AUpst. 1978 toaetber with an explanatory memo-
nmdum regarding exemption of instant coffee from the 
whole of the export duty leviable thel'COD, under scctioD 
1 S9 of the CustomJ Act. 1962. 

4.10 I •• of C_."'II _ PlI •• MI ................ . 
LaII1.6eT ... 

Minutes of the Twentieth to Tweaty-third sittings of the Committee 
011 Private Membcn' Bills and ResoIutioas beId duriag die current 
seuioD, were laid on the Table 

s. FIe ..... OJ 'TlI. (1977.7IJ-A ....... taW _ lie TIlde. 
. Secretary laid on the Tabe a copy of the 4Pinancia1 Committee 

(1977-78)-A Review' (English aDd HlDdi versions). 



6. Meaage frem Rajy. Sabha 
Secretary reported a message -from Rajya Sabba that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro-
priation (No.4) Bill, 1978, passed by Lok Sabha on the 16th August, 
'978. 

1. A .... to Bill ,{ 
Secretary laid on the Table the Coast Guard Bill, 1978 passed 

by the Houses of Parliament during the current session and assented to. 

a. Leave of Abseoce 
The following Members were granted leave of absence from the 

sittings of the House for the periods mentioned against each:-
(1) Shri Mohan Bhaiya 20th July to 31st August, 1978 

(Fifth Session). 
(2) Shri Charan Singh 16th to 31st August, 1978 

(3) Shri Annasaheb 
Magar 

9. Report of COIIIIDiitee 011 PetitiODs 

(Fifth Session). 
17th to 31st August, 1978 

(Fifth Session). 

Shri Hari Vishnu Kamath presented the Fifth Report of the Com-
mittee on petitions. 

10. Report of Co~ on sabordiaate LegisIatioo. 
Shri Somnath Chatterjee presented the Eleventh Report of the 

Committee on Subordinate Legislation. 

11. saatement Regan:Img Govemmeat Busina 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 28th August, 
1978. -

12. SCatelneDts Uader Role 199 
Shri Raj Narain made a statement in explanation of his resignation 

from the office of the Minister of Health and Family Welfare. 
The Prime Minister made a statement pertinent thereto. 

) 3. Government BiII--PasIed 
The Delhi Police Bill, 1978. 
The motion that the Bill, as amended, be passed moved on the 23rd 

August, 1978 was adopted and the Bill, as amended, was passed. 
[p.T.O. 
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14. Matters U .... Rale 377 
( I) Sbri Rameshwar Patidar raistd a matter regarding reported .dis. 

CODteIltmCllt among the. people of Madhya. Pradesh over the Narmada 
Tnbunal Awarct 

(2) Shri Ram Vilas Paswan raised a matter regarding devastating 
floods in Bihar. 

( 3) SIni. K. Gopal raised a matter regarding reported demolition of 
shops of Shastri Bazar in a South Delhi colony by the police. 

( 4) Shri· K. Lakkappa raised a matter regarding reponed corrupt 
practic:es adopted by manufacturers of the soft drink "1bums-up". 

15. A I .. tat M8IIe .., JI8ba SeIJIIa· .. Go, F ._t BiI-
~.A.,...a ... 

TIte TolH.Icco BOtIII'd (Amendlttmt) Bill. 1978 

The motion that. the following amendment made by Rajya Sabba 
in the Bill be taken into CODsideation, was moved by Sbri Mohan 
Dharia:-

"CItIuM 2 

That at page I. lines 10·11, the words 'or at svcb other place 
as the Central Government may, by notification in the 
Official Gazette, specify' be deleted." 

The motion for consideration was adopted. 

Amendment inadc by Rajya Sabba in the BiU was also adopted. 
The motion that the amendment made by Rajya SahI1ain the Bill 

be agreed to was JI10ftd by Shri Mohan Dbaria. 
The motion was adopted and Ilhe amendment was agreed to. 

16. Go ....... BiJI..--VIMIer C.de,.d. 
TM Pren Council Bill, 1978. as ~J by RajyD SabbD 

The motion for consideration of the Bin. as passed by Rajya Sabba. 
was moved by Sbri L. K. Advani. 

The following Members took part in the debate:-
(I) Sbri B. K. Nair 

(2) Shri'Govioda Munda (Spuch lIIf/in&Md,. 

'Ibc discussion, was not concluded. 

4 



17. MotioD RegBI6aa Tw.,. ...... 1kpert of {)wmi&tee _ Pmate 
Members' Bills &lid Resolutions 

Shri Ram Vilas Paswan moved the following motion:-

"That this ~ouse do a~ee with the Twenty-third Report of the 
CommIttee on Pnvate Members' BiDs and Resolutions 
presented to-the House on the 23rd August, 1978." 

The motion was adopted. 

18. Private Member's RfSOIatioa-w.dnnnt 

Disc.ussion on' the following Resolution moved by Shrimat~ Abilya 
P. Rangnekar and the amendments thereto moved on the 28th Julv 
1978, continued: - " , 

"This House express its grave concern at the steep rise in the 
prices of all essential commodities like pulses, edible oils, 
milk. cloth, footwear, soap. etc., and fall in the prices of 
aU commercial crops like sugarcane, conon, tobacco, etc., 
and recommends that, with a view to protect the primary 
producers as well as the con.~umers, all essential commodi-
,ties be procured through the State Governments at fair 
price from the producers and distributed to -the consumers 
through an effective public distribution system supervised 
by People's Committees to be set up for this purpose." 

Shri Mohan Dharia took part in the debate. 

Shrimati Ahilya P. Rangnckarreplied to the debate. 

The amendments moved by Sarvashri Yuvraj and Ram Vilas 
Paswan were Degatived. 

The Resolution was withdrawn by leave of the House. 

19. Pm_ Members ReseIadoD-Nepamd 

Shri P. Rajgopal Naidu moved the following Resolution:-
"This House expresses its serious concern ov~ I~ controversy 

regarding the reasons for the recent reslgnati?ns fr0!D. the 
Council of Ministers and regrets that the Prune MIDlster 
did not, in spite of repeated demand~ on th.e floor of the 
House explain to the House the circumstances where-
under 'he asked for !the resignation of the Ministers." 

An amendment was moved by Sbri Eduardo Faleiro. 
[P.T.O. 
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The following Members took part in the debate:-
(1) Shri Eduardo Fa1eiro 
(2) Shri Hukam Chand Kachwai 
(3) Shri DineD Bbattach;uya 
(4) Shri R. N. Rakesh 
(5) Sbri . Mallikarjun 
(6) Sbri Brij Bhushan Tiwari 
(7) Cbowdbry Balbir SiIlgh 

(8) Sbri Ram Ohari Shastri 
(9) Shri Morarji R. Desai 

SbrlP. Rajagopal Naidu replied to tbedebate. 

The amendment moved by Sbri Eduardo Faleito was withdrawn by 
leave of the House. 

The Resolution was negatived. 

le. Pile .... Me_,!"s ...... 1_ U .. C ..... u ..... 

Shri Laxmi Narlba Nay. moved the following Resolutioa:-
,,-.~ .... 

'11tis House is oI-~ that with a view to providing employ· 
ment to about··'. crore unemployed persons, reclaiming 
barren and fallow land and increasing lood production in 
the country. the Ceatral. Oov«nmCDt should provide 
necessary financial assistance to State 5iovemmcnts and 
Ullionterritories AdminiltratioDs to for a Land Army 
which may reclaim about 5 crore acres barren and 
fallow land within one year and distribute it' among the 
landless persons after providiaa irrigation facilities and 
other inputs." 

An amendment was moved by Shri Y. P. Shastri. 

The foUowing Members took part in the debate:-
(1) Shri Hukam Chand Kac:bwai 
(2) Sbri R. L. P. Verma 
(3) Shri R. P. Sarangi 
(4)Shri R. L. KureeJ 

(5) Shri Y. P. Shastri (S~tch· unfinllMd). 

The dililcussioo was not concluded. 
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21. Report of Business Advisory Committee 
Shri Ravindra Varma presented the Twenty-fourth Report of 

Business Advisory Committee. 

6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, tbe 28th August, 
1978). 

\ 
\ 

\ 
\ 

AVTAR SINGH RIKHY, 
Secretary. 
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I..OESABRA 

BULLETIN-' PART'I 
[Brief Record of Proceedings J 

MOnday, August 18, 1978!Bbadra 6, 1986- (Saka) 

No. 173" 
t1-.02 A.M. 
LSIw •• wlQgal. 

*9t.-red QucstiolJ&; Nos. 469-4-71, 471A, 412,. 474, 476, 
177, 484 and 486 were orally answered. Replies to remaining questions 
\YeN laW-,Q8- tile. TabJe. 
1. UIIItarred QM8Iiuas 

-Replies to Unstarred' Questions ~O!. 4539-4655 and 4657-
4738 were laid on the Table. 
3 ....... · Laid _ the T_1e 

The following' p8pe~-were laid onl·tIle Table:-
(l) (a) A copy each of the foHowiftg papers flfindi and English 

versions) under su~section: (l) of section 619A of the 
Companies ~ct, I '·56=-

" 

(0 Review· by the Government on the working of the Reha-
bilitation Industries Corporation Limi~ Calcutta, for 
the year 1976-77. ~ 

fti) t,\nnuu' Rcp.."lrt of the Rehabilitation Industries Corpora-
tion Limited, Calcutta, for the year' 1'976-77 along with 

. the Audited Accounts and the comments of the Comp-
troll~r and Auditor' General thereon. 

(b) A statement' (Hindi and English versions) showmg reasons 
for deiay in lay:ng the above papers. 

(2) A copy of the Urban Land (Ceiling and Regulation) 
(Sixth Amendment) Rules, 1978 (Ifmdi and English ver-
sions) published 111 Notification' No. G.S.R. 1016 in 
Gazette ()f India dated the 12th AUguit, 1978, under sub-
aection' (3)- of se<:tion ~ of' the Urban: Land (ceiling and 
Regulation) Act~ 1"976 together with an explanatory 
memoramlum. -- .. ---.--~ .. ,---- ----

·Postponed from 21st August, 1978. 
[p.T.O. 
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(3) A copy each oltbc following Notifications (Hindi and 
English versions) under sub-section (4) of section 38 of the 
Prevaltion of Cruelty to Animals Act, 1960:-

(j) The Prevention of Cruelty to Animals (Application of 
Fines) Rules. 1978, published in Notification No. 14-
21176-LD.I in Gazette of India dated the 27th May, 
1978. 

(u) The Transport of Animals Rules, 1978. published in Nod .. 
fication No. 18-6i70-LD.I in Guette of India dated the 
27th May, 1978. 

(4) (i) A copy of the Delhi Agriculture Produce Marketing 
(Election) Rules. 1978 (Hindi and English venioos) 
published in Notification No. F.6(1)!77-DAMI2323 ill 
Delhi Gazette dated the 4th May. 1978. under sub--
section (6) of section 63 of the Delhi Agricultural Pro-
duce Marketing (Regulation) Act, 1976. 

(ii) A statement (Hindi and English venions) showin, t"e8IOIIS 
-for delay in laying the above Notification. 

(5) (i) A copy of the AudHed Accounts (Hindi and English vcr-
lions) of the Salar Jung Museum Board, Hydcrabad. for 
the year 1976-77. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Acoounts. 

(6) A copy of the University Grants Commission (Fitness of 
Technological Universities for Grants) Rules. 1978 (Hindi 
and English versions) published in Notification No . 

.. a.S.R. 785 in Gazette of India dated ~.17th June ... 1978. 
UDder sub-section (3) of section 25 of the University 
Grants Commis.,ion Act, 1956. 

(7) (1) A copy of the Certified Accounts of the Indian Institute 
of Technology. Kharagpur. for the year 1976-77 along 
with the Audit Report thereon. under s~section (4) of 
section 23 of the Institutes of Technology Act. 1961. 

(n) A statement (Hindi and English versioDs) showing reasons 
(a) for delay in laying the above document and Cb) for 
not laying simult8DeOmly the Hindi version thereof. 

(8) (i) A copy of the Annual Account' (Hindi and English ver-
sions) of Banaras Hindu University. Banaru. for the year 
197~75 together with 1he Audit Report thereon. 

(ti) A statement (Hindi and En&lish versions) sbowing reasoos 
~ for delay in laying the above document. 

y (9) A copy of the Report (Hindi and Englisb venions) of the 
Working Group on Art and Culture for Sixth Five Year 
Plan. 
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(10) (i) A copy of the Certified Accounts (Hinid and English 
versions) of the lawaharlal Nehru Univer5ity, New Delhi 
for the year 1976-77. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above document. 

(11) A copy of the Audit Repon (Hindi and English versions) 
on the Accounts of the Rubber Board, Kottayam, for the 
year 1976-77 along with the statement of Accounts. 

(12) A copy of the Cardamom (Licensing and Marketing) 
Amendment Rules, 1978 (Hindi and English versions) 
published in No:ification No. G.S.R. 1000 in Gazette of 
India dated the 12th August. 1978, under sub-section (3) 
of section 33 of the Cardamom Act, 1965. 

4 ......... tary COllUlliltees-Smmary of Work-U'.w. 0'1 the Table 

Secretary laid.on the Table a copy of the 'Parliamentary Com-
mittees Summary of Work' (Hindi and English versions) pertaining to 
the period 2&th March, 1977 to 31st May, 1978. 

s. ea .. AtteatiDD. 

Shri Shiv Narain Sarsonia called the attention of the Minister of 
Home Affairs to the reported incident of two Harijalls having been shot 
dead and several others injured in village Morkheri. District R()htak 
(Haryana). 

The Ministel' of S+.ate for Home Affairs made a statement in regard 
thereto. 

6. MotioII RepnIiag TweaIy-fouI'th Report of B~ Advisory 
C--..... 

Sbri Ravindra Varma moved the following motion:-
··That this House do agree with the Twenty-fourth Report of 

the Business Advisory Committee presented to the House 
on the 24th August, 1978." 

The motion was adopted. 

7. Gotu ... t Bm-Motioa for Introduction Witbclrawn 
The Ccmstillllion (Forty-eighth Amendment) DiI!, 1978 

The motion for leave to introduce the Bill moved by Shri Pratap 
Chandra Chunder was opposed. 

[p.T.O. 
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AImr some diJcussioa, the· JDOIiDa for iatroduction.of· the Bill 
was: withdrawn 0yJ!1e1we of th.lic:Jua. 

I. MIIUers ..... RIlle 377 
( I) Shri Sbambhu Nath Chalurvedi raised a. JDBtta" regaroi"e 

reported pollution hazards to the CTaj' at Agra. 
2. Dr. Baldev Prakaab railed a mana: regarding. reported dir.:c~l

ties faced by the. art silk weaviDg. industry in, Punjab. 

(3) Sbri D~ndranath Rasu raised a matter regarding reported 
staDdiDg. ofpilJrims·in Garbwal region'. 

( 4 ) Sbri Jyotinnoy Bosu raised a matter reptdjng reported 
espionage aacl. sulMai_ activities of fomipen. 

,. Go,.... ad llill-Uader Ctl;"""" 

T~ Press Coundl Bill, 1978 tIS possed by Raj)'Q 54"". 

Discussion OIl the motiOil for consider.alion. of the Bin, as passed 
by Rajya Sabba, moved on the 24th August., 19711, condDued. 

The following Members took pan in the debate:-
( 1) Shri dovinda Munda 
(2) SIlri Pabilra Mohan Pradban 
(3) Sbri !duardo FaJeiro 
( 4) Shri Kanwar La) Gupta 
(5) ~ri Oiridhar Gomango 
(6) Shri Sivaji Patnaik 
(1) Sllri Yashwant Borole 
( 8) Sftri S. S. Das 
(9) Sbri P. S. Ramalingam 

(10) Shri O. M. BaaatwaUa 
( 11) Shri Brij Shushan TIwari 
(12) Sbri R. Veaka&anunaa (S,,«h ~). 

The discussion was not concluded. 

1 ........ 

(l) Discussion on the followin, motion moved by Prof. Samar 
Guha and the sub&tituSe motioo therc10 moved on dle 3td AupsI, 1977, 
cootiDued;-

"That this House do CODIider the·Report (1914}o of the Com-
mission of lDquiry into the disappearance of Netaji Subhas 
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Chandra Bose laid on the Table of the House on the 3rd 
September. 1974." 

The following Members took part in the debate:-
(1) Dr. Vasant Kumar Pandit 
(2) Sbri Dhirendranath Basu 
(3) ChowdlH'y Balbir Singh 
(4) Shri Vasant Sathe 
(S) Shri Morarji R. Desai 

Prof. Samar Guha replied to the debate. 

The substitute motion moved by Prof. Samar Guha was withdrawn 
by )eave of the House. 

The discussion was concluded. 

(2) Sbri Chilla Buu moved the following motion:-
"That this House do take note of the situation arising out of the 

large scale distress sale of raw jute at prices lower than the. 
statutory price in West Bengal and other jute growing 
States and urges upon the Government to take appropriate 
actions to ensure remunerative price for the growers." 

An amendment was moved by Sbri Vinayak Brasad Yadav. 

The following Members took part in the debate:-

(1) Shri L. L. Kapoor 
(2) Shri Saugata Roy 
(3) Shri Vinayak Prasad Yadav 
(4) Shri K. A. Rajan 
(5) Shri Samar Mukherjee 
(6) Dr. Ramji Singh 
(7) Shri Gananath Pradhan 
(8) Shri Dhirendranath Basu 
(9) Kumari Abha Maiti 

Sbri Chitta Basu replied to the debate. 
The amendment moved by Shri Vinayak Pras~ Yadav was nega-

tived. 
The motion was withdrawn by leave of the House. 

[p.T.O. 
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11 ............ D ___ 

Dr. Laxminarayan Pancleya raised a· Mllf-an-hour discussion on 
points arising out oJ the answer given OB the 21th July. 1978 to 
Unstarrcd Question No. 1957 regarding bungling in export of ready-
made garments. 

Shri Mohan Dharia replied to the discussion. 

8.56 P.M. 
(Lot Sabha adjou~ till 11 A.M. on Tuesday. tbe 29th August, 1978) 

AVTAR SINGH RlKHY, 
Secretary, 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, August 29, 19781Bhadra 7, 1900 (Saka) 

No. 174 
11.01 A.M. 
1. smrn.t 0. .... 

·.Starred Questions ~os. 488-490 and 492 were orally answered. 
Replies to Starred Questions Nos. 491 and 494-509 were laid on the 
Table. 
2. U ....... Quadoas 

·Replies to Unslarroo Questions Nos. 4739-4938 were laid on 
the Table. 
3. Que .... ef Pri'iIe&e 

(I) The Deputy Speaker informed the House of the explanation 
received from the Editor of the National Herald, New Delhi, about the 
notice of question of privilege by Shri K. P. Unnikrishnan regarding 
the alleged misrepresentation and casting aspersions on members in 
respect of the proceedings of Lok Sabha of the 12th August, 1978 pub-
lished in the said newspaper in its issue dated the 13th August, 1978. 

In view of the regret and unqualified apology tendered by the 
Editor of the NatioNJl Herald. the House agreed tbat the matter need 
not be pursued but the Editor of the National Herald. might be asked 
to publi~h the necessary correction and his apology prominently in the 
Dext issue of the newspaper. 

(2) The Deputy Speaker informed the House that in connection 
with the question of privilege given notice of by Pandit D. N. Tiwary, 
Chairman. House Committee. against Shri Somjibhai Damor, M. P., 
for making certain UJ)founded allegations against him in the House on 
the 31st July. 19'78 and in a letter addressed by Shri Somjibhai Damor 
to the Speaker on that date. Shri Somjibhai Damor was asked either 
to substantiate the allegations made by him or to express regret and 
that Shri Somjibhai Damor had expressed his unqualified regrets to the 
Speaker and to the ChairmaD. House Committee. 

--_._-- ---------- -----
·Postponed from 22nd August. 1978. 

[p.T.O. 
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In view of the unqualified regrets expressed by Shri Somjibbai 
Damor, the House agreed that the matter might be treated as closed . 

•. M,... ..... Rajya SabIIa 

Secretary reported a message. from Rajya Sabba that at its sitting 
held OIl the 26tb August. 1978; Rajya Sabba agreed without any 
ameodmcnt to ~ Delhi Police Bill, 1978, passed by Lot Sabba on 
the 24th August, 1978. 

5.CalMaA ....... 

Sbri Vijay Kumar Malhotra called the attention of the Minister of 
Home Affain to the reported situation arising out of the violent clashes 
involving naval personnel and the workers of Hindustan Shipyard and 
the bus workers in Visakhapatnamreswting in the death of five 
pnons. 

The Minister of State for Home Affairs made a statement in t'egant 
thereto. 

6. "lit .... MilRtes of Etch tea C_idee t 

Sbri Mahi LaI presented the following Report and Minutes of 
Estimates Committce:-

(i) 1\venty~ Report on the Ministry of Finance-
Demands for Grants (General)-Revision of Works 
Schedules. 

(Ii) Minutes of Sittings of Committee relating to the above 
Report. 

7 ............ Aeca.tB C ....... 

Sbri P. V. Narasimha Rao prcsenkd the following Reports of the 
Public Accounts Committee=-

(1) Eighty·third Report on action taken by Qo\Iemment on 
the recommendations contained in the Tenth Report on 
Export of Engineering Goods relating to the Minisky of 
Commerce. .' 

(2) Eightyo.$ixth Report on paragraph 37 of the Report of 
the Comptroller and Auditor General of India for the year 
1975·76. Union Government (Railways) on Unaulborised 
Occupation of Railway Land. 

(3) Ninetieth Report on action taken by Government on the 
r~menda~ns co~tained i!l tbe Si~teentb Report on 
FIfth Intemat10ftaJ Ftlm Festival relatang to Ministry of 
Information and Broadcasting. 
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8. Matters UaderRule 377 
( 1) Shri D. D. Desai raised a matter regarding reported research 

into thenno-nuclear fusion. 

(2) Shri S. R. Damani raised a matter regarding need for four-
laning, of the road between Pan vel and Dehu Road and realignment 
of road between Khopoli and Lonavala. 

(3) Shri Raj Narain raised a matter regarding rqK>rted selection 
of aircraft for the Indian Air Force. 

( 4) Shri Raj Krishna Dawn raised a matter regarding public school 
system. 

( 5) Shri Ourga Chand raised a matter regarding reported deaths 
and heavy losses because of heavy and incessant rains in Himachal 
Pradesh. 

T~ Press Couneil Bill, 1978, as passed by Rajya Sabha 

Discussion OIl the motion for consideration of the Bill, as passed 
by Rajya Sabha, moved on the 24th August, 1978, continued. 

The following Me~bers took part in the debate:-

(1) Sbri R. Venkataraman 
(2) Shri Nirmal Chandra Jain 
(3) Shri C. K. Chandrappan 
(4) Shri O. P. Tyagi 
(5) Shri Dhirendranath Basu 
(6) Dr. Ramji Singh 
(7) Shri Ram Kishan 
(8) Shrimati Chandravati 
(9) Chowdhry Balbir Singh 

(l0) Shri Amrut Kasar 
(11) Shri Laxmi Narain Nayak 
(12) Professor P. G. Mavalankar 
(13) Shri Durga Chand 
(14) Shri Chitta Basu 
(15) Shri Pumanarayan Sinha 
(16) Shri B. C. Kamble 
(17) Shri Ajil'iinh Dabhi 
(18) Shri A. K. Roy 

3 
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Shri L. K. Advani replied to the debate. 
The motioD lor CODSideration was adoptad ad cIausc-by-clauao 

consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 

Coasideration of Claute 5 was taken up 'but not coacl'*d. 
The discussion OIl the Bill was not concluded. 

18. MMiaa u.Ier C.IIi ...... 
Shri K. P. Unnikrishnan moved the foUowing motion:-
1bat this House is of the opinion that increasing play of maoey 

power in elections pose grave threat to the ,future of 
Paru.neatary DeIDOCl'lCY as evideaced by the recent !'eVe-
IaIionsofcollectioD of bup election fullds by someimpor-
tant persons including Ministers and those who are in 
proximity to high offices of power and decision making." 

Five amendments were moved by Sarvashri NirmaJ ChaDdra Jain, 
P. K. Deo. Shankar DeY, Hari Vishnu Kamatb .. Dr. ·RamP Singh. 

The foOowing Members took pan in the debate:-
() Shri Gauri Shankar Rai 
(2) Sbri Vasanl Sathe 
(3) Shri Samar Mukherjee 
(4) Sbri P. K. Deo 
(S) Sbri Krishan Kant 
(6) Shri A. Bata Pajanor 
(7) Sbri Hari Vishnu Kamalb 
(8) Shri C. K. CbandrappaD 
(9) Shri Kanwar Lal Gupta 

1be discussion was not concbldcld. 
7.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th 
August, 1978). 

A VTAR SINOH ItIXHY. 
Secretary . 
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LOK SABIIA 

BULLETIN-PART I 
[Brid Record of Proceedings] 

Wednesday, August 30, 1978\Bhadra 8, 1900 (Saka) 

No. 175 
11.02 A.M. 
1. StTA'" QreJd_ 

-Starred Questions Nos. 510 and 513-517 were. orally answered. 
Replies to remaining questions were laid on the Table. 

1. 11iiatImi*. 0.1"'" 
-Replies to Unstarred Questions Nos. 4939-5138 were laid on 

the Table. 

• A staSCment by the Minister of State in the Ministry of Defence 
correcting the reply given on the 12th April, 1978 to Unstarred Ques-
tion No. 6613 regarding 'Selling of Imported Machines by Mis Hindus-
lan Aeronautics Ltd.' was also laid on the Table. 

- A statement by the Minister of State in the Ministry of Home 
Aftairs correcting the reply given on the 9th August, 1978 to Unstarred 
Question No. 3429 regarding 'Arrest of RatDakar Mahajan and others' 
was also laid on the Table. 
3. Short Notice QaestioIIs 

-Short Notice Question No.4 addressed to the Minister of Industry 
regarding 'Rise in Price of Salt due to Non-allotment of Wagons for 
Movement' was orally answered and supplementaries were also ans-
wered thereon. 

Short Notice Question No. 5 addressed to the Minister of Home 
Attairs regarding 'Kidnapping and Murder of two children in Delhi' 
was orally answered and supplementaries were also answered thereon. 
4 . ..,. laid _ tile ,.... 

The foUowia.g papers were laid on the Table:-
(1) (i) A.copy of Report of the High-~owered Expert Committee 

for review of the Companies Act, 1956 and the Mono-
polies and Restrictive Trade Practices Act, 1969. ----·Possponed. from 23rd August, 1978. 

P.T.O. 
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(ii) A statement (Hindi and English versions) explaining ma-
SODS for not laying simultaneously the Hindi version of 
the Report. 

(2) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Aligarh Muslim University. Aligarh. for the 
year 1974-75 together with the j\.udit Report thereon. 

(3) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Aligarh Muslim University, Aligarh, for the 
year 1975·76 together with the Audit Report thereon. 

(4) Two statements (Hindi and English versions) showing 
reasons for delay in laying the documents mentioned at 
(2) and (3) above. 

(5) A copy each of the .following papers (Hindi and English 
versions) under sub-rule (5) of rule 3 of the Air Corpora-
tions Rules, 1954;:-

<a) (i) Summary of Budget Es~ for Revenue and Expen-
diture of the Indian Airlines for the year 1978-79. 

(ii) Summ81')' of Actuals for the year 1976-77, Budget Estimates 
and Revised Estimates for the year 1977-78 and Budget 
Estimates for the year 1978-79, under Capital of Indian 
Airlines. 

(b) (i) Summary of Budget Estimates for Revenue and Expen-
diture of Air India for the year 1978-79. 

(ii) Summary of Actuals for the year 1976-77. Budget Esti-
mates and Revised Estimates for the year 1977·78 and 
Budget Estimates for the year 1978-79, under Capital of 
Air lndia. 

~) A copy of the Interim Report (Hindi and English venions) 
of the WorkiDg Group on UniYef58lisation of Elementary 

./ Education. 
, (7) A copy of the Report (Hindi and English versions) of the 

Working Group 011 Vocationalisation. 
, (8) A copy of the 'Development of Higher Education in IDcUa-

A Policy Frame' (Hindi and English versions), 
/ JP A copy of the National Adult Education Programme-An 
/ In' outline-(Hindi and Englisb versions). 

(10) A copy of the Summary of the Report of the Working 
. Group on Adult Education for Medium Tenn Plan 1978-

/ 83 (HiDdi aDd English versions). 
/(1l) A copy of the Report (Hindi and English versions) of the 

Working Group on the Sixth Plan Central· Schemes of 
Physical Education and Sports. 
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(12) (i) ~ copy of the Certified Accounts (Hindi and English 
versIons) of the Delhi Transport Corporation for the year 
1974-75 together with the Audit Report thereon under 
sub-section (4) of section 33 of the Road Trans~ Cor-
porations Act, 1950. 

( ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above document. 

(13) A cop~ of the Merchant Shipping (Examination of Engi-
neers m the Merchant Navy) Amendment Rules 1978 
(Hindi and English versions) published in Notification 
No. G.S.R. 1038 in Gazette of India dated the 19th 
August, 1978, under sub-section (3) of section 458 of 
the Merchant Shipping Act, 1958. 

( 14) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Cen-
tral Road Transport Corporation Limited, Calcutta, 
for the year 1976-77. 

(ii) Annual Report of the Central Road Transport Corpora-
tion Limited. Calcutta, for the year 1976-77 along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(15) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (14) 
above. 

(16) (i) Seventeenth Report (Hindi and English versions) of the 
Commissioner for Linguistic Minorities in India for the 
period July, 1974 to June, 1975, under clause (2) of 
article 3508 of the Constitution. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(17) A copy of the Railways (Warehousing and Wh-arfage) 
Amendment Rules. 1978 (Hindi and English versions) 
published in Notification No. S.O. 2356 in Gazette of 
India dated the 19th August. 1978, issued under section 
47 of the Indian Railways Act. 1890. 

(18) A copy of the Coinage (Weight and Remedy of Coins of 
Rupees Fifty and Ten and Paise Ten and Five Coined for 
Food and Shelter For All) Rules, ] 978 (Hindi and Engli~h 
versions) published in Notification No. S.O. 2178 lD 
Gazette of India dated the 29th July, 1978, under sub-
section (3) of section 21 of the Coinage Act, 1906. 

[p.T.O. 
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(19) A -copy of Nodficatioa No. S. O. 2119 (Hindi and Englisb 
wraiou) publisbed in Gazette of India dated the 29th 
July, 1918 prescribing that coins of certain denominations 
mall also be ooioed at the Mint, issued under section 6 
of the Coinage Act, 1906. 

5. MIIHIIe. etC, - ". _ A'.ERee of MewMn LallI _ the Tllbae 
Minutes of the sittings of the Committee on Absence of Members 

from the Sittiapof the House beld on the 3rd and 22nd August, 1918, 
were laid on the Table . 

... R.,n til • 'It Accel A's C_.' •• T 

Shri P. V. Narasimha Rao presented the Eighty-seventh Report on 
Excesses over Voted Grants and Charged Appropriations disclosed in 
the Approprialion Accouats (Railways), (Posts and Telegraphs) and 
(Ddeuce Services), for the year 1976-77 and Action Taken by Gov-
ernment on the recommendations of the Public Aceoun.ls Committee 
coataiaed in their lbirty-eigbtb Report relating to Excesses over Voted 
Grants and Cbarged Appropriations as disclosed in tbe Appropriation 
Accounts (Railways). (posts and Telegraphs) and (Defence Services) 
for the year 1975-76. 

7 ........ ~"E"""'es C_ ..... 
Sbri SatyeDdra Narayan Sinha presented the following Repon and 

Minutes of the Estimates Committee:-
( 1) Twebty.fint Report on the Ministry of Railways-Demands 

for Graats (Railways )-Restructuring of form and con-
tents. 

(2) Minutes of Sittings of Committee relating to the above 
Report. •. _.,.It arc. II .. _ PIIIIIie u.-....... 

Sltri Jyotirmoy Bosu preseated the Sixteenth Repon of the Com-
mittee on Public Undertakings on Jute Corporation of India-Econo-
mic Offences committed by Jute Trade and Jute Industry. 

'·(;6.7' ......... .. 
\,)f> The Industrial Relations Bill. 1978. 

The motion for leave to introduce the Bill moved by Sbri Ravindra 
Vanna was opposed. The motion was adopted and the Bill was 
iatrod~. 

- ut TIle H05piaaJa and EducatioAal Institutions (Conditions of Ser-
~ Employees and Settlement of EmpJoyment Disputes) Bill. 1978. 

~ motion for leave to introduce rhe Bitt moved by Shri 
Ravilldra Varma was opposed. T'he motion was adopted and the 
Bill was introduced. 



3 ~EmPloyment Security (M=~ E!PIOYee5) Bill, 1978. 

10. MaUen Uader Rule 377 

and Miscellaneous Provisions 

(1) Sbri B. K. Nair raised a matter regarding need for, reduction 
in export duty on tea. 

(2) Sbri Shiv Narain Sarsonia raised a matter regarding reported 
damage to standing crops due to non-spraying. ~ 

(3) Shri Ram Vilas Paswan raised a matter regarding reported 
pitiable plight of labourers working in Food Corporation of India. 

(4) Shri Kalyan Jain raised a matter regarding reported search of 
the residence of a Member of Parliament by the police on the 23rd 
August, 1978. 

n. Gevenuaaat Bill-UDder Coasideration 
The Press Council Bill, 1918, as passed by Rajya Sabha 

Clause-by-clause considerat_ion of the Bill, as passed by Rajya 
Sabha, continued. 

Further consideration of aause 5 was take-. up but was not 
COftCluded. 

The discussion on the Bill was not concluded. 

12. Melioas 
* *( 1) Discussion on the following motion moved by Shri K. P. 

Unnikrishnan and the amendments thereto moved on the 29th August, 
) 978, continued:-

"That this House is of the opinion that increasing play of 
money power in elections pose grave threat to the future 
of Parliamentary Democracy as evidenced by the recent 
revelations of collection of huge election funds by some 
important persons including Ministers and those wh~ ~e 
in proximity to high offices of power and deciSion 
making." 

The following Members took part in the debate:-
(1) Shri C. M. Stephen 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Vayatar Ravi 

... - .... -..... ~------------ ------
**Discussed from 3.30 P.M. to 4.35 P.M and .gain from 

7.10 P.M. to 8.52 P.M. 
[P.T.O. 
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(4) Professor P. G. Mavalankar 
(5) Shri Shankar Dev 
(6) Sbri H. M. Patel 

Sbri K. P. Unnikrishnan replied to the debate. 
The amendment moved by Shri Ninnal Chancka Jam was negatived. 

On the· amendment moved by Sbri P. K. Deo, the House divided, 
Ayes *7; Noes *93. The aineDdment was accordingly negatived. 

The amendm.ent moved by Shri Shankar Dev was negatived, 
On the amendment moved by Shri Hari Vishnu Kamath, tbe House 

divided. Ayes *4; Noes *93. The amendment was accordingly nega-
tive. 

The amendment moved by Dr. Ramji Singh was also negatived. 
The motion moved by Shri K. P. Unnikrisbnan was also negatived. 

(2) Discussion on the following motion moved by Shrimati 
Parvathi Krishnan and the substitute motion thereto moved on the 
23rd November. 1977, continued:-

"Ibat this House do consider tbe statement made by the 
Minister of Railways in the House on the 14th November, 
1977 regarding two serious train accidents on the Nortborn 
Railway i.e. level crossing accident at Sarai Gopal Flag 
station. on the 28th August, 1977 and collision between 
103 Up Howrab-Amritsar Deluxe Express and Up epc 
Special Goods train at Naini station on the IOtb October. 
1977." 

The following Members took part in the debate:-
( I) Sbri Kaowal La) Gupta 
(2) Professor P. G. Mavalankar 
( 3) Sbri Dbirendranath Buu 
( 4) Chowdbry Balbir Singh 
(5) Shri Shankar Dev 
(6) Shri Ram Awadhesh Singh 
(7) Shri Somnath Chatterjee 
(8) Sbri K. T. Kosalram 
(9) Prof. Madbu Dandavate 

Shrimati Parvathi Krishnan replied to the debate. 
The substitute motion moved by Sbri Yuvraj was negatived. 
The discussion was concluded. 

·Subject to correction. 
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13. Hall-AD-Hour DiIeuMioa 
Shri Ramanand Tiwary raised a half-an-hOUi' discussion on the 

points arising out of the answer given on 17th July, 1978 to Starred 
Question No.4 regarding Fall in Sugarcane Price. 

Shri Surjit Singh Bamala replied to the discussion. 

8.52 P.M. 
(Lolc Sabha adjourned till 11 A.M. on Thursday, the 31st August, 

1978). 

AVTAR SINGH RIKHY, 
Secretary. 
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• LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tb\U1day, August 31, 1978/Bhadra 9, 1900 (Sake) 

No. 1'18 
11.M A.M. 
L AIIaouDeement by Deputy Speaker 

The Deputy Speaker informed the House that it had been 
brought to his notice that advance publicity was being given in 
the Press to various notices given by Members for raising matters 
in the House. Pointing out that 'giving of advance publicity to 
notices for raising matters in the House was in contravention of 
provisions of Rule 334A, he sought cooperation of Members and 
the Press in the observance of the provisions of that Rule. 

%. Papen laid OR the Table 

The following papers were laid on the Table:-'" 

(1) A copy of the Oil Industry Development Board Em-
ployees' (General Conditions of SeI'vice) Rules, 1978 
(Hindi and English versions) published in Notification 
No. G.S.R. 428(E) in Gazette of India dated the 26th 
August, 1978, under sub-section (3) of section 31 of the 
Oil Industry (Development) Act, 1974. 

(2) A copy each of the following papers under section 619A 
of the Companies Act, 1956:-

(i) Annual Report of the Kerala Forest Development Cor· 
poration Limited, Kottayam, for the year ended 30th 
June, 1977 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(ii) Annual Report of the Bihar State Forest Development 
Corporation Limited, Patna. for the year 1976-77 along 

[P.T.O. 
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with the Audited Accounts and the comments of, the 
Comptroller and Audi. General thereon. 

(3) Two statements (Hindi ~d English vemODS) showing 
(a) .reasons for delay in laying the reports mentioned at 
(2) t.bove and (b)' reasonS for not laying simultaneously 
the Hindi vers.i:ms of the reports. 

(4) A copy each of the l:»llowing Notifications (Hindi and 
Ena1ish ventons) under SUb-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) 'G~S:R. 413(1:) 'published in Gazette of India dated the 
16th August, 1978 rescinding the Levy Sugar Supply 
(Control) Order. 19'12 published in Notification 
No. G.S.R. 310(E) dated the 15th June, 19'12. 

(in GSR. 414(£) published in Gazette of India dilted·· the 
16th August, 1978 reseiDdingcertaiD' onten 'meatio8ecf 
in the Notification issued under the Essential Com-
mOditJea Act. 1955. 

(iii) . G.s.R. 415(£) published in Gazette of India dated the 
16th August, 19'18 rescinding certain orders mentioned 
in the Notification issued under the Essential Com· 
modities Act, 1955. 

(iv) G~s.a 418(£) published in Gazette of IDdiadated the 
18th August, 1978 rescinding Notification No. G.S.R. 1152 
dated the 20th November, 11M? 

(5) A COfIY eIidl' of the folloWing papers UDder aulHaion 
(.) of Beetion 3 of the Commissions of Inquiry Act, 

~rd -and Final Report dated the 6th Aupt. 1978 of V ('1' . -~h Commission of Inquiry set up 'to iDqutre into the 
~ misue of authority. excesses aad· mal-plW:tleea eom-
; mitted durin, the EmergeDC)'. 
\ (ii) Memorandum of the Acti:m taken by the Government 
\. on the above Report. 
(8) A statement (HiQdi and English venions) expIabllng 

reUons fOr not t&Jing simultaneously the HindI venioDs 
of the Report and the 'Memorandum of Action taken. 

- ~7) A c:opy of the Sbcty-slxtb Report @ (Hindi ven1on) of the 
V ' Law Commission on Married Women's Property Act, 

1874. ----- -----.--. e'1'tie IDgDih vetsloIl of the 'Repm wu Wd OD the Table on 
the 21st Marc~ 1918. 
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(8) A statement (i) correcting the reply given on the 12th 
May, 1978 to Unstarred Question No. 10180 by Shri Ahsan 
Jafri regarding employees in State Bank of India., 
Gujarat and' (li) giving reasons for delay in correcting 
the reW-y. 

(9) A copy of the Report (Hindi and English versions) of 
the Committee on Consumer Price Index Numbers. 

(10) A statement (Hindi and English versions) correcting the 
information given about amendment of Employment of 
Children Act "in the statement haid on the Table on the 
28th August, 1978 in reply td Unstarred Question No. 
4653 regarding recommendations of Working Group on 
employment of Children. 

(11) A copy each of the following papers under sub-section 
(1) of section 619A of the Companies Act, 1956:- " 

(i) Review by the GQvernment on the working of the Jute 
Corppration of India LiJni.ted, Calcutta, for the year 
1976-77. 

(il) Annual Report of the Jute Corporation of India 
Limited" Calcutta~ for the year 1976-77 along with the 
Audited Accounts and the comments of the. Comptrol- . 
ler and Auditor General thereon. t'" 

(12) A statement showing reasons for delay in ~ying the 
papers mentioned at (11) above. ~ 

(13)· 'Ibe. following statements (Hindi and English versions) 
showing the action taken by the Government on various 
assurances, promises and undertakings given by the 
Ministers during the various sessions of Lok Sabha:-

(1) Statement ~o~ X "" Fifteenth Session; ") Fifth 
1976 . ~ Lok Sabha 

(2)" Statement No. VIII First Session, 1977 I 
(3) Statement No. XI Second Session, 1977 I 
(4) Statement No. VII Third Session, 1977 ~Sixth 

I Lok Sabha (5) Statement No. VI Fourth Session, 1978 
(6). Statement No .. VII Fourth Session, 1978 
(7) Statement No. I Fifth Session, 1978 

I 
J 

(114) A copy of the Certified Accounts (Hindi and Englisn 
versions) of the Post-graduate Institute of Medical Edu-
cation and Research, Chandigarh, for the year 1976-77 
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qether with the Audit Report thereon, under au1>lec .. 
tion (4) of seetion 18 of the Post-graduate Institute of 
Medical Education and Research, Chandigarh, Act, 1988. 

(15) A copy of the Prevention of Food Adulteration (Fourth 
Amendment) Rules, lIna (Hindi and· English versions) 
published in Notiftcation No. G.S.R. 393(E) in Gazette of 
India dated the 4th August, 19'78. under sub-section (2) 
of section 23 of the Prevention of FoOd Adulteration Act, 
19M. 

(18) A copy Of Notification No. G.S.R. 43Il(E) (Hindi and 
English versions) published in Gazette of India dated the 
28th August, 1978 together with an explanatory mem0-
randum regarding exemption to corrugated board from 
excise duty. issued under the Central Excise Rules, llKi. 

(1'1) A copy of the Report (Hindi and Englisb versions) of the 
Comptroller and Auditor General of India for the year 
1978-Union Government (Commercial)-Part I-Intro-
duction, unde.r article 151 (1) of the Constitution. 

S. 5tetenrD" ... Eat'me •• Committee ...... o. tile Taltle 

Shrt Satyendra Narayan Sinha laid on the Table the following 
sta1lemente:-..... 

(1) Statement showing final reply of Government to a recom-
mendation contained in Chapter V and action taken reply 
in nspect of a recommendation included in Chapter m 
of Seventy-first Report of Eatimates Committee (Fifth 
Lok Sabha) regarding Action Taken by Government on 
~e reeommendatiOlUl contained in their Sixty-flrst Report 
(Fifth Lok Sabha) on CWil Supplies OrganiIation. 

(2) Statement showing final replies of Government to the 
recommendations contained in Chapter V and Action 
Taken replies in respect of recommendations made in 
other Chapters of Eighty-sixth Report of the Estimates 
Committee (Fifth Lok Sabha) regarding Action Taken by 
Government on the recommendations contained in their 
Sixty-fourth Report (Fifth Lok Sabha) on Television. 

(3) Statement showing Action Taken replies of Government 
in respect of recommendations made in Chapters I to IV of 
the Ninety-fint Report of the Estimates Committee (Fifth 
Lok Sabha) rqarding Action Taken by Government in 
respect of the recommendation. contained in their 
Seventy-fourth Report (Fifth Lok Sabba) on Dtrec:torate 
of Estates. 
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t4) Statement showing Action Taken replies of Government 
in respect of the recommendations made in Chapters I to 
IV of Ninety-second Report of Estimates Committee 
(Fifth Lok Sabha) regarding Action TaKen by Govern-
ment on the recommendations contained. in Seventy-
seventh Report on Railway Electrification Projects. 

(5) Statement showing final reply of Government to a recom-
mendation contained in Chapter V of the Ninety-third 
Report of the Estimates Committee (Fifth Lok Sabha) 
regardlng Action Taken by Government 1n respect of the 
recommendations contained in their Seventy-sixth Report 
(F"ifth Lok Sabha) on Production of Foodgrain~. 

(6) Statement showing final reply of Government to a recom-
mendation contained in Chapter V and action taken 
replies in respect of recommendations made in other 
Chapters of the Ninety-fifth Report of the Estimates 
Committee (Fifth Lok Sabha) regarding Action taken 
by Government on the Tecommendations contained in 
their Sixty-ninth Report (Fif.t;h Lok Sabha) on Develop-
ment of Backward Areas. 

(7) Statement showing final replies of Govasnment to the 
recommendations contained in Chapter V and action taken 
replies in respect of the recommendations made in other 
Chapters of Ninety-Sixth Report of the Estimates Com-
mittee (Fifth Lok Sabha) regarding Action taken by 
Government on the recommendations contained in thek 
Seventy-Eighth Report (Fifth Lok Sabha)on Planning, 
Development, Production, Distribution etc. of Iron and 
Steel and Ferro-Alloys. 

. . . 

(8) Statement showing final reply of Government to a recom-
mendation contained in Chapter V and action taken 
replies in respect of the recommen~ations mad~ in 
Chapter II of First Report of the Estimates CommIttee 
(Sixth Lok Sabha) regarding A~tion .taken .by ~vem~ent 
on the recommendations contamed 10 theIr EIghty-eIghth 
Report (Fifth Lok Sabha) on Deputation of Indian 
Experts and Officers abroad. 

(9) Statement showing final reply of Government to. a recom-
ndation contained in Chapter V and actlOn taken 

:;lies in respect of the recommendations made in other 

[P.T.O. 
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Chapters of the Fourth Report of the E.timates Committee 
(Sixth Lok Sabha) regarding Action taken by Govern-
ment on the recommendations contained in their 
Hundredth Report (Fifth Lok Sabha) on Tourism. 

(to) Statement showing final replies of Government t:> the 
recommendations contained in Chapter V and action 
taken replies in respect of the recommendations made in 
other Chapters of the Seventeenth Report of the Esti-
mates Committee (Sixth Lok Sabha) regarding Action 
taken by Government on the recommendations contained 
in their Ninety·Sev.th Report (FifthLok Sabha) on 
Slwn Clearance and HOusing Schemes. 

c. CaJDnc Atteation 

Shri Bijoy Kodak caUedthe attention of the MiBister of Agri-
cultwe and Irrigation to the reported lOBS and damqe caused by 
the devastating ftood of Ganga in the diatricts of . MaIda and 
Murabidabad (West Bengal), the threat to Faraklta Barrage :Pr0-
ject due to erosion of vast tract of land by the river Ganga and 
the protective, remedial and relief measures taken by Government. 

The . VjnNllter of Agri:ulture and Irrigation made a statement 
in regard thtreto 

5. BI' .... ., ..... Aeeents Comadtt.ee 

Sbri P. V. Natasimha Rao presented the following Reports of 
the Public Accounts Committee:-

(1) Eighty-ninth Report on adion taken by Government on 
the recommend ... tions rontained in the Sixth Report on 
'Other Dire~t Taxes' relating to the Ministry ql Finance 
(Department of Revenue). 

(2) Ninety-first Report on paragraph 9 of the Report of the 
Comptroller and Auditor General of India for the year 
1974-75, Union Government (Rallways) relating to 
Collaboration Agreement for Manufacture of Diesel 
Engines for Shunters.' 

•• Prelentatioa of PetitioD 

Sbri Ranjit Singh presented a ref,itioa signed by Shri Baldev S. 
Kutlehria and others regantingrehabilitaUon of the BbakraDam 
oustees. 

6 



7. St;atement ,under Direction US 
Shri Somnath Ch.:-.tterjee made a statement regarding certain 

information given by the Minister of State in the Ministry Of .Edu-
£ation, Social Welfare and Culture in reply to Starred QuestiQn 
No. 211 on the 31st July, 1978 regarding proposal to organiSe Asian 
Games at Cal.cutta. 

The Minister of Sta.te for Education, Social Welfare, and Culture 
made a statement in reply thereto. . . . , 

8. Government Bills-Introduced 

(1) The Merchant Shipping (Amendment) Bill, 1978. 
(2) The Supreme Court Judges (Conditions of Service) 

Amendment Bill, 1978. 

The motion for leave to introduce the Bill moved Qy~hri 
Ravindra Varma was opposed. The motion was adopted and the 
Bill was introduced. 

(3) The High Court Judges (Conditions of Service) Amend-
ment Bill, 1978. 

(4) The Bolani Ores Limited (Acquisition o( Sh.:res) and 
Miscellaneous Provisions Bill, 1978. -

The motion for leave to intl'oduce the Bill moved by~i Biju 
Patnaik. was opposed. The motion was adopted apd the~ill was 
introdu::ed. 

9. Matters under Rules 377 

(1) Shri G. NARSIMHA REDDY raised a matter regarg:ng the 
r.eported letter written by th~ Prime Minister to the Chief ~IDister 
of Andhra Pradesh asking him to exempt land of a former Raja 
fr.om the Land Reforms Act in the State. 

(2) Shri Ramanand Tiwary ra'sed a matter regarding reported 
starvation deaths in Bihar. 

(3) Shri G. M. Banatwalla raised a matter regarding communal 
riots in Pornambut (North Arcot, Tamil Nadli). 

(4) Shri Ram Awadhesh Singh raised a matter regarding re-
ported assurances given by Janata Party in its EI~tion ~anifesto 
about reservation of seats for Backward Classes In servlces. 

(5) Shri T. S. Negi raised a matter regard:ngr~por~ 1l~ in 
Uttar Kashi. 

[P.T.O. 
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(6) Shri t. Suryanaray~a raised a matter regarding need for 
a national plan to control ftoods. 

('7) Shri Dilip Cbakravarty raised a matter regarding reported 
teacbers' agitation in Orissa. 

The Minister of Steel and Mines replied. 

(8) Sbrimati Parvatbi Krishnan raise4 a matter reprdin, r .. 
ported killing of two Harijans in Pipri village in Karabgar ancbal 
of Rohtas. 

(9) Prof. Samar Guba raised a matter regarding reported pro-
blems of re-settlement of Dandakaranya refugees. 

1 •. ~eJ'BDIeDt BiU-P ..... 

\A'he Preu Cowacil aw. 1978, CII passed by RAwa SabhG 

Clause-by-c:lause consideration of the Bill, as passed by Rajya 
&abba, continued. 

On amendment No. 76 to Clause 5 moved by Shri A K. Roy, 
the HoWN! divided, Ayes -14; Noes -128. The amendment was 
accordingly nelatived. 

On amendment No. 149 to Clause 5 moved by Shri G. M. Banat-
walla. the Ho'fase divided, Ayes -19; Noes -132. The amendment 
was accordingly negatived. 

Clauses 5 to 27 were adopted, 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be puaed was moved by Shr1 L. It. 

Advani. 

The following Members took part in the debate:-

(1) Shri P. Venkatasubbaiab 
(2) Shri C. K. Chandrappan 

(3) Sbri Saugata Roy 

(4) Shri L. K. Advanl 

The motion was adopted and the Bill wu paaed. 
-----_._---- ----.-.. --- ----

-Subject to correction. 
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i,l. M;otioo 8eiardmg Joint Committee on GoveinnieDt Bi~ 
Adopted ,../ , 

The Vi.sva-Bharati (Amendment) BtU, 1978 V .... 
The motion for concurrence in the recommendation of Rajya 

Sabha .for reference of the Bill to a Joint Committee of the Houses 
was moved by Shri Pratap Chandra Chunder. 

The following Members took p~ in the debate:-

(1) Shri Saugata Roy 
(2) Shri P. K. Kodiyan 
(3) Shri Dilip Chakravarty 
(4) Professor P. G. Mavalankar 
(5) Dr. Ramji Singh 

Shri Pratap Chandra Chunder replied to the debate. 

The motion was adopted as follows:-

"That this House do concur in the recommendation of Rajya 
Sabha that the House do join in the Joint Committee of 
the Houses on the BiU further to amend,... the Visva-
Bharati Act, 1951, made in the motion adopted by Rajya 
Sabha at its sitting held on the 25th July, 1978 and 
commumcated to this House on the 27th July, 1978 and 
do resolve that the following 22 Members of Lok Sabha 
be nominated to serve on the said Joint Committee, 
namely:-

(1) Shrimati Renuka Devi Barkataki 
(2) Shri Bedabrata Barua 
(3) Shri Tridib Chaudhuri 
(4) Shri Dhirendranath Basu 
(5) Rindolph Rodrigues 
(6) Shri c. K. Chandrappan 
(7) Shri Ajitsinh Dabhi 
(8) Shri Raj Krishna Dawn 
(9) Shri V. Kishore Chandra S. Deo 

(10) Shri R. D. Gattani 
(11) Shri Samar Guha 
(12) Shri V. G. Hande 
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(13) Shri Nirmal Chandra Jain 
(14) SbrimaU Mohsina Kidwai 
(15) Dr. Sarojini Mahishi 
(16) Shrt P. Rajagopal Naidu 
(17) Shri It. A. Raju 
(18)Shri Ramjiwan Singh 
(19) Dr. Saradish Roy 
(20) Shri Japnnatb Sbarma 
(21) Sbri Rajendra Kumar Sbarma 
(22) Shri Pratap Chandra CbUDder" 

U. Govel'lUMll' BIIl-Mott_ fer ilefeleaee to· ...... , . CelaalUee-
Me", (' 

~ The Indumial ReIGiOtV BtU, 11'18 

The motion for refereuee oftbe Bm to a Joillt C4tmmittee was 
moved by Shri Ravindra Varma 

An amendment for circulation of the Bill for the purpose of 
eUclUng opinion thereon was moved by Sbri ~ayan Sinha. 

n.e foIlowiD& Members .took part ia the .... te~

(1) Sbri Dilip 'Chakravarty 
(2) Shri Saugata Roy ~ 

(3) Sbri Pumaaarayan SiDha 
(4) Sbri M. Kalyanuundaram 
(5) Sbri Somnath Chatterjee 
(6) Shrimati Parvatbi KrisbDaD 
(7) Shri Sarat Kar 

Shri Ravindra Varma reptied to the debate. 
The amendment moved by Shri Pumanarayan Sinha was with-

drawn by leave 01 the House. 
The motion was adopted as foUoWI:-

"That the Bill to CODlOws.te aad. ar.qend the Jaw Ii_tina to 
the registration of trade uniona of qtplQ)'ee8 and 
employers, the rights and Uabilities of registered trade 
unions and settlement of· ,wilde -union· ·diaputea, the 
conditions of employment of.! ........ tad· _ .. JDvesti-
gation and setUement of c:Iisp»* . be~lJVecm ..,loyees 
employed <In tndua\rlal establishments or undertaking. 
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and- their employers, and for matters connected therewith 
or incidental thereto, with a view to promoting healthy 
industrial relations leading to accelerated economic deve-
lopment .and social justice, be ref-erred to a JoiJlt Com-
mittee of the Houses consisting of 33 members, 22 from 
this Houses, namely:-

(1) Shri Chitta Basu 
(2) Shn Dinen Bhattacharya 
(3) -Shri S. R. Damani 
(4) Shrimati Mrin~l Keshav Gore 
(5)Shri HlIkam Chand Kachwai 
(6) Shri Amrit Nahata 
(7) Professor P. G. Mavalankar 
(8) Shri Prasannbhai Mehta 
(9) Shri B. K. Nair 

(10) Shri K. S. N~rayana 
(11) Shri K. A. Rajan 
(12) Shri A. E. T. Barrow 
(13) Shri K. Ramamurthy 
(14) Shri Ramdas Singh 
(15) Shri Saugata Roy 
(16) Shri Ram Dhari Shastri 
(17) Shri Digvijaya Nardn Singh 
(18) Shri Govind Ram Miri 
(19) Shri Ugrasen 
(20) Shri R. Venkataraman 
(21) Shri C. Venugopal 
(22) Shri Ravindra Varma 

and 11 from Raiya Sabha; 

That in order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members of the 
Joint Committee; 

that the Committee shall make a teport to this House by the last 
day of the first week of December, 1978; 

that in other respects the Rules of Procedure of this House re-
lating to Parliamentary Committee shall apply with such varia-
tions and modifications as the Speaker may make; and 

[p:T.O. 
II 



that this Mouse do recommend to Rajya Sabba that Ra~ya Sabbi 
do join the said Joint Committee and communicate to this House the 
names of 11 members to be appointed by Rajya Sabba to the Joint 
Committee." 

"13. Statement by MiDistW 

The Minister of Defence made a statement clarifying the posi-
tion in regard to·the matter raised under rule 377 by Shri Raj Narain 
in the House on the 29th August, 1978 regarding reported selection 
of aircraft for the Indian Air Force. 

14. GOVERNMENT BILLS-MOTIONS FOR REFERENCE 
TO JOINT COMMITrEES-ADOPTED 

(i) Th~ Hospitals and Educational Institutions (Conditions of 
v&rvice of Employees and Settlement of Employment 

Disputes) Bill, 1978 

'!be motion for reference of the Bill to a Joint Committee wu 
moved by Shri Ravindra Varma. 

The motion was adopted as follows:-

"That t,Ile Bill to consolidate and. amend the law relating to 
the conditions of service of employees employed in h0s-
pitals and educational institutions with a view to seeur-
in~ the welfare of such employees. and for the investi-
gation and settlement of disputes between such employees 
and their employers, 2nd for matters connected therewith 
or incidental thereto, be referred flO a Joint Committee 
of the Houses consisting of 33 members. 22 from this 
House~ name1y:-

(1) Shri Chitta Basu 
(2) Shri Dinen Bhattacharya 
(3) Shri S. R. Damani 
(4) Shrimati Mrinal Keshav Gore 
(5) Shri Hukam Chand Kachwal 
(6) Shri Amrit Nahata 
mPnd~r~G.Maw~ 

(8) Shri Prasannbhai Mehta 
(9) Sh.ri B. K). Nair 

(10) Sbri K. S. Narayana 

------------------------.---------------------- ---.-Made at 6 P.lL 
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(11) Shri K. A. Rajan 
(12) Shri A. E. T. Barrow 
(13) Shri K. Ramamurthy 
(14) Shri Ramdas Singh 
(15) Shri Saugata Roy 
(16) Shri Ram Dhari Shastri 
(17) Shri Digvijaya Narain Singh 
(18) Shri Govind Ram Miri 
(19) 8hri U grasen 
(20) Shri R. Venkataraman 
(21) Shri C. Venugopal 
(22) Shri Ravindra Varma 

and 11 from Rajya Sabha; 

Tha.t in order to constitute a sitting of the Joint Committee 
the quorum shall be one-third of the total number of 
members of the Joint Committee; 

that the Committee shall make a report to this House by the 
last day of the first week of December, 1978; 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with 
such variations and modifications as the Speaker may 
m.;~ ~ 

that this House do recommend to Rajya Sabha that Rajya 
Sabha do join the said Joint Committee _and communi-
cate to this House the names of 11 members to be 
appointed by Rajya Sabha to the Joint Committee." 

(ij.) ~/EmpI(",ment Security and Miscellaneous Pr~ 
~anagerial Employees) Bill, 1978. 

The motion for reference of the Bill to a Joint Committee was 
moved by Shri Ravindra Varma. 

. ,. 

The motIon was adopted as follows:-

''That the Bill to provide for the security of employment to 
managerial employees, the recovery of amounts payable 
to such employees by their employers and for matters 
connected therewith, be referred to a Joint Committee 
of the Houses consisting of 33 members, 22 from this 
House, namely:-

(1) Shri Chitta Basu 
(2) Shri Dinen Bhattacharya 

[P.T.O . 
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(3) 8hri 8. R. Damani 
(4) Shrimati Mrinal Keabav Gore 
(5) 8hri Hukam Cband Kacbwai 
(8) Shri Amrit Nahata 
(7) Professor P. G. Mavalankar 
(8) Shri Prasannbhai Mehta 
(9) Sbri B. K. Nair 

(10) 8hri K. 8. Narayana. 
(11) 8hri K. A. Rajan 
(12) Sbri A. E. T. Barrow 
(13) 8hr; K. Ramamurthy 
(14) SbriRamdas Singh 
(15) Sbri Saugata Roy 
(18) Shri Ram Dhari Shastri 
(1.,) Shri Digvijaya N ara.ift Staah 
(18) Shri Govind Ram Miri 
(19) Sh.ri Ugrasen 
(20) Shri R. VeDkataraman 
(21) 8~ C. Venugopal 
(22) Shri Ravindra Varma 

aDd 11 from Rajya Sabha; 

that in order to c:onatitute a sitting of the .'oint Committee the 
quorum shall be one-third of the total number of membera of the 
Joint Committee; 

that the Committee shall make a report to this HOWIe by the 
last day of tOe first week of December. 1978; 

that in other respecta the Rules of Procedu.re of una House 
relating to Parliamentary Committees shall apply with 
sucb variations.;and mod.iftcations .. the Sperar may 
make; aDd 

that this House do recommend to Raj,. Sabha that Rajya 
Sabha do join the said Joint Committ.le aDdcommuni:ate 
to this House the names of 11 members to bt- appointed 
by Rajya 8abha to the Joint Committee." 
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15. Statement by Minister 

, The Minister of State for Home Affairs made a sta.tement re-
garding incident at the Boat Club on the 31st August, 1978 in which 
the Minister ot External Affairs, Shri Atal Bihari Vajpayee receiv-
ed injuries as a result of stone throwing. 

16. Assent to BUb 

Secretary laid on the Table following two Bills passed by the 
Houses of Parliament during the current session and assented 
to:-

(1) The Appropriation (No.4) Bill, 1978. 
(2) 'The Tobacco Board (Amendment) Bill, 1978. 

(Lok Sabha adjourned sine die at 5.41 P.M.) 

AVTAR SINGH RIKHY, 
Secretary. 
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